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LOK SABHA

Saturday, August 31, 1074/Bhadrg 8,
1898 (Saka)

“The Lok Sabha met at Eleven of the
Clock

[Mr SPEaKER in the Chair]

RE. QUESTION OF PRIVILEGE

8HRI JYOTIRMOY BOSU (Diamond
“Harbour): Sir, I had given a privilege
motion against ihe Prime Minister, ...
{Interruptions)

MR, SPEAKER: We will take all
these motions and everything on
Monday because we decided that
today we will take up only the reyular
business. We will take up all these
motions on Monday.

oft wy fewrd (@) : Aar FaY

www wghew : AE &1 vfad

Everything will be taken up on
Monday. After all, we should stick to
something. We decided that there will
be nothing else on "Saturtiay

st ww fowd : v A qrdAr
gfrt e at demrson d sfd )
¥ wrdar 4Y f wrr gw W o w0
Afa¥ 1 w9 51 Sawr AR W
g wrdar

oy wfew - daer agl, et
&8 W fw grm .

LOK SABHA DEBATES

3
wft wy fovrdt : g 3 S qwa At

T 1 g8 6% b Mifedw wT &
wig & am ¥ o g § ooy
qrfeqrRed T & farg W Rgr sat
ELEAR G icoif il O 1

e s ey arfes difag | (e
WY WA WY T AW g1 W ar
wT w1 A Qe A §, e s &
forg agq @ & Wi oY QY § 3T W
oRE 4TEY § | (sqwww)

MR. SPEAKER: I am not taking up
any motion today. Everything will be
taken up on Monday, not today. We
are not taking up anything today,
except the regular buginess,

ot dwr e fog (vow)
fafadrer Aoy ars w7 wfasceiard
a1 g ® Wr g 1 (veewar)

oft wy formd : g a7 gur ur fs
sae uTe o Alfed W qgf W,
#fe ¥u7 7 oY o g ar e fafader
" gt v | Awre e ¥ @t
foiié wrf § (sqwwa)

oo wgnem ;A www § Y

WTaT R wAT )

Some Members come and give mo-
tions. They can withdraw then mo-
tions. I have told a number of times
in the House that unless they them-
selveg are under pressure, why should

others get exercised over it?

oft wyy fored : A g W Y
fod afteg oo WY Jer g
sa™ Y ¥ g7 ANT A gATHT WG E
fir ferarifey sive gy v ( srenna)
qquw_mtlwirw



3 Re. Question of
Privilege
qE e ¥ wrr wrfgy W agok §
wifgr 98 wv & wRwAAErw g\
(vrwwm) WX WY € QF faee
Wk fod doca § oA e A
g
W wEE
1 am sorry this cammot be a matter of
privilege.
wi§ FEATEg,
#q Far § WX arfew ¥ ¥ar § ar
TR EHE AT EF R |
He has the nght Why should you
presume that he has been pressuris-
ed?
oft 7w faw (3ERE)
w19 g4 AN ¥ a1 37 Afad | A
¥® #fgd | 5T W9 g% ¥ & T g
3 wHeww ¥ AT Y g g ¥
& wre wosT fammr 997 $T 9@ g )
gaferg wre gard Al 1 g7 |fad )
oft oy fd gTeE A wET Y .
The King can do no wrong.
&9 wzq &7 7 fraw gy & e gfmr
areY 1€ a7 q@1 F AFAN E |

Indira Gandhi can do no wrong'
(Interruptions)

MR SPEAKER When the motions
come 1 bave to say whethe:, on the
face of 1t, 1t 15 1n order or not. I fail
to understand why you should object
when a Member withdraws if,

sft wy forerd : w1 7 Afew far
a1, X few m) @31 BT g A qar
ar g Fn % | 7 OF fawe & wfaw
qoA

sht siwe wam foy : ¥ 2 fane &
sqTET gy S

WSIW W < WA AT W
T §Y Y } )

oft oy foerd : 0% uw fawe g7
# & s wafa ag @ wifg@ .

AUGUST &1, U764

Re. Quarstion of £
Privilege

(wraamr) wedw ¥ fog ger@T E
® TR SN wiedw § wefew vw
@ wx w1q @y we <dwd | (Swam)

MR SPEAKER" Today we will not
take up sny other busmness. All other
motions will be taken up on Monday.

oft ug) fomd : wr zg AT
e A, A gwm i w wmaT )
St w7 QY fawe & Y wwar § gad fadr
7 fawe 2% 79 |
SHRI JYOTIRMQOY BOSU On a
point of order How can the motion

be withdrawn without the concurr-
ence of the Housge?

MR SPEAKER Any member can
withdraw at any time before the
House 15 seized of it

SHRI MADHU LIMAYE Mr
Jagannath Mshra, did you sign that
apphication for grant of licence”

8 wrAg fem (D)
me faua §1 "R @ R §

ot wy fed : odAq QA Imq
TIARATRIETARA T G4 q2AT 77
aa ® fgrag) 9 Asw g
=g smg #1

You have given your personal ex-
plantion. Now you keep quiet

g%q &t mAgfy &1 www wfa-
g Ager 7 g & 1 fafader
AT W AT & 1 g w1 A
TGAAT & AGTAG § W Ay WY WY
g1 (=EE)

oft v faw @ 990 oA g
arg ¥ wAET wO IvF femaw
T A EF @I %) g WA &7 1 g™
57 % Ofed



e« are excited about things.

5 Re. Question of BHADRA 0, 1896 (SAKA)
. Privilege

SHRI J. MATHA GOWDER (Ni-
giris): Why don't you ask them tr,
sit down?

Y mmaaw faw @ gowray
sg d gw W 3w oftford, wier W
W FEAT § G B GO A (T |
WITN T GTES § (4 KITH W Ag
994 g7 A1 wALHE LEF T r A
gTFW BT AGT AERA L7 |
11.14 hrs,
[MR, DEPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER: Please
sit down, May 1 request the hon.
members to calm themselves down for
some time? I am quite sure that you
all have many important things, you
But they
cannot be settled in this way. There-
fore the best thing is to hear you one
or two minutes each. You can make
your submissions. I will hear frem
fhis side of the House alsu.

There will be no partiality. I will
hear this side also. Neow, Shri Madhu
Limaye

SHRI MADHU LIMAYE: On 28th
August, 1974, the House discussed my
privilege notice.. ..

MR. DEPUTY-SPEAKER, We have
all seen your motion,

St oag foerd : ¥ A qmn @
AT ATEAT ) w9 N Afew foar 8,
TEY 9% FX AN TgaT g, WifE www
T JW W AR E v
awets grit, wafed fafas Aifew
LA £ O
PROF. MADHU  DANDAVATE

(Rajapur): It is better that he reads
his notice,

MR, DEPUTY-SPEAKER . Mr.
Madhu Limaye, kindly sit dgown. You
will have your points of order. This
notice of your motion has been cir-
culated to all the Members,

Re. Question of 6
Privilege
SHRI MADHU LIMAYE: No. The
motion is circulated, not thig notice.
This is a privilege motion. That is
why 1 am reading it,

On 28th August, 1974 the House dis-
cussed my privilege notice against
Prof. Chattopadhyaya, Shri L. N.
Mishra and 21 alleged signatorieg to
the Memorandum recommending issu-
ance ot licences to the FPondicherry
parties After hearing members from
both sides, including the Ministers,
you (‘you' means the Speaker) made
the following observaticns. I quot
from the Debate Part II, page (2.1
of 28th August, 1874:—

-
“It 18 a very important subject”;

“We must apply our mind and
settle down some procedures;”

“If people go to the extent of get-
ting forged signatures, we
have to go into the matter

thoroughly;”

“if the Minister is in possession of
certain facts"” whether he
should not “either ask for in-
formation from the member
or at least convey to the
Speaker'™;

“l cannot give any off-hand rul-
ing... We wall take up this
subject again...and consider
what procedure to adopt.”

az wWET &1 shaEEAwnT § )

So, Sir, you stressed the gravity of
the matter and said that it would be
discrussed again I have given a
motion. The Congress Members al-
leged to be involved have alsg given
motions, You have already admitted
certain motions.

Whep the matter is pending in the
House, can the Prime Minister seek to
pre-empt and bypass the House? This
is what she is trying to do. She wants
to hush up the whole matter.

T AW e ¢



7  Re, Question of
Privilege
|8hri Madhu Limaye]

She wants to shield the culprits.
She does not desire to clear those who
are really innocent. The Nationul
Herald has published a report to the
effect that the Prime Minister advised
members against a parliamentary
probe and suggested that the CBI
should be asked to deal with the
matter. The National Herald, as
everybody knows, is the paper of the
Prime Minister and the Home Minister.

This is serious. This is a gross
contempt of the House and attempt to
pressurise the members ot the Con-
gress Party into withdrawing their
request for your protection and a
parliamentary probe into the whole
murky affair. It is alsg an insult to
you and the House.

AN WPIET, 20 HIEQT A HIA
sfare wodRTn § W9 &7 AY g9
FTEWN WAT E | 17 H Haw A AL
of. T ¥ Y g arer
T W & & fad #7 Aifee faar )
M AET gra g29 &) - w5R
g =9t F T g WA W A
e g igaT AR FRAT 0

MR, DEPUTY-SPEAKER: 1
plead swith the Members. I just come
to the Chair like that. I am not in
the know of all these notices. As a
matter of fact, when Shri Madhu
Limaye was referring to a certain
notice he has given, 1 was under the
wrong impression that it was some-
thing else because this matter was not
brought before me, and as he was
reading through the letter I was fumb-
ling with the papers. It is only now
that I see your notice. I will request
you to appreciate that a man takes a
little time to know where he stands
<vhen he is in the floods. ..(Interrup-
tions) Now, let us do things in a calm
manner and in a meaningful manner.

Shri Goswaml.

SHRI SHYAMNANDAN MISHRA:
Would it not be more proper that I
also make my complaint about the

will

AUGUST 31, 107¢

Re. Question of 8
Privilege

breach of privilege and then the other
side can be heard?

MR. DEPUTY SPEAKER: All right

BHR] SHYAMNANDAN MISHRA:
Would it not be more proper that I
algo make my complaint about the
breach of privilege and then the other
side can be heard?

MR. DEPUTY SPEAKER: All right,

SHRI SHYAMNANDAN MISHRA:
You will kindly recall that 1 had
earlier given notice of a privilege
motion against the hon Minister of
Commerce, That is still pending with
you, In the meantime a breach of
privilege or even contempt of the
House has already taken place and 1
am going to submit to you the grounds
on which I think that a contempt of
the House or a preach of privilege has
occurred. You will also be good
enough to recall that 20 Members of
Parliament had demed that they had
appended their signature to a lelter
for grants of licence. And in doing
s0 they had also, many of them made
a request to the Chair to appoint a
Committec to go into the whole atiairs
to institute a parliamentary probe into
the whole affair. Thereby they
thought that the blot that is brought
on their reputation could be com-
pletely washed of. So that is before
you. That is before the entire House.
This request publicly made, specifically
made, unequivocally made by the
Members whose signatures were alleg-
ed to be associated with a letter, in
connection with grant of licence is
before you, Subsequently, many of
these members wrote to You that they
wanted a probe to be instituted into
the matter as expeditiously as possi-
ble. Now all that it is before you,
you are seized of those letters or
Motions In the meantime we are
told them one of those members are
now being pressurised to withdraw
letters or Motions from you. This is
for you to inform us how all this is
going on, because, thuﬂuuuhual-
ready been told earlier in the presence
of all us that they wanted a parlia-
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Privilege
mentary probe to be Instituted to this
matter. And later the newspapers
have reported that they had written
to you withdrawing their potices, We
would like to know whether these
honourable gentlemen had submitted
such a request in writing to you or
not, and whether the process of with-
drawal of letter has not already begun,

The second thing is this. You will
recal] that there are motions {abled
by some other hon'ble Membersg of the
House to institute a parliamentary
probe by two hon, Members. There
are already two motions on the sub-
ject.

And thirdly,—this 1z the third
ground,—now the House is seized of
this matter quite clearly and squarely.
Jhe Chair was pleased to say that this
required a thorough probe and he
would go into the matter at a leter
stage.

So my submission 18 that the House
jg fully seized of the matter. This
matter is before the House, And in
the meantime comes the tidings
through newspapers that the hon
Minister of Parliamentary Affairs er-
ganised a meeting of the members of
his own party to impress upon them
the need not to press for the institu-
tion of such a probe. That is there.
This is contained in the report of the
National Herald and we also see from
the Bulletin that is circulated to us
that now the withdrawal of names
from admitted motions has taken place,
It has been circulated already. Here
it is. We are also told, after this
meeting with the Hon'ble Minister of
Parliamentary Affairs the members met
the hon'ble Prime Minister. The
hon'ble Prime Minigter is reported to
have said this—this has been widely
circulated In newspapers—in twg parts,
the first being in a small group of the
Members of Parliament who met her
and later on at a meeting of her party
executive. The han'ble Prime Minister
has expressed a contrary opinion in
this matter and that amounts to pres-
suriging and adopting coersive me-

Re. Question of 10
Privilege

thods, the result of which is already
evident in the circular sent to us,
namely that some of the members

have already begun withdrawing their
notices,

My complaint of breach of privilege
1g againgt both the hon. Minister of
Parliamentary Aflairs and the hon'ble
Prime Minister. They had committed
breach of privilege Both of them
are now exercising pressure and coer-
cion m order to get their requests
withdrawn from the Speaker., on a
matter of which the House is seized.
This is my respectful submission.

SHRI JYOTIRMOY BOSU: Sir, on
28th instant, the House discussed my
privilege motion in the matter of issu-
ance of licencas to seven Pondichery
parties. From the debate [ see that
your considered ruling was that it was
a very important matter and we have
to go into the matter thoroughly. The
Congress Members alleged to have
been involved have also given some
motions and those are being admilted
and the House ig seized of the matter.
Bul, a news from the ‘National Hera-
lad' which is a paper controlley by
Mrs, Indira Gandhi, which 18 known to
everybody has surprised me, It
says.—

“August 29—Several members of
the Congness Parliamentary Party
in the Lok Sabha who are incensed
over the forgery of their signajures
on & memorandum recommending im-
port licences to some firms, to-day
met the Prime Minister, Mrs Indira
Gandhi and reiterated their demand
for a thorough-going parliamentary
inquiry into the affair.”

So, Sir, not only that they gave a
formal substantive motion for a Parlia-
mentary probe but they also took addi-
tional steps to see the Prime Minister
so that a thorough Parliamentary
probe is instituted. The report re.
veals:

“Mrs. Gandhi is understood to
have told them that a Parliamentary
committee woulgd take time to go into
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1§ 1 Re. Quertion of
Privilege

IShri Jyotlrmoy Bosu}

the matter and it would he better
to have the matter investigated
through the C.B.I. which was already
seized of the matter.”

We all understand that C.B.L is a book
edition of Mrs, Gandhi. Some Mem-
bers said that they had been defamed
by blatantly false involvement with
the memorandum and were anxious
that their reputation should be clear-
ed.

Then, 8ir. the effect of the Prime
Minister's intimidation has produced
substantial results. which could be
seen from the Bulletin, Part II of 30th
August, 1974, SI. No. 1913, which reads
as follows:—

“Wilhdrawal of names from Ad-
mitted Motion.

On 30th August, 1874 Sarvushn
Bhola Raut and Ram Shekhar Prasad
Singh have withdrawn their name.
from the motion regardinz appoint-
ment of Parliamentary Committee
to go into Question ansing out of re-
vlies to Rajya Sabha 8 Q. No 710 of
27th August, 1074, published against
S No. 162 1n Paragraph No 19000 of
Lok Sabha Bulletin—Part II, dated
the 20th August, 1974 "

It you read the article of Hindustan
Times, it says:

“Mrs. Gandhi has made it clear
openly that the CB.[. was already
looking into the matier ang there
should not be another parallel Com-
mittee to hold an enquiry.”

It is clear from this that Mrs. Gandhj
has left no stones unturned to inti-
midate and pressurise ihe Members of
this House who may belong to her
party and thereby she has committed
a breach of privilege, Bo, my question
to you is this. When a motion is
found in order and admitted and put
*n Part II Bulletin, hag the Chair got
the powers to suo-motu withdraw that
withaut nuiting them before the House?

AUGUST 381, 1074

Re, Question of 12
Privilegye
is improper and that it was done under

the pressure from the Prime Minister
which is regrettable.

SHRI DINESH CHANDRA GOSWA-
MI (Gauhati): 8ir, I have two points
to submit before the Chair. What
does Rule 225 say? It says:—

“The Speaket, if he gives consent
under rule 222 and holds that the
matter proposed to be djscussed is In
order, shall, after the questiong and
before the list of business is enter-
ed upon, call the member concerned,
who shall rise in his place, and
while asking for leave to raise the
question of privilege, make a short
statement relevant therelo:”

Therefore, under rule 225 a person
is entitled to make a statement only
if the Speaker gives his conseni and
holds that this motion 1» in order.

My submission before you is this.
I want a ruling from you, In violation
of this Rule 225 that 1s, even before
the Speaker holds matter to be in
order and gives his consent, nre we
permutted to enter into a discus<ion on
the question of privilege” I am parti-
cularly drawing your attention to one
thing. If you look to the proceedings
of this august House for the last few
days, you will see that day in and
day out, we are spending a lat of time
on discussion of privilege., without the
consent of the Speaker. Therefore, I
think (Inrerruptions). I am asking
for a definite ruling on this point.

MR. DEPUTY-SPEAKER. He is only
asking for my ruling.

SHRI DINESH CHANDRA GOSWA-
MI: Therefore, | think that a fAnal rul-
ing on this should be given. I hope
you will give your ruling. On, other
fssue which has been raised, abnut pri-
vilege, I would submit that we, on this
side of the House, do not want to
shield this issue. We are equally as
anxious, perhaps more snxious as the
hon. Members on the opposite that the
whole thing should come to light.
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MR DEPUTY-SPEAKER May I
request hon, Mambers not to interrupt
him We have already had enough
excitement NMr Banerjee lkndly sit
down He ls on his legs I would
like this matter to be disposed of ard
I do not belleve that it can be dispos-
ed of by tempers being frayed and by
shouting and counter shouting The
three individusl Member> who have
given certaln notices have made their
submissions Let the otbher side have
also an opportumity Let us hear them
Why do you 1intervene?

SHR'™ DINESH CHANDRA GOSWA-
MI Sun we are most concerned because
this igssue involves not any Member of
the Opposition but about 20 Members
of this side and we want that their re-
putation should be cleared The whole
uuestion 1s about a probe Now if
the House had decided by this time
on a particular tvpe of probe then of
course the question would have been
difierent But, this House has not
come to the conclusion whether there
should be a probe not to speak of
what tvpe of vrobe should be con-
lucted to investigate the whole matter
and obviously each party 1. entitled
10 have 1t own opinion whether there
hould be probe and if so about the
tvpe of probe which should be conduct-
ed on this particular i1ssue Therefore
1if the leader of our party has decided
that a particular probe by a particular
agency may be conducive for the pur-
pose of Investigation I do not know
how 1t can be breach of privilege In
fact I can assure vou that we all will
be subject ultimately to the final opi-
nion that this House will express Sir
a very serious allegation has been
made that the two Members who have
asked for withdrawal of their motions
submitted under Rule 184 were pres-
surised These are the two Members
who are entitled to—and who can— say
whether they are pressurised or not 1
feel Sir, in thic House, each Member is
presumed to take decision according to
his own judgement and his own free
will Pressurisation is a thing which
mav be known to my friends on the
Marxist sde On this slde of the

Re Questwon of 14

Privilege
House, we members of our party, are
never subjected to pressurisation [
feel Bir if there has been any breach
of privilege, the breach of privilege
has been committed by the Members
who have alleged pressurisation and
not by them

MR DEPUTY-SPEAKER I have a
note that the Allow me to speak
I am not denying anybody anything
Why do you want to seize a word out
of my mouth” I have a note from the
Minister of Parliamentary Affairs that
he would like to say something on this
maliter

SHRI HAR"™ KISHORE SINGH
(Pupri) Sir before vou call upon the
Minister of Parhamentary Affairs to
say something I would reguest you to
hear us also

MR DEPUTY-SPEAKER I will hear
vou a'sc I am not saving that I
won't hear anvhody Mr  Banerjee
why are vou so impatient” Learn a
little patience from me I am younger
than vourself

Now the Minister of Parhamentary
Affairs has a special responsibility 10
the matter of the business of the
House because he 1. m charge of the
business of the Government and there-
fore when he wants to say something
relating to the business [ think he
should be given priority We should
hear hum

(Interruptions)
Order please Let us hear huim

SHR] PILOO MODY (Godhra) Sir,
I am on a point of order

MR DEPUTY-SPEAKER Ig it your
point of order that the Minister of
Parhamentary Affairs is on his legs®

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K RAGHU
RAMAIAH) Sir, {riends opposite
have Jevelled a grave charge
that the Prime Minister and myself
have prescurised or coerced some Mem-
lers nnt to Aa certmr things 1 would



1§  Re. Question of
Privilege

[8bnn K. Raghu Ramaiah)

gation s totally unfounded, incorrect
and false. There bas never been any
coercion or intimidation,

SHRI JYOTIRMOY BOSU B8, )
Tse on a point order.

MR. DEPUTY-SPEAKER Lel us
understand it very clearly. ]l am :n-
charge of the House. You are making
submisgions 1o me Taking 1nfo
account the exigencies prevailng in
the House I have agreed to listen to
you As long as I lend my ears tn &
particular Member it 15 out of order
ior anybody else to intervene  You
can raise your point of order later, It
cannot be a point of order m my ls-
teming to a particular Member,

SHRI K RAGHU RAMATAH.
Having said that I would like to refer
to the second allegation or insinuation
that the Government wants to shield
and they do not want to probe into
the matter I would like 1o say
here and now most emphatically that
the Government 18 most anxiousz to
go thoroughly into thi. matter It 1s
not only because honour and prestige
of some of our Members 1s involved but
also because 1t 15 our duty to find out
what really happened and go to the
bottom of the matter There is no
question of shielding anybody

Further, Sir, as to what transpires
between me and the hon Members of
my party how does the hon Members
opposite expect me {p tell them Some
of them belong to some party or the
other Don't they discuss between
themselves the pros and cong of certain
ihings coming up before the House and
a certain policy to be adopted by their
party. Many of the leaders of the
Opposition meet among themselves
every other day and discuss as to what
policy they have to adopt in the House
It I am put questions as to what trans-
pired between me and my party Mem-
bers how democracy can function We
Bave every right to discuss between
ourselves and there is no_question of’
insinuation.

AUGUST. 51, 1074«

Fe Question of »
Privilage
MR. DEPUTY-SPRAKER: 1 had sald

after hearing My. Raghu Remaiah L
will hear you, Let us understand,

1 would listen to everybody. Hon.
Members have made certain submus
sions and they have all gone into the
record and they will go on record, and
it 18 for me to dispose of this business
after that If somebody else says
something and then another hon. Mem-
ber gets up and says that there is &
point of order, it becomes a sort of
verbal warfare and a sort of free-for-
all

SHR! MADHU LIMAYE. The pomnt'
of order 18 addressed to you.

MR DEPUTY-SPEAKER 1 am
noting down all the points that have
peen made I am nothing down those
points which have been raised by cer-
tain hon Members and which require
certain rulings from the Chair I have
noted down what Shry Dinesh Chandra
Goswami has said and 1 have noted
down alsp what Shri Jyotirmoy Bosu
has said not relating to the substance
of the whole thing but relating to cer-
tain procedural matters Thetefore,
let not hon Members be impatient
They will get evervihing in time

S8HRI JYOTIRMOY BOSU This 18
the Arst time when at the time a pn-
vilege 1ssue 18 being discussed, we see
that the Minuster stands up and ren-
ders o personal explanation

MR. DEPUTY-SPEAKER He s
going back to the subject again

SHR1 JYOTIRMOY BOSU. My point
of order is very clear 1 am sayng
that a certain method 14 being adopted
which 13 not in keeping with the rules
and practice of the House. Whenever
a privilege motion is raised, the Chair
has a right fo hear the House

ME. DEPUTYEPEARER: T
henring.

SHEI JYOTIRMOY BOSU: But yow
carmot hear that person who is render~
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ing a personal explanation in respect
of the person againgt whom the motion
has been tabled,

MR. DEPUTY-SPEAKER, No, no.

SHRI JYOTIRMOY BOSU. My
second pomt is 1n respect of what Mr.
Raghu Ramalah hag said. The Mem-
bers have of their own free will and
choice glven a motion, and then they
are forced fo withdraw 1t, as we see
in Bulletin—part II of today.

MR. DEPUTY-SPEAKER, That 1s
no point of order.

SHR] JYOTIRMOY BOBU. This 1s

& point of order, This i1y something
which 15 not proper

SHRI SHYAMNANDAN MISHRA.
My point of order i1s this I had
(ertainly made certain complaints. I
had made specific complaint of the
contempt of the House both by the
Minister of Parhiamentary Affairs and
by the Prime Mimster The hon
Minister of Parliamentary Affairs was
therefore quite in order 1n coming
forward with some explanation
order to enable you to come tu certamn
conclusions I do not take any objet
tion to that But I do take objection
to hig explaining what happened. so far
as the hon'ble Pnme Minister was
concerned ‘The matter of privilege 18
an 1ssue which relateg to the person
concerned He cannot take wvicarious
responsibility on behalf of the hon’ble
Prime Minister of India and say some-
thing to the House under defence. I
am taking objection to that.

He has tried to tell us also that it
18 perfectly open to him and to his
party to discuss any 1ssue in the manner
in which they like. I do not take
objection to that also They can
privately discuss any issue but togive
publicity to the views means. .

SHRI HARI KISHORE SINGH-: But
is it sn official release by the party?

SHR] SHYAMNANDAN MISHRA:
I oy not be an official release. But

Re. Question of BHADRA 9, 1896 (SAKA)
Priviiage
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Privilege
the whole news is published—yes, 1t
may not be an official release—but all
the papers are publishing it  They
always give publieity to the proceedings
of theiwr own executive committee 1
take objection to thus. My pomnt s
that 1t should not be upheld by the
Chair that they could give publicity to
their views which they express in their
own party meeting and yet ask us not
to take notice of them. The moment
they give publicity to their views, we
are bound to be seized of it in the
House.

18

Wt =g forsd - X7 wwear &1 9w
aeETr & famre @y 4r, [ary [
% fasrs qr 1 safag e zddar o
a7 .17 flasa g€ swey Wiy 1A
qFT | AW q@AT ) gy AwE T4,
wrfey 1 gt aTA—4w & 37 A1 T
Te 771 & 39 W adon qAfew @
AW AW @ @R Z | GEaArr F At
WA & 34 1 FAYAT A9 Adfew R 2
LRI

SHRI HARI KISHORE SINGH It s
quite normal for the Memberg of a
party tp discuss important matters
with the leaders and whips of the
party I am sure that this 1s the
practice adopted by the Members of
the Opposition also, unless 1t 15 dented,

SHRI PILOO MODY We do not
perjure

SHRI HARI KISHORE SINGH. On-
important questions, we always appro-
ach our party leader for discussion
and guidance On this question, I am
in a posihion to deny defimtely and
categorically that there has been any
pressure whatsoever on us to with-
draw the motion or to move anything
otherwise.

SHR] SHYAMNANDAN MISHRA:
You stick to your request to the
Chair?

SHRI HARI KISHORE SINGH:
Therefore, this insinuation is com-
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(Shri Hari Kishore Singh]
pletely baseless, unfounded and mis-
chievious.

SHRI SHYAMNANDAN MISHRA
‘What has be sald? He has not with-
drawn. Does he stick to the reguest
made to you”

MR. DEPUTY-SPEAKER It 1s his
point of view.

! gEe gwo Wl (FMYT)
IqTEIE RETEY, 4 a1 fafasor A1 wear
I F a7 & ooft wod fanT A ww
&7 ATgAT g Wife ware 7 § i sar
¥ s oz fase vt & fe wam et
F IT & ST UHT IT[AT E A ET AT FT
wa< 37 feart w741 g a1 9 wom
F7dr & 3w 7, I8 waArT § w4 e,
w1 fawer oF @ @A 81 O ¥
N W A AR AT
77 & feT qaw o7 Ars 2 fow fa=
Xq {7 FT qg1 T ST 74T, IT-74T
TS qE A, AEEATT T F T
Y # awg ¥ Tt Fdiwew faar g
39 & arg Afqa aragw fas, ¥ g4
7 oY egdfimen fegr, sR A agw ww A
gy Axdaw 19 TEN A OUF oy
wiraor fa e @R v fF 59 w0 A
819 S ¥ T 97, TE5@A 57 F T G 6
firdt o 7% & 99 & e fg ag,
&t 57 a<y oo 7 < wfaay #7 gfacr
IT oY T T gATE - ot mfery
areae fas o it #ro fto wEZMTERTM
1T 20 WA WIF NTqrHe W1 Afowsr v
I g1 g e ofewrie feeny
erer foq & a8 T Y, Rade §, wrw
afy v wreT | S g ai firar &
fir 37 & zeawa & T1 g 7 4T Yo Ao
urfo ¥ arx WA § a1 A g ¢
weEETR A gt famy
qg® my we K1 pene fear ar ar,

& 3% TN W ¥ 37 & foamer woar o
a1 oY 37 ¥ ard ¥ & e g e off-
qrHEY ST 2w wr, fegrom sror e v
7 zfa € avwor Ty ¥ fag o arfear-
¥ vArRAT ¥ fomr v X fav
WX amy P Om e Ay A A g g A
® w1y f o AaTe deww & faes
AT FTE, T R AR §, @ o
aerf & fog o s A
& 1 ag fafadrr svow & ar =l @ o W
feare o 53 | S wamr w wT d e
T fa T wm @ gt o o
sz fagr arondt off & avw & av qwd
TR & AR R IN B 307 @A A
wifer wtv surTwet wav aggs vt &
fr o dto wrEo &t vAEnTH FETH
2t & Aww g o ag wod S &1 A
74 & fow oYv g@ amw Sy S ¥
¥ Ty A & =AY ofea 33 § fAv
Froora & faqre #w & fag wow
B T A ¢ afer Az oft w7 @ 3,
™ & fm gy wf o owr e wd
g1 & sifFarady sty 1 deww T
wifem |

ot w3 T fag (9a97) :3T-

09 WEIEW, AT sgAvqr WA fAgm
qear 31 K wAAe ) wwafarg -
“A lst of business for the day
shall be prepared by the Secretary-
General and a copy thereof shall

be made available for ths vse of
every member”,

T WY wrw ¥ w g § 9w
& wmT wrar o7 fowfem  qugwaw
A W AT TR TCTRA O § T W
wET g wifgy 9T wfew fiw 3
fufedror ®1 7aver ware fardhdfy oot &
Tdt & W | § @ warw ¥ OF W
e s0T wgAT | W o T X
v mer forfadrsr s arws wrar | gwr
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wwew ® wdt s fmr Cud
off & garw & o\ wew & Z@T, @R
Farreft v & ot By v vt savTar
¥ 7w 97 ¥ 37 w1 A9 feay F fafy
W Teer A o ¥ axw R o
a7t § 1 &Y forr efaat & oneht eemare
sCHggar oy fmmr o 3 99
& wfr gadt vt g7, = 5 sfw
T giaT wifgy, S gfa woATya grar
wifge, 7¢7 &1 7R & @ T"wAT
=fan, 7 fF frOft e & ot o
o f5 g9 W & ushfs 1 ow
fawrare #70 | YT vt 5 Ew T o
ax Y, 595 woierfer qft g ene
31 FT7 1, B9 NI7 39 § 397 17 777
Z SEHTARIRT AN IMEET S Y
STFAE IVE T W WIR AT AT T
F1 Wl wAT g 97 | §fFw T IF a|y
1 78 w7 ¢ 1 wafAe T wgAT ;EAT
g f& gard o= oy vt &1 s var sy
HEA N AT T K AT N SO G wIET
& i< frram gy 31 H o A amg i
Ag T FIAT e § w7 o
wrd gft @ W & wAmT w9 g
ifeT | gt oA weas &
¥ awrem & A W WX T AT A
WA TR TR

ot axfag 7w qreg (A1.Agw)
IS wERy, fawefuse &1 @y
NvR Y vy faum oY w2 gt mfvar
Y@ TN fs =7 &
TET I gaw &7 FgfRr &7

arew g wifgy, ¥fea, sET, T
a9 W § W) wrr-der e qrfer-
W whwer fafrer & vy g-ant
¥ W IAFT HIET Ik AW X
T I F7AT § 6T IEHT 94T AW
SETT fEq 3w & Frar §—at at §fade
 Affe & e ¥ fawr A fd go
W@IT R 17 WY ¢, W@ & e
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Qe QY & oY e gt § T AT ¥
FwwT fewroer wvwr qear §, ar s
waw ¥ agy |Y aTa G5 AY WY E fawy
w=w §Y aaf &7 faug aam ) $ifrw
#Y SaY & wafw maT & IO FEeA
7@ grr 1 § mT 7 ST AT @
fFeramr g sgr A e ?

T IA-AET 77 AT /T
X! ¥ 2% £ fF ag sew @ w7
77 a7 Amfaa wmar § v 9ere ey
& domrg gwT() 9, waET ar sfAar
&Y TAr quT AL & AT A4 E A1 Aw
AR AT W T A Y | AfEwarET
79 faw? it & A1 gFAmE Ta@r g 6y
for iy | § Ty wver v & faey
qfetF Am oy A7z &3 =2y &
IATEANTIE IL AT A1 TAF]
TT A ARAN £ WAGT AT 1 AT TR
fa=rrura ar wzfy wdr 21w gfr
& w77 fat W ofeamal femew
=y azfaar amé a¢ z—smg A= wr
&1 7 W ATH FTAF gL, OFT wEY
T a1 mr § fr $1€ maEw s
%1€ 9eATg Taar ¢ wv A ¥ afs 3w
AT AT JTEaT § Ay WE & F6AT g0
# gmaT g fF g7 AT AR ¥ FET W A
frerT w71 =nfgn AT w24 #7 @Eg
= FHY ¥ e A g wrien |
og W3 Aaw & 3o Szt g2l fr ag
w7 faoiz dar & oifearRsy SR
aar€ s 1 ge adve fafew fear
ITA-4E A WY Wi Faw 97 fapd T
w4 ] | WA fadnY 7 & wEY A
At wewry far § sweT w@r w9 @,
9g W 89 T | ¥f6T §5 96T T8
A IIET-IT W W A ¥ -
difaw nave & forlr amey FoAT-faey
qrfeat & St ¥ gF qear v faar o
farelt = farelt Y qr 3 1 et ®) AwT
(R 997 F) A9 qQ-TG IW &



Re. Question of
Privilege

(Kumbakonam):
1 share the anxiety of the members of
the House that this is a very grave
matter which ghould be cleared. 1 do
not agree with Mr. Goswami that we
bhad elready wasted some hours. More
precious than the time of the House
is the prestige and dignily of the
members of this House, 1 also du not
think this can be confined 1o the narrow
tire House is agitated over it. More
and more comments are appearing in
the papers. The corridors are getling
darker and murkier. Today's Hindus-
tan Times says:

“The fact, as it appears now, is
that only sevep of the 21 signa-
tures are genuine. The other names
were appended by the inifiators of
the memorandum and they had
perhaps taken for granted that the
matter would never come to light
while the purpose of the memoran-
dum would be achieved.”

1 do not know how far this 1s f{rue,
against the categorical denial by
certain members on the floor of the
House. These things have to be
c.eared. That is why it has been
suggested that a parliamentary probe
should be there. The CBI probe is

for the convenience of the Govern-
ment. can investigate and
collect evidence. but no conclusion

can be arrived at or decision taken
by the CBI by itself, because it is not
a governmental matter. It is a matter
which concerns the House. More than
whether it is a question of forgery of
the signature or notthe whole House
has been disgraced and discredited
in the eyes of the public. So, the basic
jssue should be gone through by a
parliamentary probe.

SHRI SHYAMNANDAN MISHRA:
it is not a domestic affairs mercly be-
cause their party members are invol-
ved,

MR, DEPUTY-SPEAKER: Itis 8
watter of privilege.

AUGUST 81, 1974

Re. Question of
Privilege
SHRI SEZHIYAN: In 195] when &
similar case arose the then Prime
Minister said that it is a matter eon-
cerning the entirg House., The same
view should be taken now.

SHK1 INDER J.. MALHOTRA
(Jammu): My only complaint is that.
our friends of the opposition parties
are irying to read too much between
the lines from the report. It would be
very unfortunate if motiveg are attri-
buted to the memberg either on this
side or that side. It is stated that
the members who gave notice fur a
motion were pressurized by the Minis-
ter of Parliamentary Affairs, who is the
chief whip of the party, and our leader,
the Prime Minister. This allegation
ig entirely and absolutely incorrect. 1
was myself present in that meeting.

24

All the members who were present
in that meeting emphasized categori-
cally that no tume should be lost i
completing the enquiry. . unterrup-
tions) It would be very difficult to
say which 1s the agency in this country
on which people can rely. 1 can have
one view and Shri Mishra and Shri
Jyotirmoy Bosu can have another view
about the wvarious agencies. But
ulimately, in a democratic country
the real judge of every issue is the
people of this rountry, whether the
{nquiry iz conducted hy the CBI or by
a parliamentary committee or any
other agency ..(Interruptions) would
once again appeal to the triends of the
opposition not to spoil the atmosphere
in which this inquiry should be held s0
that the truth may ultimately come out.

SHRI SHYAMNANDAN MISHRA:
Even if there is a parliamentary probe.
the parliamentary committee can em-~
ploy the agency of the CBI. There is
no contradiction between the tw. But
we cannot agree to anything privately
being done by the ruling party when
it concerng the dignity and honour of
the entire House.

1200 hrs.

SHRI P. G MAVALANEAR
(Ahmedabad): Sir, before 1 start oy~
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submission, I would like you to rule

on one point. Some of my friends of

the ruling party during the course of

their submission have stated that s0

much time is being wasted in the

House. I want a ruling on this point
whether time is spent or wasted.

MR. DEPUTY-SPEAKER. It 1s &
subjective matter.

SHRI P. G. MAVALANKAR: Sir,
you had pulled me up sometime back,
when 1 was a new-romer, for using
that term and 1 did at once apologize
for using that phrase, “wasted"!

MR. DEPUTY-SPEAKER It 1s their
opinion.

SHRI P. G. MAVALANKAR. To say
Jlhat time was wasted 15 not right.
Now, Sir, you will recall and the House
will recall that earlier this week I was
one of the persons who had given
notice of  privilege motion against the
Commerce Minister, Professor Chatto-
padhyaya So, let us be clear on this
matter that this is not a party issue
1t is a matter for the entire House. I
do not know why the Minister for
Parliamentary Affairs gives us lossons
m democracy, when it is a matter for
the whole House. If we want lessons
about party functiomng we will go to
him and ask him “how do you function
in your party"”. But here we are not
disrussing party matters, we are dis-
cussing parlinmentary matters.
Secondly, however big the honourable
majority of the ruling party in this
House, it is only a part of the whole
Tlouse and a part can never be the
whole. however big the part may be.
“Therefore, they are mixing up party
matters with national matters partv
matters with parllamentary matters.
parte matters with matters concern-
ing the whole country

MR. DEPUUTY-SPEAKER: As 8

professor you are getting too nrofes-
sorial

SHRI P. G. MAVALANKAR: This
4s then the difficulty They are con-

Re, Question of BHADRA 9, 1886 (SAKA)
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fusing the two. It 1g agamnst the hon.
Prime Mimster, who also happenz to
be not only the leader of the parly
but alsp the Leader of the House, that
my hon. friend,, Shn Madhu Limaye
and other friends on the opposition
have brought this notice of privilege.
If she 1s very honest, she should bave
herself come and told this House what
transpired between the members of the
same party and asSured the House that
1t had nothing to do with the guestion
of parliamentary probe, which 1s al-
ready before the House and which 1s
under the active consideration of the
hon. Speaker.

Sir, you will remember that two or
three days back, m reply lo a very
sharp Interruplion by the hon. Member,
Shri Atal Bihar Vajpayee, who said
that the Prime Minister had pulied up
the Commerce Mimster in her room
or in her chamber she, got up at once
and said “Ji Nahim" and we were
happy about 1t that the matler was
cleared that the hon Commerce
Minister was not pulled up by the
Prime Minister.

This 1s a matter which 1s referring
to the Prime Minister herself, as the
leader of the House, and not as ieader
of the party 1 do not know why the
Prime Mimster herself has not come
ang told this House that whatever
happened i the party is not contraven-
ing the case pending before the House.
Therefore, I would say in conclusion
that, unfortunately, this Parliament 1s
taken for granted not only by the
Prime Minister but by most of her
<enior colleagues They do not take
tms House and parliamentary matters
seriously If they do so, we would not
have had thig occasion to discuss this
matter

Lastly. I remember distincitly, T
cannot rememher the names, but I re-
member distinctly that at least two
members of the ruling Party. in =n
many words, supported the demand by

Soeaker's
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by hum Now they are coming
and saying °‘CBI inguiry’ and all
those 1hings I have sad

my earlhier speech Lwo days ago that
the CBI enquiry woull not be ihe right
course Why should we depend on &
governmental agency to lovk anto
the charges’? We do not want te get a
clearance from a governmental agency
we want to get a clearance from a
Parhiamentarv committee be.ause that
15 the only agenty which can go into
the whole question thoroughly and mn
dependently ani that iz the only
agenty 1n which people will put their
iaith

SHRI JAGANNATH RAO (Chatra-
pur) The leader of a party has a
right to advise the members a- to
what they should do or what they
should not After all, what has the
Prime Mmister said i the party
meeting? Even if she has smid that
the CBI imnquunv s already pending
end that there i. no point in having
a Parhamentary inquily hy a com-
mittee of the Hou.e There 1= no
breach of privilege It 34 open to the
Opposition to raice 1t after the C(BI
has submitted 1t  report After
that 1s brought ‘etore the House it
the Opposition feels that justice has
not been done that truth has nof come
out then i1l 1s open for them tu i1nust
on a Parhamentary prohle There 1s
no question of privilege involved n
this It ;s the right of the leader of a
party to adwvise the members and
every member 1s bound to follow the
advice of the leader

PROF MADHLU DANDAVATE
(Rajapur) The Minister of Parliamen-
tary Affairs has almost suggested that
since 1f 15 an interna party matter
tre matter cannot come up a= a pPrvi-
lege 1ssue Let me submut to you that,
as far as the privilege issue the con-
cerned, 1t transcends all party bar-
riers, it concerng the House as a whole
and not merely a party In that case,
even the Prime Minister camnot in-
tervene Not only that, somehow or
other, the report of her advice to the

AUGUST 31, 1874
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members concerned has also appear-
ed i1n the press. I was telling one of
my frends the other day when ths
members who say that they have not
signed this document themselves
demanded a probe in this House that
wag afraid probably at a later stage,
the Prime Minister herself put her
purpie robe on the demand for a
Pailiamentary probe ‘That was the
fear that I had expressed, and that
has come true

Another point that 1 would like to
raise 15 that we are not opposed to
CBI inquines in normal cises But I
wirt to raice a Lacic 1ssue and in this
1 »n ~sure I wil] be sharing the senti-
ments of many members who made
per onal eiplanations here Many ot
them feel why 1s 1t that Members of
Pirliument should be subjected to a
(¢ Bl inguiry 4t all lct there be a par
1ame itarv prohe  When we say this
we ¢ 0 not want to have a complete han
on the CBI coming nto the picture
Even whuen a Parhamentary probe a<
mstitutea  techmic il asactance can te
gien bv the (Bl for the Parliamen-
tary probt But th¢ Members of a
overeignn Parl ament will not subm t
thermmselves before the (Bl they can
submit themselves only befoie a
Parliamentary commttee

I wil concluue 1y quoting one pire-
tec'ent from the Tlouse of Commons
There ire many aspects of our Parlia-
mentary behavious and Parliamentarv
life —not only privilege but a number
of other aspects also—and we are to
be guided by important Parliamentary
conventions When the Chancellor of
the Exchequer Mr Dalton was walk-
ing into the House of Commons In
the ctaricase he inadvertently tola his
journalist friend, “Well today vou are
smoking today you can do but I do
not think tomorrow you can do it so
easily" He took a clue {from that
that probably the excise duty was
going up And because of that inad-
verient leakage of the budget he
appeared before the Cabinet and said.
‘1 must resign’' and he did resign In
accordance with that grand tradition,
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the Prime Minister herself must re-
sign on this important issue. That Is
my demand.

wart sfwdy oz (AATEED) -
ITewd "EEA, A1 wfgwr e &
we & 2w 7 =ar 9l f5 Y o
FTEY T § 6 wAr 4Y B ogm A
3417 3% A WY w27 fF AT AW
a1 faar war | 3T v dve mmeo
A7y foar & o 2w 5 o= A
fra, oY oz ¥ 2 fir w3t ey
gAT =fgn 1 dro dte més wmr oW
T 2 AT FENEY, 747 ATy
FHL 47 AR B Sq7Ew fAaAm A
At % At dre mfo w7 wiy Fmn
=7 3t 71 g ¢ f iRy
FHY &1 47 AAAT /Y17 WA B A0
Tifgn 1 917 fom vt 7 9w ww
Frar & @Yo s 72 fy3r 3 = 2 efian-
J2¢ FWET T H AT 7AFr wam 7Y
AT T A ATA 21 2afAn Ao Fto
"ike ¥ IY AHEY 97 7T oGy
miferariedy w42t w1 #1 3T we g
q w3 wifgn, oa7 w3 oz

MR. DEPUTY-SPEAKER Wil you
ell kindly listen to m¢ guictly®

SHRI JYOTIRMOY BOSU: You are
slil! a professor.

MR. DEPUTY-SPEAKER No [ have
left that role long agu The more 1
see of professors, the more afrayd I am
of going back . ..

SHRI A. K. M. ISHAQUE (Basirhat)
A very correct assessment of profes-
SOrF.

MR. DEPUTY SPEAKER. I shal] ded
wilh certain procedural matters first,

Certain points of order have been
Taised by hon. Members. The first 1s
that of Shri Jyotirmoy Bosu m which
he sald that after a notice of a motion
has been given and admitted by the

Re. Question of 30
Privilege
Speaker, whether it 1s in order that
the Member should withdraw it with-
out the leave of the Housze? That is
the point be has made. 1 think the
practice here is that unless a motion
12 moved before the House, the Mem-
ber can withdraw it on his own. Even
in the case of questions, very often
the Members withdraw their notices
ur even when the notices are on the
order paper, the Member can say, ‘I
have no desire to put the question.’
Thercfore, this question does not
arise It 15 their pleasure and if, in
theirr wisdom, they want 1o withdraw
when there 1s still time. it 15 quite
in order (Interruptions) 1 am
dialing with the order of the House.

Now., my good friend, Shri D C.
Gnswami has raised another proce-
culal matter. He referred to Rule
223(1) 1, which he trnied to contend
tnhat unless the Speaker has given his
consent, a que-tion of privilege can-
net ‘e rased in the Houce I fully
agrie  But here, we have not reached
that stuge where the Speaker or L
itting 1in the Chair have decided to
give consent or not,

Betore the Speaker gives h.s con-
tent 1o the matter which 1s sought to
e raisec 1n the House. he must him-
self be first satisfied prima facie that
there 1+ a case. He can do that in his
Chamber by calling the member. and
calling for certain facts and then allow
1t to be raised 1n the House Or, some-
times. because of the atmosphere, the
circumstances and the exigencies of
the situation, that cannot be done and
the members are full of the matter.
The other dav I had occasion to say
that when the members are full of a
matter, 1t 12 ea<ier to pin a napkin to
the mouth of the volcanc than to try
to stop them. When the members are
excited, it is very dificult and now
we are at that stage of hearing, The
Members have made sufficient submis-
sion of their points whether 1 should
give consent to this matter to be rais-
ed or not. Therefoz» ‘hat pont of
order does not arise; it does not hold
Rroodl,
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[Mr. Deputy-Speaker]
My good Iriend Mr. Shyamnandan
Mishra raised an objection that wheu
.a notice of a privilege question is rais-
-ed against a particular pergun,—and,
in this case the Prime Minister is in-
volved—is it in order for the Minister
-of Parliamentary Affairs to reply on
her behslf, of what happened or did
not happen. Well, I think, we have
adopted this convention that the Minis-
ter of Parliamentary Affairs very often

speaks on behalf of the Prime Minis-
ter.

SHRI MADHU LIMAYE: Not on
privilege matters,

MR. DEPUTY-SPEAKER 1 am not
giving a ruling on it: I am saving
about certain conventions and prac-
tices and we do this especially in the
Business Advisory Committee, The
business: of the House is aften decided
by the Speaker in consultation with
the Leader of the House but the
Leader of the House for all practical
purposes is the Minister of Parliamen-
tary Affairs because he come< and
spcaks presumably after getting the

clrarance from the Leader of the
House.

SHRI SHYAMNANDAN MISHRA"
‘Then abolish the office of the Leader
f;t., the House What is the need for

MR. DEPUTY-SPEAKER: In a que .-
tion of privilege, whether this is so or
not, is a4 quesiion that can be looked
into and I will not venture any opin-

fon and T will not give a ruling on
‘that.

My another good friend Mr Shan-
kar Dayal Singh was very technical.
He drew my attention to rule 31 and
he said that order of the House has
heen agreed to and it must go on like
that. 1f I bad that power of a dictator
to see that certain things are done
in this House in a particular way, this
*Chair undoubtedly will be the most
convenient place to sit on. You esn-
not run this House that way when
-things get hot. So, T think, that point
of order can also be disposed of that
“way. 1

AUGUST 31, 1974

Re. Question of 32
Privilege

Now, with regard to the substance
of the question, I think it 15 a much
bigger question which cannot be decid-
ed offhand. Many of you have made
submissions demanding for a parha-
mentary probe and you also have
drawn attention to the notices of
motions which are before the Speaker
and myself. 1 have read them. Mr.
Mishra has given, Mr. Madhu Limaye
has given a very long motion glven
a series of things....

st vy foed : A7 9 £ TvET
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MR, DEPUTY-SPEAKER: Mr
Jyotirmoy Bosu also. And among
members from the congress two have
withdrawn but six other Members are
stilll there whose motions bave heen
admitted And if my memory doe.
not fail me, when this question camse
up, sometime euarly this week, the
Speaker had sard that we must have a
special discussion on this matter. The
Table can correct me 1f 1 am wrong

SHHRR] MADHU LIMAYE. He wa»
more or less inclined to that point of
view

MR DEPUTY-SPEAKER 1 expect
this question to come up somelime or
other. It 1x a much larger question
than a privilege question. 1 would
only pose certain questions which come
out of 1t for the consideration of the
hon. Members. [ have no doubt that
before coming to the House with any-
thing definite, it will be nice, it will
be wise, for the Chair to call the
Members and leaders of the House, in
discugy this matter, how this thing
should be done, naturally, because it is
a very complicated question. And I
think the Speaker said, he would call
them and that some kind of procedure
would be evolved, und things like that.
Certain questions of course do arise
This is a very important question. And
1 would go with the Speaker that this
is a very important question. [ would
go with the Speaker that 1T am also
very deeply and personally Involved
in this matter for the simple reason, of



Re. Question of
Privilege

the accident of my being the Deputy
Speaker of this House,

SHRI JYOTIMOY BOSU: Parha-
ment functioning eftectively and effi-
ciently.

MR. DEPUTY-SPEAKER. Therefore,
when the names of some hon. Mem-
bers are besmirched because certain
things have happened—the whole
<country 1s talking about it and every-
body and the Press wnting about
it—if we are not concerned about it,
swho will be concerned? ...(Inierrup-
tiong). Therefore, I feel that we must
refurbish the image of this Parlia-
ment, we must restore the confidence
of the people in this Parhament. There-
fore, we musl take this matter very
serjously (Interruptions),

33

I am worried about one thing We
very often talk about the privileges
of the Members of Parhament Of
course, wo rhould be jcalous of our
privileges But, privileges go along
-with certain  duties and certain
resprn-iLilitice

SHRI S
rdent, Sir?

MR DEPUTY-SPEAKER Everithing
13 an accident, as somebody said....

SHRI SHYAMNANDAN  JMISHRA
Dehberate choice

BANERJEE Wh:

ul'Cl=

MR DEPUTY-SPEAKER Somebhody
said, bairth 1 an  wecident, anything
that happens to a per:on :n hi: hife 1s
nn accident the onlv rea'ity to every-
hody 1s death And thetefore when
the names of the hon Membhers are in-
volved, since we are the protectors and
cu~torhans of thi~ honour. I for one ¢'o
think that this matter ha~ {o be taken
very seriously, [ have -aid privately
1o many friends; let governments come
and go, let anything happen to this
country But as long as the Parlia-
ment functions and as long as the peo-
ple of India have faith in t'us Parlia-
ment, that long the unity of this eoun-
try and the stability of this country
will remain,

SHRI MADHU LIMAYE. This is
only a method of exposing Wwrongs
commiied by the Government.

2010 LS—2
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Privilege o
MR. DEPUTY-SPEAKER: I only pose
this question and this will be matter
specially for discussion when you meet
the Speaker—whether it is in keeping
with the privilege, position and digni-
ty of a Member of Parliament when 1t
affects hig duty as a Member of Parlia-
ment. It does not matter when he
does something privately. That 15 a
different matter, But. here, we are
concerned with a certain Members of
Parliament having exercised or alleged
to have exercised their position and
done certain things as Members of
Parliament. and that 1s the whole
question. When Members of Parlia-
ment in the discharge of their duties
as Members of Parliament are involv-
ed, whether we should abdicate our
authority and hand over everything to
some other machinery oulside the
House—this is the gquestion. Th:s 1s
the question which I feel, involves
this Parliament and this is a matter
which ought to be considered gvery
deeply and would say that this has
to be looked into in that light.
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It is a pgreat utterance, a histurie

ufterance !

MR DEPUTY-SPEAKER Having
<fud thes, I would leave the whole
matter there After all the Speaker
has to dJdecaide this question The
Members have mare their submssions.
All these thingy are on the record That
wi'l be taken note of and I helleve
«ome consensus and some kind of wise
decision will be taken

Now, with your permission, can we
get down with the business?

SHR! SHYAMNANDAN
We hail it as a great ruling.

MISHRA:

SHRI JYOTIROMY BOSU: We are
indeed gratified at your ruling,
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Tvags ANp TUsE§ (MOVEMENT
ConTRQL) ORDER, 1974

T EPUTY MINISTER IN THE
Mmﬁ'rgr OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANSARI): On behalf of Shri C.
Subramamam, I lay on the Table a
copy of the Tyres and Tubes (Move-
ment Control) Order, 1874 (Hmdi and
English versions) published in Notifi-
cation No. 8. O. 273(E) in Gazette of
India dated the 28th April, 1974, under
sub-section (6) of section 3 of the
Essential Commodities Act, 1955
[Placed in Library See No. LT-83684/
74].

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): How can he lay it,
Sir? It 1s in the name of Shri C.
Subramaniam.

MR DEPUTY-SPEAKER 1 have

allowed him

SHRI SEZHIYAN (Kumbakonam)
The notification 1s dated 26th April
1974 Why have they taken such a
long time to lay 1t on the Table of the
House? No reasons have been given

SHRI ZIAUR RAHMAN ANSARI 1!
shall check up and let the House
know.

12-26 hrs.

CoMMITTEE ON PUBLIC UNDERTAKINGS

SHRI R P. YADAV (Madhepura):
1 beg to lay on the Table the follow-
ing Minutes of the sittings of the
Committee on Public Undertakings:—

(1) Minutes of the sittings of the
Committee relating to Fifty-
fifth Report of Hindustan
Photo Films Mfg. Co, Ltd,

(2) Minutes of the sittings of the
Committee relating to Fifty-
sixth Report on Indian Drugs
and Pharmaceuticals Ltd.

C. R P hm’ ‘36

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHR! K. RAGHU
RAMAIAH): Sir, yesterday with the
permission of the Chair I made as an-
nouncement that the Constitution
Amendment Bill relating to Sikkim
will be introduceg on 2nd and taken

that the schedule is too tight. Having
taken Into account that I would like
to suy that the Government now in-
tends to take up the consideration of
the Bill on the 4th instead of 3rd Sep-
tember. The introduction of the Bill
will be on the 2nd but it will be plac-
ed for consideration before the House
on the 4th September.

12-26 hrs
STATEMENT Re. C R.P. FIRING AT
COOCH- BEHAR

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F H. MOHSIN)- Sir, cn
August 27, 1074 around 2-00 PM a
bus belonging to the Noith Bengal
State Transport Corporaion collided
with a CRP van carrying CRP per-
sonnel in Cooch-Bchar town An al-
teication took place betwren the CRP
personnel and the local people who
collected on the spot. In the alterca-
1irn, one CRP Constable opened fire
injuring two persons, namelv Shri
Shankar Chakrabarty, a teacher and
Pradeep Roy, a student—both of Jen-
kin's School, Cooch-Behar, Shri
Chakrabarly subsequently succumbed
to his injuries at 8 AM on August
28, 1074

Immediately following the incident
op August 27, 1874, the mob got un-
ruly and went on a rampage. They
set fire to the offices of Deputy Com-
missioner, Sub-Divisional Officer, Cen-
tral Excire and Income-tax, District
Court and S P.’'s Office. The extent of
damage iz yet to be assessed fully.
The unruly mob engaged in arson was
dispersed by the police who resorted
to tear-gas and firing, Curfew was
imposed by the District authoritigs.
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town, Tha qurfew has since been
lifted.

The C.R.P. Constable, who opened
fire, has beén placed under suspension
and a case registered against him. 73
persons have been arrested for viola-
tion of curfew and arson. A judicial
inquiry under the Commission of In-
quiry Act has been ordered by the
State Government to inquire into the
incident.

The situation 1s under control.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, *there are two
very important things. One 1s that
CRP has fired and killed two persons
while they were not on duty on hehalf
of the State Government. Therefore,
the whole responsibility comes on the
Central Government In that context
1 whuld like to know what specific
steps they have taken against the per-
snne involved and withdrawal of CRP
Secondly, even two representatives of
the ruling party have given report to
the Chief Minrster of West Bengal that
they fired indwiseriminately and with-
ou* any provocation.

The other day a Judie of a High
Court—if 1 remember right—said in
a rublic meeting maybe in Rotarv or
Bar Counci] meeting, that the num-
ber of firings this Government has re-
sorted to between 1947 and 1974, much
mare than the Britishers had done in
twe centuries. Sir, this CRP and BSF
have ‘“trigger happy’ attitude There
is deplovment of Armv on the xlight-
rst pretext when the Government has
totally failed to give the people any-
thing in the shape of food, employ-
ment, shelter or minimum require-
ments of human life.

On the slightest provocation. this
Gnvernment of the butchers resort to
fiting and indiscriminate killing. 1
went a categorical assurance from the
Government here and now that they
will withdraw all the Central forces
from Cooch-Behar at once and, Sir, at
the same time, thay must come for-

CRP. Firing at 33
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ward before the House and give a
clear, categorical reply by the middle
of next week as to what sieps they
have taken against those persons who
are acling on behalf of this Govern-
ment of butchers and dishonest people.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Sir, he has used the
word ‘butchers’. It is very unparlia=
mentary.

SHRI F. H. MOHSIN: It is very un-
fortunate that Mr. Jyotirmoy Bosu
has chosen such unparliamentary and
unsavoury words.

SHRI JYOTIRMOY BOSU: Sir, yes-
terday they came with an apology
for hand-cuffing and punching on the
stomach of a sitting Member of the
House, Last week, Mr. Uma Shankar
ikshit came with a list of things and
in one Session itself, the Home Min-
ister had to apologise three times. This
r» how this Government functions.

SIHRI F H. MOHSIN: I know Mr.
Iyotirmny Bosu, «ince a long time
being a Member of the House I can-
nn* cxpect better words from his
mouth

(Interruptions)
MR DEPUTY-SPEAKER. Order
please.

SHRI F H MOHSIN- Su, the first
questicn he has asked 1s that the CRP
constable has tired not in the course
of disrharge of his dutics and why no
action has been taken by the Central
Government. In this connection. I
would say that we are yet to receive
a detailed report from the State Gov-
ernment whether that incident happen-
ed 1n the course of discharge of dulies
by the CRP officials or otherwise.
Unless we rocelve a detaled report
from the State Government, we are
not 1n a position to say what action has
peen taken in lhis matter. Another
point made by him is that the firing
has taken place without any provoca~
tion. In regard to this matter also, I
am unable to say anything in the
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absence of a detailed report from the
State Government. We are expecting
a report from the State Government
on all these matters early.

(Interruptions)

These forces are kept at the disposal
of the State Government for their
internal security matters. When a law
and order guestion arises, the State
Government requests for the help of
these armed forceg of the Union. Then,
these armed forces are kept at the dis-
posal of the Stale Government. It is
the responsibility of the State Gov-
ernment as to where they should deploy
them ang where they should utilise
ithem. They are placed under the
control of the State Government.

SHRI JYOTIRMENT BOSU:- The
firing did not take place under State
Government officials” orders These
forece were not there at that time on
duty on behaif of the State Govern-
ment. What thig gentleman says 1s far
from truth. He 18 fol'owing in the
foot steps of his Minister

SHRI F. H. MOHSIN: He has made
ancher very wild stalement that the
number of firings resorled 1o by this
Government are much more than the
number of firings resorfed to by the
British Regime I strongly refute this
allegation. The firing ig only resorted
to as the last measure. Of course, I
am not saying this to justify this kind
of firing, as judicial enquiry hag al-
ready been ordereq in this particular
incident. But. he has made a general
allegction about the Government re-
soring to firing. Firing is generally
resorted to only when it is much need-
ed.

SHRT JYOTIRMOY BOSU: You are
creating Frankensteins.

SHRI KRISHNA CHANDRA
HALDER (Ausgram): The news had
appeared in the newspapers that two
persons were killed. one assistant
teacher and ong student, The bhon.

AUGUST 31, 1074
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Minister hag referred to this incident
in his statement, but there is another
incident linkeq with the Cooch-Behar
incident, where Mr. Revathi Bhatta-
charjee, a CPM leader .was murdered
by Congress hooligans and one ex-MLA,
Mr. Dinesh Dakuka was also geriously
injured anq he is now lying in hospital
in a wvery precarious condition, This
incident took place in Matabhanga 1n
Cooch-Behar district. This incident
is also interlinked with the other inci-
dent. The hon. Minister has conve-
niently ewvaded this Incident. I
would llke to know from him
whether two persons were killed in the
incident which occurred there and
another ncident occurred in Mata-
bhanga also where one person was
murdered ang another was seriously
injured

SHRI F. H. MOHSIN: About .he
Cooch-Behar inadent, one Mr. Shankar
Chakrabarty succumbed to hig injuries,
and Shri Roy who was a student 1s
still in the hospital We have no
reports that he 1s dead

SHRI JYOTIRMOY BOSU Mata-
bhanga 1s another pluce
SHRI F H MOHSIN: Another

matter has been referred to whirh s
not related to the Cooch-Behar 'nc;-
dent. That wag the incident that
happuned at the Matabhanga town

Regarding this we have not received
any wuthoritalive information form the
State Government, but from our own

sources we have got some infor-
mation, and I would llke to state
that there was a c'ash belween

the CPM and the Youth Congress
workers at Matabhanga and 1o
the clash two leaders of the CPI(M),
namely Shri Revathi Bhattacharjee
ang Mr. Dinesh Dakuka, ex-MLA had
received stab injuries. The former
namely Mr. Bhaltacharjee succumbed
to his injurles, and the latter was
admitted to hospital. This is the in-
formation. But this does not relate
to the Cooch-Behar Incideni. This
relates to the Matabhanga incident.
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12.38 hrs

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1974-75

MR. DEPUTY-SPEAKER: Now, we
resume discussion om the Supple-
mentary Demands for Grants (General);

Yesterday, Mr. Nooru! Huda had
just started his speech. Today I am
tolg that he has not come.

SHRI S. P BHATTACHARYYA
{Uluberia): I shall speak for him.

MR. DEPUTY-SPEAKER: 1 am talk-
ing of Mr. Noorul Huda.

But they stil have their party's
tfme. So, Shr1 S. P. Bhattacharyya
can speak.

SHRI S P. BHATTACHARYYA: 1
oppose these Demandg for Grants
which have led to more taxation. The
amount mnvolved in them is more than
ihat in the general budget grant, there-
by proving that Government's thinking
1= not at all rational. They could not
magine it a few months back.

Now, a new thing 1s happening.
Why has this new situation come
aboul? Has some extraordinarv event
occurreg during this period? Certain-
ly not, no new event has happened.
Still, Government are taking certain
drastic steps to deal with the situation.
They are telling us that inflation has
occurred in the world and it has oc-
curred in our coumtry also. So, they
have to take some steps and some
package schemes and various other
things. Thus, we have further taxa-
tion, wage freeze and sp manv other
things are still in the offing.

Taking for
ment are saying, let
in regard to the price rise

(SAKA) Suppl. D.G. (Genl), 41
1974-15

wage In the various countries, The
figures are as follows:

Counry Price rise Money
ways
% %

Italy 47°5 62°§
U. K. . . 45 67°5
Japan - - - 40 87's
West Germany 37°8 40
Canaca 3s 45
France 32' 5 62

Austraha 30 5
USA pereent 25 37rs
Inga 125-150 22-30

You are thinking of being a socialist
country. Among the capitalist eour-
tries, you are the worst of the lot. You
must understand this. You are trying
for a wage freeze. No other capitalist
countrv has done 80 They are not 80
much anti-working class as you are,
You are taking the steos to check
and control the economic crisis in
this way.

You do not see what they hove done
in the socialist countries, Soviet Russia.
China and the East European countries
where there 1s now no price rise, nn
inflation. But in your country infiation
15 a permanent feature.

Then you see the fall of money
value of the rupee declared repeatedly
by Government, In 1849 it was 100; m
1974 it hag come down to 28P. Year
by year it has been falling. These are
the figures: 80.6, 78.1, 72.2, 794, 61.0,
57.8, 50.8, 46.7, 48.1, 46.5, 442 422,
30.2, 31.8, 31.2, 30.8, 29.9, 299, and
28.0, The value of the rupee is
falung regularly and systematically.
The reason is that the very econmomie
system you are running iz rooted ir
the devsaluation of the rupee. The
economy is run in the interest of
monopolists, landlords and profiteers
This has created thls_nrimu situation
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in this country of poverty, unemploy-
meat, rise in prices and so on which
you cannot avoid, It is not the Gov-
ernment that is deciding the economic
policy of our country; it is the monc-
polists, landlords and profitecrs who
are deciding the policy of this country.
The Government is compelled to carry
on their dictates. This is the situa-
tion. So the country is going more
and more towards ruin. )

A few deys ago there we saw that
pressed by the profiteers, Government
have been compelled Lo give up the
take over of wholesale trade in wheat
and rice. You have given a free
hand to the traders to raise the prices
This is the position. So it cannct be
Believed—no wreasonable person can
believe—that this Government by
these steps is going to solve the pro-
blem or check the degeneration of
the economy of our couniry or save
this country from this growing crisis,

Our counilry's problems can be
solved but I do not think that thiz
Government pressed by the monopo-
Lists, landlords and profiteers can solve
our problems of unemploymcnt and
poverty. Yet our country requires &
solution to these problems and our
party and some other parties who are
interesled in the welfare of the pro-
ple have repeatedly said that for a
real solution radical land reforms
should be undertaken. Lands must
be taken over from big land owners
and such lands musi be distributed
among the landless poor agricultural
labourers and Scheduled Castes and
Scheduled Tribes people.  Monopoly
industries must be  nationalised.
Wholesale trade must be taken over
by the Government. Prices must be
controlled thoroughly. Then our in-
dusiries can be developed and the
initiative of our people will develop.
People’'s problems cannot be golved by
police forces but by making available

. to people goods and essentinl things
at proper prices. There are ways t0
deal with corrupiion. We ds mot re-
quire goondas., It is only the people
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who can save this country and poprup-
tion will ultimately go. The Govern-
ment is going just the oppesite of what
it must do; it dées mot solve the dis-
content among the people but is utiiw-
ing the CRP and the Border Security
Forces ang goondas against the peo-
ple. This is a8 warning. You cannot kill
the people whatever force you can uli-
lise. On the other hand, the oppressive
measures will strengthen their minds.
We shall galvanise all the forces which
really believe in the cause of people,
you will have to change yourself; or
else people will compel you tg do so.
There may be other things but these
are the basic things which need to
be done. Imperialist conspiracy against
the people of the couniry must end
We must solve our problems we car
solve them That 15 the correct way.
not the woy 10 which the Government
are proceeding You are leading the
country mare and more to ruin 4rd
so 1 oppnse this,

SHRI ARJUN SETHI (Bhadrak)"
In these supplementary demands for
grants and additional sum of R-.
45207 crores 15 being asked for
Rs. 125 crores subsidy on foodgrains
issued  to mantain public  distrl-
bution system an additional amount
of Rs. 76 erores for the Defence Forces
due to improvements in the emolu-
ments of Defence Mersonnel Rs. 152 10
crores for additional investments in
the core sector of the Plan. It is
hardly necessary to emphasiae tha!
the country is passing through a se-
rious economic crisis that is unparal-
lelled in the history since Indepen-
dence. Inspile of criticlsms by hon.
Members opposite. various stepg are
being taken by the Government to
overcome this crisis,

But it iz no use blaming the Govern-
ment without coming forward with
concrete proposals to fight ihis prob-
lem, It is & fact that there are ocer-
tain areas of uncertainty where dis-
tress is prevailing due to the vags-
rles of rainfall and recent floods. As
a result, the suffering of the people
are great. In this comtext, 1 like to
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tich sybtem. m Orisia, we are have-
g woth flood end ~drought at the
tamd time 'atid the sifdation is very
sétious. It weeds imrmediate attention
to mitigate the sufferings of the peo-
ple. 1 quote from a press statement
made by our Chief Minister, Mrs.
Nandini Satpathy, appeared in the
Hindustan Times dated 2Bth of this
month:

“On the prospects of the kharif
crop, Mrs. Satpathy was sore that
there had been a setback due to
delayed rains in the beginning
of the season and the con-
tinuous dry spell for the last eight
or nine dayvs, As a result, she ad-
mittedd, foodgrain prices had increas-
ed sharnly during the past few
weeks. The movement of foodgrains
had in the last two davs brought
down the price of rice fromm Rs. 4
to Rs. 2.80 per kg. Earlier the same
quality of rice wa= available at
Rs. 1.20 per kg."

So0. you can imagine situation prevail-
ing there. Rice which was selling at
Rs. 4 is now selling at Rs. 2.80, Last
year the price was varying {rom 80P
10 1 rupee. The price has gone up
because of flood and drought in some
districtx of Oritsa and the public dis-
tribution system is not quite adequate
to control prices in the open market.
The Hindustan Times correspondent
also meniions how those areas where
there are some industries and people
are maintaining their livelihoed de-
pending on the industry are facing
trouble, because the works being done
in June and July are coming to a
standstill. In this context. I would
like to quote one or two sentences.

The Hindustan Timez of 27th August,
says: .

‘ d.:al.uﬂil conditions adverse-
ul.v 'E;i export of iron ore? In Ori-
_-esa they have.

:(SARA) Suppl..D.G. (Genl.), 46
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As a sequel 1o  the muprecedénted
drought, the price of rice in and
around Paradip port had gone up to
Rs, 3.0 a kilo, two and .a balf times
what it was only two months ago.
The loaders engaged by contractors to
unload iron ore from ore trains and
reload into trucks at the Barabanki
terminus of the Cuttack{Paradip
broadgauge link have deserted the
work spots because the price of rice
has overwhelmed their wage struc-
ture. As a result, some 50,000 toomes
of ore has already piled up at Athar-
banki and a good number of ore
rakes have been arrested by the jam
thus caused.”

So. people have left those places in
search of food to maintain themselves,
The same report says:

“Some 5.5 million people have been
aflerted by drought and the rest hy
floods.”

So, I urge that the Centre should
increase the supply of foodgrains to
Orissa because the existing supply to
the various districts by the State Gov-
ernment iz not sufficient, The districts
of Balasore and Cuttack, which are
being considereg the granary of rice,
have been affected Ly the recent
floods and there is no prospect of any
khariff crop unless the Government
take immediate measures to provide
seedlings and funds so that they can
again raise khariff crop this year upto
an extent.

We know how the price of fertilizer
is rising from time to time. Because
of this rising price the cultivators
are not in a position to raise crops
which will help them fo maintain
themselves for the rest of the vear.
So, I urge upon the Government to
maintain the public distribution
system in the rural areas of Balas-
ore and Cuttack Districts. which have
been effected by the recent floods.
The Central allotment to the State
shoulgd be incressed so that the State
Government can give mwore of weekly
quota to the various panchaysts B
the flood affected nreas.
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Demand No. 76 on page 25, refens
to Rs. 2 crores for Paradip Port to meet
the contractual obligations in respect
of on-going works and for investing in
schemes which are essential for deriv-
ing the benefits of earlier investment
on works. Paradip Port hag recently
been connected with the railway net-
work by the opening of the 100 km.
Cuttack-Paradip railway link.

13.00 brs,

Bir, this is a press report of States-
man. I would like to quote a few
sentences to show how they have
neglected the Development of this Port
and, as a result, the people in the
areas which are inter-linked with this
Port and who are mainly dependent on
the Port to maintain their linvelihood
are 1n difficulty. The presgz report
says:

“This has reduced its dependence
on road transport for carrying ores
from the mining areas through the
specially built express highway. The
full benefit from the rail Lhink wnll
however, be derived only after the
railway neiwork in the port area is
completed and construction of the
175 km, Banspani-Jakhpara railway
link to connect the mining areas
with the east coast section of the
Bouth /Eastern Railway completed

”

This line which connects the Paradip
Port passes through rich mineral de-
posits and the hinterland connecting
the Paradip Port. It further says:

“Paradip Port has a large hipter-
land of about 100.000 sq. kilometres
rich in mineral resources and agri-
cultural and forest produce. The
National Council of Applied Eecono-
mic Research has made an exten-
sive study of the possibilities of
traffic through this port, ..”

Of course, the Minister of Railways
has made a statement to construct im-
mediately the rail link during the Cur-
'yent year so that these most backward
areag of Orlssa State are developed
and the Adivasis and .!dbdukd Caste

mwommm
these areas, on this Port,
maintain their livelihood
can be saved from any difficulty.
we find that there has been

no progress, done to

rail link and connect it wi
Port so that the Paradip Port is
loped for our National interest.

diul®
§§Eg!§$s

Another thing that 1 would like to
rsay is that in the core sector, they
have provided some amount for steel
specially, for the Rourkela Steel Plant.
It 1s fortunate for us that the Govern-
ment is taking measures to develop
the Rourkela Steel Plant though they
have not taken any decision to expand
the Steel Plant. However, whatever
things are prevailing in the Rourkela
Steel Plant are not for the interest of
the country. It 1s renorted, recently,
in some News Weekly that the manage-
ment of the Rourkela Steel Plant is
hand in glove with certain private
parties and, as a result, there have
been some Tosses of revenue to the
management., Therefore, I wou'd re-
quest the hon. Minister to inquire into
this matter as to whether the press
report is correct, whether the manage-
ment of the Rourkela Stee] Plant is
hand in glove with certain private
parties so that the omly public sector
plant, the main Steel Plant, in Orissa
does not suffer any more.

SHRI S. M. BANERJEE (Kan-
pur): Mr, Deputy-Speaker, Sir, 1
rise to oppose the Supplementary
Demands for Grantse. Once again
the Government hags come out with
Supplementary Demands for Grants
which are tn the tune of Rs, 3852
crores, which arec to be spent under
the various heads,

When we discussed the Finance
Bill the other day, we made certain
suggestions as to how resources could
be mopped up without further fleec~
ing the already fleeced people of this
country. A race is (nlngonbctm
poverty and employment and I do
not know who is going to win In the
long run. Bven after the lo-elIH
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anti-inflationary measures ltke Addi-

{(Income-tax
Payees), restriction on dividend and
so many things, the price has gone
up, even after 6th July 1974, When
the question was raised in the other
House the other day, whether Go-
vernment would take steps to freeze
the prices, what was the reply of the
Finance Minister? I quote from the
newspaper of Tth August, 1974:

“A  complete price freeze is
‘neither administratively feasible
nor economically desirable’, Fin-
ance Minister, Shri Y. B. Chavan,
said in the Rajya Sabha today. He
told Mr, S, K. Raha that the Go-
vernment recognised the need to
contro] price rise and was aware of
the need for price control on cer-

« tain sensitive commodities of mass
consumption. However, a price
freeze was not feasible due to a
variety of factors, such as, con-
tinuing changes in the costs of in-
puts, the varying degrees of the
essentiality of different commodi-
ties to masg consumption and of
supply and demand elasticities for
them, the need for an efficient dis-
tributive machinery for making
price control effective and the

effects on the long-term allocation
of resources.”

The Cabinet Secretary was talki;;g
to the pressmen when the Compul-
sory Deposit Ordinance came. We
thought that the Cabinet Secretary
was making this announcement on
hisgown when he sdid that there was
no possibility of a price freeze. Now
sfter reading this and after knowing
the mind of the Finance Minister we
are convinced, at least on this side,
that Government has no desire to do
it. they are unable to take any step.
They have completely failed to take
eny steps to freeze the price. This
has become a One-way traffic. Go-
vernmeént cannot mobilise resources
by realsing the income-tax arrears,
wealth-tax arrears and other arrears
and by unearth blacE Money.

1974-75

Only the poor man has to suffer at
the hands of the Government because
of the repeated failure of the Go-
vernment; because of the failure of
their wrong policits, the poor man
has to pay through the nose to buy
his essential requirements, he has to
dispose of his belongings, This is
the condition that we see today. After
the introduction of the so-called
measures which they have brought
in the name of fighting inflation or
inflationary trend, there was a semi-
nar in Bombay. I read from the
Hindustan Times of 12 August 1974.
There are certain well known econo-
mists; we do not call them progres-
sive; they are conservative in their
approach, according to us. What do
they say? 1 am quadting from the
Hindustan Times of 12 August, 1874,
“Unless effective steps are taken
immediately, prices will go up by 25
per cent in the next 16 months giv-
ing rise to inflation in the farm sec-
tor and recession in the factory sec-
tor.

“This warning has been given by
leading economists who participated
in a seminar here on ‘Inflation with
specia] reference to the stagnation
of production in agriculture and in-
dustry’.

“Prof. M. L. Dantwala held stag-
nation in the farm sector as the
main cause of inflation. A rational
policy in respect of prices of agri-
cultural commodities and an effec-
tive system for their distribution
alone could cure inflation.”

", ...None could ignore that com-
modity prices have shot up by 134
per cent since 1961-62."

134 per cent and this Government
shamelessly comes to this House and
asks us to vote for another sum of
Re 352 erores. Then, he said that the
present policy favoured only the vest-
ed interests in the farm sector. This
is what Prof. Dantwala says. He is
not a belisver in Marxism or Com-
munism.
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Tham, ‘Frocirensnt prices were eti-
henced in spite of a bampet crop'.
The woust he siid fu: ‘The Agricultu-
ral secoir 18 beyond econetnic discl-
pline’. What happened? A particu-
lar prrce was fixed for wheat. In the
market whitt is the price of wheat?
In the open market it 1s Rs 300 per
quintal in Dell. Only last Saturday
I was i1n Bombay. In Bombay rice is
being sold at Rs. 7.50 per kg. Salt is
being sold at Rs. 2 pér kg. There
was no question of Metting butter or
bread, Wheat was sold at Rs. 5 per kg.
and in Delhi itself the yrice of wheat
has gohe up from Rs. 1.50 per kg. in
the open market to Rs. 3 today. Like-
wise, the prices of all commodities
have gone up. I say they were very
clear that this is the responsibility
wholly of the Government. Then
what happens? As on 30th August
1974 cereals prices have gone up by
41.9 per cenit compared to last year.
The prices have gone up by nearly 42
per eent Still, we have to believe
that the Goveirnment is taking mea-
sures by which they arc able to fight
inflation We have to believe that the
prices are coming down and we have
to believe that this Government are
trying to stabilize the prices and if
anybody objects to that and if any-
body starts a dharna ete, MISA s
there to arrest these persons. Here
is the hon. Minister, Shri K R. Ga-
nesh who demanded that MISA
should be used against smugglers. He
is a Member of the Council of Minis-
ters. But MISA is not used against
smugglers and I am sure the Govern-
ment is not going to wuse MISA
against the smugglers, They are
thinking over it! A strike was to
take place of the railwaymen in the
month of May. On the 6th April it-
self a secret circular was issued by the
Home Ministry to the Railway Minis-
try that MISA should be used againat
the und,en of the railway employees

AUGUST 81, 1074 Suppl. D. GWL.
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not made up thnir mlnd Shauid 1
take it that the Government is unable
to do it? The facts are cruel and are
really very bitter because it is said
here that the greatest or the biggest
smuggler in the country whose name
I do not want to mention and it has
been mentioned many times. paid
nearly Rs. 1 crore during the UP
elections to the Congress Party. Whom
he did pay I do not know. But the
story goes like this that he wanted
to pay Rs 2 crores provided the
Prime Minister received the money
but since it was received by some-
hodvelse on her behalf. he paid only
Rs 1 crore But even {f 25 per cent
or 5 per cent of that is true, what &
going to happen to this country®” All
of us talk of corruption but who is
going to stop corruption? Unless the
corruplion i< stopped, the prices will
no! come down Nearly a thousand
Communist Party volunteers have
marrhed for a dehoarding campaign
hut the Police gets the information
first and thev inform the hosrders
And whete is the hoarding, Sir® We
were told wagon: will be unloaded
whether it is foodgrains or any essen-
tial things and will be sald through
suner market T am vet to see these
things being rold in the super mar-
ket, although the time has elapsed

EE:EE

MR. DEPUTY SPEAKER: Did you
pay a visit there? o

SHRI 8. M. BANERJEE: I have been
vigiting; my friends are there. Smug-
gled things are sold but met these
things, What happeng is this, These
businessmen pay demurrage and yet
they muke fabulous prefits. Mr, Qu-
reshi made a statement the other day
and we asked, did vou take the per-
mission from the Prime Minister, be-
cause you ere making such a state-
ment. We eongratulated bims, That
wag an offer whickh was unconditional,
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But yet this thing is not traplemented.
fhis is really what has happened.

On tie 215t August, the position
was this. The prices of essential
goods rose up by 80 pér cent in Bom-
bay, Here it was 22 to 27 per cent.
This iz the position in the last week of
August, .

[— e

MR. DEPUTY SPEAKER: Some sa
it is a super-heated ecomomy.

SHRI 8. M. BANERJEE: I am not an
economist, it is for you to judge.

MR. DEPUTY SPEAKER: Some zaVv
like that. . .
T, g o gt I T

SHRI S. M. BANERJEE: I would
hke to quole what my friend Daniel
Latifi a member of the Kotnis Com-
mittee Fad Lo say after visiting China
He has <aid that except kcrosene oil
which 18 dearer in China than India all
prjees of cssential commodities have
not increwse there since the last 10 or
15 years Somebody may say this »
due to regimentation, due to commun-
ism and all that We are an indepen-
dent country and we have got even in-
dividual freedom But freedom 15 1n
this senre namely freedom to cat or
not to eat, freedom to die also in the
pavement without any coffin This is
exactly the freedom we are having
There was sharp rise in the prices of
essential commodities. Gram prices
rose by 15 to 20 rupees; pulges 10 to
27; edible oil 45 to 100 and sugar by
Rs. 50 a quintal. This i« the position
as on 22nd August 1874,

The Vanaspathi manufacturers’ asso-
ciation of India has issued a press note
today to the effect that if the oil price
iz Rs. 9400 per tonne, vanaspathican-
not be produced in bulk at Rs. 8000
per tonne, At the same time, they
have also stated that the vanaspathi
industry has no decisive influence on
¢il prices. Even when the industry

s not been buying much oil since
, oil prices have risen by Es.
per tonme, They have conveni-
ly forgotten that duting this time
the vanaspathi industry had Wee

i!ii‘i’

on production strike desipte the subs-
tantial increases given by the Govern-
ment from time to time, how much of
refined o1l and margarine has been
s0ld in the market by the same indus-
try. They are on production sirike.
They did not produce this. Instead
they produced margarine where the
profit margin is much more. The
vaww material i the same. Take for
example the biggest of the vanaspathi
manufacturers Hindustan Léver Limi-
ted. While the industry ie claiming
heavy losses in case normal level of
production is maintained, in fact, the

{ figure quoted for the total vanaspathi

industry as a whole is Rs. 839 crores
per month, it ie curious to note that
during 1973-74 Hindustan Lever Ltd.
has remitted abroad a sum of Rs.
146 02 lakhs by way of dividends It
does not need a very fertile imagina-
tfion to note fiom where this kind of
rrofits could have come if the picture
painted by the Vanaspathi Manufac-
turers Association would have been
realistic They say thev are not mak-
ing profits: they force Government 1o
increase the prices and so on. But
the position is that they remitted huge
amounis to foreign countries. It is
more than Rs 150 crores in one year
Yet thev want us to believe they are
unable to manufacture at this rate
Hindustan Lever was selling only as
much as 125 fonnes of margarine in a
vear in the northern zone and for the
1ast several months they have been
producing and selling at the rate of 200
tonnes per month. Also it would be
pertinent to note that margarine con-
tains as much as 15 per cent moisture.
This has been stated in the Times of
Indic dated 26-8-T4. This means
roughly, a margin of Rs. 2500 per
fonne.

At the game time. Hindustan Lever,
apart from their normal sales of ‘Re-
fined Oil' and ‘Bulk Marsarine’ has
launched what they call “Hima Cook-
ing Margatine” in the big way in
Bombay and other placea In 1 kilo
pack which increases the margin of
profit manifold not only because af
the water contents but because of the
pticing at which the smaller packs are
marketed.

e .
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[Shri 8. M. Banerjee]

Sir, whenever anything hag been
given out, union representatives have
been victimised by them because they
think that the information about them
has been given out by them. Infor-

Thiz was found to be correct. This
helped them to unearth 85,000
of dalda. As goon as this news
conv , Shri Bahuguna acted

1 should congratulate him for
He also found that my informa-
was ocrrect. I do not know whe-
ther he will be able to retain his job
after this, This has exactly happened.
I would request the hon. Minister to

courage or conviction to do it.

Now 1 shall come to the various
Demands. There is a provision for
payment of subsidy to Food Corpora-
tion of India under Demand No. 8.
That is to the tune of Rs. 1.25 crores.
What are they doing? Are you able
to-probe into the working of it? Their
working is very unsatisfactory. So
many chargea have been levelled
ageinst the officials. The entire mat-
ter is gone into by the C.B.I. What
happened to this? 1 want to know
from the hon. Minister why is it that
the prices in the open market though
show an upward trend yet the Corpo-
ration is unable to take stock of the
whole situation? You will realise
that in rural areas everything Is so
costlier and the moment the name of
the Food Corporation is mentioned, it
seems there is something wrong with
this Corporation. I would request the
hon. Minister to tell something about
this. I would particularly like him to
tel] us something as to what happen-
ed to the serious charges that have
been levelled against the Hindustan
Lever.

Now I come to Demand No. 19—
Defenmg Services—Arpy. It has been

stated that a classification tribunal is
needed to implement the decisions of
the Pay Commission. May I tell you
in all humility that as regards the en-
tire piece workers who are the back-
‘bone of the defence industries—the
soldiers in the front and the piece
workers in ordnance factories—who
are involved in the manufacture of
Vijayanta Tanks and the Gnat in Hin-
dustan Aircraft Factory, uptill today
the Pay Cimmission’s recommenda-
tions have not yet been implemented.
There are different categories of em-
ployees in the Defence who are being
paid less, No coordination has taken
place in this regard. For example a
supervisor in Defence establishment
gets Rs. 80 or so whereas in the rail-
ways, according to Pay Commission’s
recommendations, the supervisor gets
a pay of Rs. 425. Why is there such
a great disparity? We would request
you to see that a c.assification tribunal
is appointed for doing this work.
Though it was pointed out I am sggry
to say that—Shri Shukla is not here
but my friend Shri Patnayak is here—
so far no classification {ribunal has
been appointed in Defence. Ii was
agreed from the Defence Pederations
side that a classification tribunal with
a high court judge on it The Depart-
ment of Personnel came m the way
and they said nothing doing as it will
have a repercussion elsewhere. Now
a repercussion committee has been
formed ! I do not know whether, it
such a committee will be formed here,
it will hove repercussion in the Rail-
ways as well as in the P & T. 1 re-
quest the hon. Minister and. through
him. the hon. Deputy Minister for
Defence. Shri Pattanayak who is ex-
tremely helpful to the Federation. to
convey our feelings to the Minister for
Defence that once a decision is taken
about this, for appointment of a classi-
fication tribunal, he should not go
back upon it

Then, 1 come to Demand No. 38—
Other Expenditure of Ministry of Fin-
ance. This deals with the Additional
Emoluments (Compulsory Deposit)—
Ordinance, 1074 promulgated in July
104,
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8ir, I wanted to say these Ordinan-

ces provide for compulsory deposit of
additional wages for a period of one
years and half of the additional al-
lowances for two years. The Minister
has announced one instalment of dear-
ness allowance from 1st April, 1974,
another instalment is due from June,
1974 and, I understand, that the third
is due from August, 1974, Sir. each
additional instalment costs the exche-
quer Rs. 50 crores. But our sugges-
tion for cheap grain shops for giving
subsidised foodgrains was npever con-
ceded. They are prepared to give
Rs. 50 crores every two months. Fur-
the:, Sir, the second instalment of
dearness allowance which is due since
June but has not yet been announced
should not come within the mischief
of the Compulsory Deposit Ordinance
us the Ordinance came m operation
only in July.

Then, I come to demand No, 48 re-
garding CRP. May I tell you, Sir, in
this very House I 1aised a question
under Rule 377 about the sad and tra-
gic death of a Naga girl who was rap-
ed bty CRP personnel. 1 placed pho-
tostat copiey of the stalement record-
ed by the Political Assistanit of the
Deputy Commussioner of that place. 1
submitted in orngimnal the medical re-
port. The hon'ble Speaker was kind
enoueh to send the same to the Home
Minister but so far no statement has
come from the Home Minister. Sir
she was taken forcibly and locked In
a particular room and two people
started giving blows opn her thighs.
She had to open her thighs and she
was raped. Sir, no statement has
rome from the Home Minrster I am
very thankful to the Press that they
displayed the whole news very nicely.
Todav itself we were told how In
Cooch-Behar the CRP personnel kill-
ed a teacher. We also know what the
CRP are doing in Calcutta and Dur-
gapur., We want the CRP to control
the law and order situation but it
thould not be brutal and o0 brutal as
to murder and rape evervone. Are
we not diverting from our own state-
ment that we are safeguarding the in-
terests of the Naga people? Is it the
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prowﬂmmmm No girl is
safe in Nagaland.

SHRI P, G. MAVALANEAR (Ah-
medabad): Sir, I would request you to
give guidance in this matter because
serious and specific complaints have
been made and the things have also
appeared in the Press. I would re-
quest you to tell the Minister that he
should come out with a statement;
otherwise what iy the use of our mak-
ing complaints here?

MR. DEPUTY SPEAKER: This
question 1s not raised for the first
time. 1 think, Mr. Banerjee raised it
earlier. There are twg ways of doing
it. One, the person sitting in the
Chair at the particular time if he feels
1t 1s necessary he can direct the Gov-
ernment {o come forward with a state-
ment.

On one occasien I remember, wher
there were very serious charge:
against similar atrocities on a larze
number of Naga girls in Manipur,
wasg in the Chair and I directsd th-
Minister concerned and he came for-
ward with a statement. He admitted
that these things had happened; he
regretted that these things had hap-
pened He said that these wer:
1solated cases indulged in by certa:n
individuals and he also said that the
Government had arrested those guil'y
persons alleged to have committed
the crime and that actions were
taken I think that had a very good,
healthv effect, not only m other parts
of the country, but in that part of
the world as well, which is very sen-
sitive. Now, in this case, as the mat-
ter war raised when I was not in the
Chair, I would not issue the direction.
But, I should suppose. Government
should take note of these things, be-
cause if no statement comes forward
people can draw their own infe-
rences. One inference is, Goverr-
ment hears these things and does not
care, and therefore, people can do
anything they like. It will be in the
interest of the Government to see
what iz the real thing, whether these
are true or not and if these things
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had happened, to takeé action agdinst
those 2. Byt if they just keep
nlcnt.mﬁl course, things go on
like that and the country reacts in
epny manner it likes. That is all I
can say.

SHR!I 8. M. BANERJEE: Sir, in
this case, I got the photostat copy
and 1 got the original medical report.
With all these documents, I made a
statement, I never make a statement
unless I am sure because they are
very sensitive matters, they are very
delicate matters. 1 am told by the
Lok Sabha Secretariat that the Spca-
ker, in his own wisdom has sent
those papers to the Home Munster
and that he bas asked the Home
Minister to make a statement. Bui,
1 can tell you that CRP goes on
killing people unabated and unche.
cked. What happened in Calcutta®
Yesterday, my hon. friend Mr
Jyotirmoy Bosu read out a telegram
from Mr. Utpal Dutt, one of the
renowned artists and dramatist.. Ile
has enacted certain plays which arc
the envy of the country. We can b«
proud of that. If he exposes vertain
aspects of the Government’s policy
with regard to CRP and other things,
why should we be allergic to that”
Are we having a jungle Jaw? That 1s
why, we requested that a ‘statement
should be made. About CRP I would
request that a statement should be
made by the Minister. Sir, today, a
statement was made by Shn F IL
Mohsin on the incidents in North
Bengal, Cooch-Behar, What hap-
pened there? My heads are hung in
shame.

Sir, I am coming to the last item--
Demand Nn. #5—Irrigation and
Power—Power schemcs. It has be-
come & matter for us to laugh. 8ir,
the power employees throughout the
State have given a suggestion, the
Federation has given a suggestion,
how this could be improved, This
has npt been taken into considera-
tion. Sbri Rao was there. He was
one of the
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ly, he is npt in the
now. Now, Mr. C. Pant, is
a good friend of nrine, is in charge of
this Ministry. I would Ifke to krdow,
how this power shortage s likely to
be overcome.

textile mills, power is restored to
them and it is taken away from the
jute mills, What is happening in the
jute mills? Suddealy, they realise
that power has been taken away
from them and there is an agitation;
power is restored to them. The same
power 1s being given everywhere.
Power supply should be increased.

Let us take the case of Rihand Dam
i UP I do not know whether the
dam was constructed there at all;
not on Bhakirati but on the river
called Renu, where there is no wat"r.
The Britishers thought that that was
a +ort of sanatorium a good place for
picnic or for shooting and recrea-
tuon We have spent the cntlice
money simply to have a dam. The
power station was established there
to suit the convenience of Mr G. D.
Birla who 15 the Chairman of the
Alusinium Corporation known as
HINDALCO  Electricity is given to
them at concessional rates. In this
company, there was an agreement
between  the workers and  the
management; this has been there fou
25 years. Mr Bahuguna wanted to
do something about 1it. Imtiative was
taken by the Chairman of our party,
Shri S. A. Dange. He said ‘We
should terminate this agreement;
this is an 0ld agreement; why should
we have it? He wanted to do some-
thing. Immediately, there were cer-
tain instructions from the Centre
‘Don’t clash with Birla; let him cnjoy
this benefit that he has got; only
ien years more; let the people suffer
for ten years'! The agriculturists do
not get electricity at that rate, They
have been clamouring for reduction
of the price, but Government have
never done it

In Calcutta, all the industria]l units

experts, but, unfortunate- have practically come to a standstill
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Poliee wmn‘:;&tumu
plages. BAF e BState
Polick started patrolling the

because of power shortage. In UP,
haxdly 49 per cent of them are getling
electricity. Many of the units are
working with only one shift

So, the power crisis has to be
settied, and it has to be settled Ly
having more projects and by having
more projects, including nuclear
power projects. ‘The hon Prime
Minister was very happy when there
was a nuclear explogsion,. We were
also equally happy But what has
happened after that? Why can wne
uot use it for manufacture of power
and for producting power? Unfor-
tunately, even these power units
which are already there are not func-
toning properly. There 1s surplus
capecity but it 1s not being utilised.
Why 15 that so” We want to know
the reasong for this

No doubt, this money will be
granted to the Government or to the
President in the form of these
Grants. It will go into the hands of
the Ministe's  nd Slinistries and a
gain nothing will be done and the
whole thing will be squandered 1
¢m quite convinced of this that Go-
vernment are not serious about
austerity at all. They talk about
austerity. But how are they prac-
tising it? They have recentlv an-
nounced that 25 per cent telephone
connections have been cut off But
there ale s0 manv unnumbered
telephones in the stock exchange
Everybody hu e n telephones,
but with po number on them. But
7y way of telephone bill I have to
pay Rs, 10,000, I do mot know how
t comes to so much, but I have to
pay Rs. 10,00v by wav of my tele-
phone bill, Rs, 5000 for the Kanpur
one and Rs. 5000 for the Delh: tele-
phone. I do not know whom 1 tele-
phone so much But anyhow. I have
to pay it. Even if I do not contest
elections, my son will have to make
the payment But these people with
these unnumbered telephones do not
have to pay anything st all. How
they do it is something I do not

1974-78

know, Every telephone exchange has
six telephones without numbers, No-
body can go there because it is a pro-
tected place or a prohibited area,
What is being done, in regard to
those telephones? So, I wonder whe-
ther Government are serious about
austerity at all. They want Rs. 352
crores and they want to fleece the
people. But are they really prepared
to cancel many of their tour pro-
grammes? Mr. Ganesh may kindly
te]]l me how many people had gone
on foreign tiips during 1873-74 in
the name of delegations, The coun-
iry may go to dogs Lut delegations
must go What 1s the utilhity of all
this* What 18 the amount of foreign
exchange which has been spent’ 1
am told that the maximum aumber
of people have gone abroad. The
moment somebody has some approach
he feels he must go abroad So far
ax I am concerned, I am unable to
go even to a hill station because it
does not suit me since I am a cardiac
asthma patient, and so I have lo stay
at Kanpur where th. chimate remains
the same But I find everybody else
wants 10 go abroad far various items
of work; some are going for defence
purposes, some others are going for
this purpose or that purpose end so
on On some pretext or the other
they must go And why do they go
1eally? They go because somebody's
daughter 1s there or somebody’s son
1s there 1 agree that it 1s very im-
portant that everybody should see
his daughter and son If T had a
daughter or son abroad I also would
have definitcly gone But the gues-
tion is whether that should be at the
cost of the country when there is
foreign exchange shortage and then
our foreign exchange resources are
dwindling

In conclusion, T would request the
hon Minister to kindly tell us
squarely and frankly whether the
prices are going o come down or
not If the prices are not going to
come down, then there are bound to
be agitations, When there 1s an attack
on the working classes, when there
1s a war on the working classes by
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means of this compulsory deposit
etc, I assure you that MISA or no
MISA, DIR or no DIR, the workers
are not going to keep quiet but they
sre going to be on the march; under
the banner of the AITUC they will
march and will explode this myth
it is only when wages are increased
that the prices increase. Rather it
is the other way about; when the
prices increase, we want the wages
to be increased. We shall march
with this slogan, despite the MISA
and the DIR. It is for the hon. Min-
jster to convince us that they are
serious about bringing down the pri-
ces, But I am sorry to state that the
Prime Minister and her Government
have mbkserably failed to bring down
the prices. Instead in the name of
fighting inflation, they want to flcece
the workers. 1 would submit, Sir,
that they are not fighting inflation.
Inflation {s on the increase. Prices
are on the increase, They arc nol
fighting inflation at all but they are
actually trying to cover only their
failure and miserable failure at that,
under the clock of inflation, It May
not come to that,

This reminds me of whal happened
m China during the last stages of
Chiang Ka.-shek's regime. [ simply
shudder to ttung of it, Let us not re-
peat that here. Let us bring the hoar-

ders to book I have yel 1o »ee uvne
hoarder being given our exemplary
punishment. !f in Delh: one hoarder

is openly shct dead. things will im-
prove. But they know that thev can
get away. If Shri Ganesh 1s againsi
the smugglers, they know that Ganesh
1s not the man person. There are
person, over him They know that
over Ganesh and Kartik there is Dur-
ga Mata. They know that the Durga
Mata is not the Mahishasur Mardini.
They know that if they do puja to the
Durga Mata, she will foregive them.
We want the Durga to act. Ganesh
bas acted. We want the Durga to act.
Only that can bring about the salvation
of the countr~
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SHRI SEZHIYAN (Kumbakonam):
Su, we are ronsidering the Supplemen-
tary Demancds for Grants, which have
been presented to this House after
much discussion, after much persua-
siom on our part and after a clear
ruing from the Chair But I am
sorry to note that the purpose of our
demand, anc the spirit of our demand,
has not been followed in this matter
The budget 13 an integrated process.
The mere presentalion of a Finance
Bill or consideration of the Supple-
mentarv Demands for Grants, which
will result in the Appropriation Bill,
while no doubt thev form part of the
budget, they do not form part of the
entire budget The budget 1s an inte-
grnated protess, and fthese are only
parts of the budget The budget has
got a significance of 1ts own If we
refer to Mays Parhamentary Prac-
tice t has beer clearlv enunciated
“the financial statement familiarly
known as lLuadge! 1 made when the
Ninister hac completed hig estimate
of antrcipated income and evpenditure
for the coming vear in which the
Chancellor develops s views of the
resources of the country, communi-
cates his caleulations of probable 1n-
eome and expenditure and declare®
whether the burdens upon the people
arc to be increased or diminished "
Therefore, 1t is 1s not a question of
taxation o1 expenditure; 1t should be
proceded bv a review of the eresour-
ces of the country, of the economie
situation These should not be left
uncorrelated There should be a
nexus between the two, and that
is what is being btought in the bud-
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get Mere presentation of the Finance
Bull, entaiing the additional taxes to
be collected, or giving the Demands
for grants wherein they are goung to
get the sanction of the House for the
expenditure, that alone will not con-
stitute the budget Kuoul and Shakdher
talk of “the financisl business culmi-
nating in the passing of the Appro-
priation and Finance Bill"” Therefore,
the Appropriation and Finance Bill
do not constitute the entire budget,
though that 1s a statutory require-
ment, as far as Parllament 1s con-
cerned. Bo, at least when they come
next they should bear this 1n mund.
When the Speaker gave his ruling,
he said very clearly and categorically
“we cannot deny that thus 13 a sort
of supplementary or additional bud-
get” Therefore, they should give all
the respect which they show to a
regular budget.

For example, in this case, if we go
through the Supplementary Demands
for Grants, the position has not been
made very clear. If it 18 a regular
budget, the budget review would have
made the position very clear, Here
we have to correlate one with the other
to find out the sorry state of affairs
of the public finances of the country
It 18 not revealed as a regular budget
would reveal

For instance, we have to make a
calculation to find out what 1, the
deficit The additional expenditure 1s
Rs 352 crores In regard to DA in-
crease it is stated in paragraph 3-

“Ag a result of the continuous rise
1n prices there may be a suhstantial
increase, even on the basig of the
current price level, 1t 1, estimated
that a further amount of Rs 112
crores will be needed "

Frobably, they will come with another
Supplementary Demands for Grants
At this stage, you are envisaging
Bs. 112 crores. But even that js not
reflacted in this Demand. The addi.
tional expenditure envisaged in this
staierment is Bs 483 crorezs By way
of d&dditional taxes you will get
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Rs. 123 crores and you are very sure
of making economies to the tune of
Rs. 200 crores. So, the real deficit
comes to Rs. 140 crores. There
19 already a deficit 1n the Ludget that
was presented 1n March That means,
if all the calculatiuns go rnightly, if
they are able to make economies to the
tune of Rs 200 croies, the defiat will
be Rs 261 croires Even that 1s not
brought out very clearly in the state-
ment of the Minuster Bul in this cal-
culation they have not taken into
account how much the DA will go up
and how much escalation there will be
in the cost of the core projects. They
have been saying again and again that
these are anti-inflationary measures
Whatever 1t means, I do not know.
They tax, they spend and they do not
fgive us a regular Budget Thig is the
slogan that 1s given again and again

14.00 brs,

Aboul the defieit part, I am very
particular Previously, the Govern-
meni have been having the source of
revenue from the taxes The laxes
formed a major share ot the revenues
of the Government But now-a-days,
other factors are also entering, Lke
loans and defiut financing They
have become alarmingly significant
part of the resources of the Govern-
ment My first apprehension and
question 1s whal is the control this
Parl:ament has got on the quantum of
deficit financing”® At the time of the
Budget, thev leave some portion un-
covered If thevy indulge in deficit
financing only to that extent 1 can ap-
preciate. There 15 the tacit approval
of the Parlhament {o that extent But
when they announce a deficit at the
beginning of the year when the vear
comes fo0 an end, i1t hecomes Lhree-
fourth or four-fold After saying, at
the heginning of veur, that Rs 128
crores 1s the deficit financing, at the
end of the year if it becomes a faur
accompli that they indulge in deficit
financing to the fune of R 800 crores,
where is the sanction for the balance
of Rs 674 crores?” They do not take
the aoproval of Parliament This is
also an indirect taxation, This iz a
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surreptitous way of increasing the
resources of the Government without
due sanction from the Parhament,

They can say one thing. They will
say, “whenever we spend, the expendi-
tures have been sanctioned by the
House™ It 15 correct But if you ex-
tend the logic, then you do not take
any sanction, any authorisation, for the
resources You tan simply pass only
the expenditure said and, for the rece-
ipts side, you can do it in your own
way The parliamentary procedure has
evolved over the twin objects that, on
ihe one side. an authorisation should
be obtained for the additional taxes,
for the taxation that is, for all the re-
ceipts of the Government and, on the
other side, for the expenditure of the
Government also the Appropriation Bull
comes The lacuna 1s there as far as
the deficit financing and the loans are
concerned

The deficit financing with a flood of
currency or bank credit 1s going on,
on an umimaginably large scale Often
times the House 15 completely kept in
the dark as to what 18 going on the
shape of the printing of the currency
In the Umted States of America, 1if 1
remember verv correctly, they put a
ceibng on the loans The ‘Treasury
Department cannot inoulge n the
amount of the deficit finaneing to the
level that they want. There 18 a
ceiling put 1f they want io go be-
yond that one, they should come be-
fore the House to get a sanction In
India, we do not have that one There-
fore, any first plen will be that the
deficit financing should also be taken
on the same lines as a receipt  As the
Parliament 18 made aware as the Par-
Lament’s sanction 1s being obtained,
in the same wav whenever they exceed
the gap that hag heen indicated in the
Budget, they <houlq vome before the
House and get the approval of the
House hefore they indulge in more
printing of the currency or bank
eredit

About the loanr also, I want to say
one thing There also, we do not have
any control The Parliament does not
bave any control on the loans raised
by the €entral Government. ot
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course, the States have to apply to the
banks and get these things. The
Central Government does not have any
hmnation set upon 1itgelf. This 1g not
a new situation In the Common-
wealth of Australia, the Federal Gov-
ernment 15 not allowed to take loans
in whichever way it likes In Australia,
there 15 the Loan Councld which 1
constituted by the membership of the
Prime Minister of the Commonwealth
and the premiers of the States Each
State has got one vote, but the Com-
monwealth has got two votes and a
casting vote All the applications for
loans, whether by the Centre or by
ihe States, are sent to this particular
body—Australian Loan Counci, It
scrutimses them and then only loans
are allowed to be raised The rates
of interest, quantum of loans, all these
things are scrutinised and decided by
this Federal Loan Council In India,
all the economic polhicies that are ex-
perimented at the Centre usually make
an enormous impact, have a disastrous
effect, on the State economy, but the
States are not consulted, the States
are not taken into confidence when-
ever loang are rased, Whenever
foreign asmistance 13 raised, whenever
deficit financing is indulged in the
manner in which this 1 beimng dome.
Hitherto, this has been gowng on in an
unquestioned way In a federal eco-
nomy, 1 would suggest, the Parlia-
ment’s consent and approval should be
obtained whenever defiat financing 18
indulged m beyond the level indicated
in the Budget In respect of loans
also, 1t would be better to have a
Federa] Development Bank or a Fed-
eral Loan Counal to scrutinise ‘the
loan applications of not only the Cen-
ire but also the States.

Nowadays much 1s heard about
gerzures and Searches. 1 should cob-
gratulate Mr K R Ganesh on that.
Of course, 1 am yet to sec the results.
Still, an enthusiasm has been created
n the country that black money
seizures and searches are paying
some dividends I do not know what
will be the guantum, but some hopes
have been Taised some expectations
have been raised...
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SHRI SHYAMNANDAN MISHRA
(Begusarai). A 8indhi widow has been
caught.

SHRI SEZHIYAN Whether ghe is a
widow or not, whosoever hag the black
mouey, that hag to be unearthed

MR DEPUTY-SPEAKER They have
ﬁud gold bar weighing about 40
os

SHRI SEZHIYAN With the present
appratus, with the present way of
thinking, 1n spite of all his enthus:asm
I do not know how far he 15 going to
succeed

It you see the Wanchoo Committees
report there they have calculated the
tax-evasion every year, from 1961-62
they have calculated the tax-evasion
every year, In 1861-62 1t was said to
be Rs 700 crores a year Angd when
they came to 1968-68, the annual tax-
evasion had escalated to Rg 1400
crores, the annual tax-evasion had
doubled from 1061-62 to 1968-690 Al
these powers that are now being ut:
lised by Shri K R Ganesh and that
are being given publicity now were
there 1n gll those years What were
the results of the seizures and searches
during that period” 1f you see page
18 of the Wanchoo Committee’s report
you will find that over the vears
1064-85 to 1970-71 in s on years
with all these powerful weapons that
the taxation laws have provided them,
the Department has been able tu un-
earth only about Rs 7 crores 1n seven
vears In each year they were able
to unearth only Rs 1 crore whereas
the tax evaded has been going up
from Rs 700 to Rs 1400 crores every
year this is evaded tax al ¢, 1 am
not talking about black mouey &8s a
whole Every year the new money
that should have been tegled and
touched, the money that has evaded
the nets of the Income-tax Depart-
ment has been Rs 700 to Rs 1400
crores. And they have beer able to
tnearth only a crore of rupeesg a year
syith all the best intentions argd the
best laws. Now, Mr Ganesgh s having

very high hopes and I would not
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dampen, his hopes. I would welcome
it it is going to give the expecied
results.

Here, I would suggest something
because 1t 15 a thing which was
stated by the Public Accouts Commit-
tee alsoc The Public Accounts Com-
mittee made a categorical recom-
mendation about gelf-employed per-
sons lke doctors, engineerg and ad-
vocates whether the Tax Depariment
would take the pains to go into the
medical register and find out how
many doctors are there in the metro-
politan cities of Bombay, Delhi Cal-
tutta and Madras and how many
advocates are there on the rolls and
how many of them have been paying
taxes Even this basic information,
1 do notl know, whether they have
collected by now When this gueslion
was put to them two years ago- this
has “een reported in the report also—
no stalistics were available in the
Department and I understand that in
the year 1964-65 actually a scheme was
formulated for bringing self-employed
persons like doctors advocates and
engineers into the fax net and notices
were alsy served to a few of these
categories But I am sorry to under-
stand from reliablc sources that the
scheme waus later dropped and the
notices 1ssucd were withdrawn and
Lesides the officers who 1ssued such
notices were alsy made to tender
apologies to lhose to =whom notices
were issued With all responsibility
1 am making thug charge Ths thing
did not happen at the time of Mr
Ganegh Still he will go through the
files why 1n 1964-65% a circular was
1ssued categonical notices were issued
bul those notices were withdrawn and
the scheme was dropped very un-
ceremoniously

I have got nnly one more point As
per the Demands for Grants that have
heen raised before us, certain amounts
have been spent on new schemes
withdrawing amountg from the Con-
tingency Fund of India This has not
received much of the attention of the
House 1 would like to know more
information about them because the
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information given in these Supple-
mentary Demands hag been very
scanty and in some places, it is mis-
sing. During his reply I hope the
Minister will clarify these points,

On page 11 it has been stated that
a vehicle belonging to CRP wag in-
volved in an accident and the Motor
Clalms Tribunal passed an award in
satisfaction of which a total amount
of Rs. 17,000 has to be paid and
this amount was met from the
Contingency Advance. I want to
know when this amount fell due
because that is a significant date, I
may quote some of the rules wherein
any amount withdrawn from the Con-
tingency Fund of India, as it has to
be given under the Contingency Fund
of India [Rules, supplementary esti-
mates for all those expenses or ad-
vances shall be presented to the
Parlament at the first meeting of the
session immediately after the ad-
vance was made So, there 1z a rule
governing these advances and it can-
not be postponed indefinitely. So I
would like o know the exact dales
on which the amnunt was withdrawn
from the Contingency Fund of India
and when the amnunt has been pmd
in satisfaction of the decree.

Then on page 13 they have paid a
sum of Rs. 3,58,000 together with in-
terest 1n satisfaction of an Arbitrator’s
award I would like to know when
the Arbitrator made the award and
when the amount was withdrawn.
Also on page 15 they have made &
payment in connection with a suit
filed by an employee of Dadra Nagar
Haveli. 1 would like to know when
exactly the amount was withdrawn
from the Contingency Fund These
are very vital matters and I hope he
will be able to get all these parti-
culars before he replies. This amount
should have heen recouped at the next
sesmion of Parliament. I can quote
earlier decisions also, These amounts
withdrawn from the Contingency
Fund should be recouped during the
financlal year itself and it cannot go
beyond the financial year, because,
there is no provision in the Constitu-

tion or rules to make these recoup-
ments legal or constitutional. On this
point I would like to know from the
hon, Minigter when he replies. Thank
you.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur): I raise to support these
Supplementary Demands for Grants.
The country is passing through a very
critical period, very difficult economic
period. There is an =
price rise of all commodities. The
cause of the price rise is for the ex-
perts to find out and for the econo-
mists to analyse.

As a layman I can say that the
shortage of production of all the com-
modities is the root cause of the un-
precedented rise in prices. On the
other hand with regard to what is
produced, we find, there is no proper
machinery for distribution. There are
two things. One is means of produc=-
tion and the other is the machinery
for distribution. If we concentrate on
the means of production the produc-
tion can rise. Now there is some in-
crease In production of certain com-
modities but there is no proper machi-
nery for distribution of the commodi-
ties. It is also one of the causes of
the price rise. 1 do not know whegher
the price rise is the cause of inflation
or wnflation is the cause of price rise.
Perhaps both may be inter-linked
There is one thing which ig important.
The bureaucratic system of adminis-
tration 1s responsible for many things.
The bureaucracy is one of the things
which creates such artificial difficul-
ites. I would like to refer to certain
instances in this connection. Take the
case of salt. Salt is a common man’s
commodity. It is consumed by every
man 10 our country. It is consumed in
every part of the country. Tt is used
by fhe poorest of the poor in the
country. But what we find is that
salt is not available in Assam and
certain parts of the country at a rea-
soneble price. Salt {5 sold at Re. 1
or even more per kg in Assam
There is no shortage of salt produc
tion. It is known ta everybody.
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In Gujerat and Saurashtra and in
other parts of the country salt is pro-
duced 1n abundant quantities and
there are good stocks. The Salt Com-
missioner sitting in Jaipur does not
allot salt to different States at the
proper time. If he does not allot galt,
wagons are not provided by the Rail-
way for movement of salt. It is rather
a conspiracy between the Selt Com-
missioner and the Railway Board to
create artificial scarcity in the country
and allow the merchants to reap the
benefits of fhis artificial scarcity.

Similarly the Food Corporation of

they do not give the proper price for
the food grain which they are pro-
curing. On the other hand they allow
to rot on the open space. After
time it is declared that they
unfit for human consumption and
they sell it in the market. Unscrupu-
lous traders purchase| it

Corporation.

Corporation of India will be abolished,
1 think, that the situation will im-
prove so far ag foodgrains are con-
cerned. I am so bitler against this
organisation that I have no language
to condemn ft.

There is black money in the coun-
try and attempls are being made to
unearth this black monely, For the
Iset few days we are reading in the
newspapers about certain raifls. In
esriain premises gold and FeWellery
end hard carrencies Were recovered.
5 is @ good attempf. ”T do- 0T know
bow long it will take plase.agd how
gar this attempt will succeed.

In this respect, Government should
follow a persistent policy of not only
ralding the premises here and there
but they should also try to find out
the] manner or method by which the
Black money is going into the hands
of a gerticulss cqueern or particular
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persons, If by the method evolved
you canaot arrest the menace of black
money of by raiding premises here and
there if you cannot arrest it, then,
according to my opinion, the Minister
will have to consider thig problem
very seriously and try his best to stop
this menace of black muney by some
other methods.

As regards smuggling, so far ag food
grain is concerned, we have seen it
in eastern region of our  couniry.
Foodgraing are smuggled there to
some other part of the country. The
machinery is there to stop it. But,
that does not act. If smuggling is not
stopped, naturally, the price also in-
creases. Rice 18 passing through two
different ways one by trucks and the
other by carts. For onme cart load of
rice if Rs. 100 to 200 is paid, as grati-
fication to men on check post, these
foodgrains can go to some other place;:
and 1f Rs. 200 to 400 per fruck load
is paid, then that truckload of rice 1s
allowed to go to some other place. [
do not know what~the govérnment
machinery Is doing to stop this. This
158 the common experience of the peo-
ple. ‘Thercfore, 1 ask the Government
to be ¥igilant’ and more strict and to
keep an eye particularly on those
persons who are entrusted with the
work to stop this smugghng. There
15 no other way of stopping this
menace, There 1» shortage of food-
grains—rice, paddy and wheat-—in our
country. But what steps are taken
by the Government to increase the
production. ] am concentrating my
attention particuularly on the eastern
region of our country. It iz common-
knowledge that Assam, Arunacbal
Pradesh etc. are the viclims of the
fury of flood. This yesr flood has
affected mostly this part of this coun-
iry. Every year, flood damage runs
to crores of rupees. Damage is caused
to cash crops like jute and other crops
like paddy, wheat etc. And if that
demage caused fo a small State ke
Agsam runs to Rs. 30 to 40 crores—
annually this year that is estimated
at RS, 50 crores—how can our country
prosper? We are an integrated coun-
try. If a particular state is lagging
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behind as compared to the other paris
nf the country Government should
pay special attention for the develop-
ment of that part of the country East-
ern part of the country was neglected
during the British regime Geogra-
phically this bewng far away from
centre of the country, not much atten-
tion was paid to this part of the coun-
try even 1n past independence period
Take for instance irrigation and
power These are two essential items
for the production of crops What 1s
the facility of irrigation 1n this part
of the country? If you take the total
mileage, in Assam Meghalaya Tripura
or Manipur, the area of irrigation will
not be more than 10 miles Altogether,
that 1s, 01 per cent of the total area
of the cultivable land

But in other parts of the country
1t 15 10 1o 12 per cent and even 14 per
cent whereas in the Eastern region 1t
15 01 per cent which 1is wrmigated
It 1s true there 18 abundance of rains
but 1t 18 only in certain months In
the winter season without irngation
facilities

trops cdonot be grown
Therefore, I urge upon the authorties
that irngation faalities should be

provided in the Easterp region of our
country

So far ag power 1g concerned there
18 only one hydel power project which
caters to the needs of the Stutes of
Assam, Mcghalaya, et¢ No new umt
15 coming up there Unlesg there 15 a
big hydel project the requirements of
this area cannot be met If power 15
not available no new industries will
come up I am informed by a very
knowledgable person of the State
Electricity Board that 1f the industries
are coming up according to schedule
by 1977-78 the eleciricity for domestic
requirements will have 1o be cut and
if domestic supply 15 mawntaned, in-
dustries cannot come up So, this as-
peet must be locked 1nto  So far as
Brahmaputra is concerned 1t has great
potentlality and if its waters can be
harnessed it will solve many of the
problems and supply Ppower t, not
only Assam but to entire India Noth-
Mg s impossible in the present day ef
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science Therefore, this aspect should
aiso be congidered.

Lastly, I want to refer to certamn
thungs regarding border dispute or
border settlement. There 15 some dis-
pute or difference of opimion 1n de-
matcation of houndaries between
Assam and Meghalaya and Nagaland
also between Asgsam and Arunachal
Pradesh These differences will have
to be settled Unless they are settled
quickly they may grow into bigger
dimensions For nstance, in the
northern part of Assam that is, 1n the
distriet of Lakhimpur by the smide of
the huighway. land belonging to Assam
18 claimerd by the Arunachal Pradesh
Government On the other hand cer-
tain buildings constructed by the
Arunachal Pradesh admimstration are
claimed by other people which are
presumed to be wathin the territory
of Agssam [ therefore, urge the Home
Mumstry particularly to settle this
dispute or difference of opinion very
quickly for the benefit of all the peo-
ple and to the satisfaction of all the
people living 1o that part of the
country

Lastly, I would like to say there 1s
some complaint about the CRP. CRP
people are there Their services are
required when there 1s law and order
trouble in different parts of the country.
But most of the CRP personnel do not
understand the language spoken bY
the people of that area where they
are posted It 15 a big disadvantage.
Therefore out of mis-understanding
there 1s some irritation between CRP
people and the local people om petly
matters For instance, when a CRP
person goes to the market to make
some purchases he does mnot under-
stand the language and picks up
quarrel After that {o take revenge
other friends of that person come and
a big conflict takes place This 18
my experience 1 would urge upon
the Government io gee that such inci-
dents do not take place in fuure
There have been more such incidents,
which have been referred t, by my
friend. I do not want o repeat it
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‘What I would urge upon the Govern-
ment 18 this Of course, CRP 1s neces-
sary I do not dispute it But, there
showid be greater discipline in  the
admnistration of such forces If a
person ndulges i mischief, he should
be pumished severely, he should not
be allowed tp go scot free

With these words. I support the
demands.
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st twer wem WA § 99 B
TWEI
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oft sy fordy - T WTT WY g A
Fr =g 97

sft dwwerw wowy  WST TF ST
X T g 1 W7 R o

ot 7y fomd  wE wew WP,
¥ < AT AT ¥ &1 2 F A TEr A
et ffom ) & I3 wrAT g

=t wflet ST (3frm) aeeim
e AERA, AW WY ATl 9w
¥ feafy Faae w1 . 99T W T
| qTaT AEH #) FAIX NFT IAT G2
# qra w7 Q-faerd ey wiy araw
@A ¥ 3qar ¢ a7 v Prerd grees
¥ aar 21 w7 FIHIG A@ BT 2
@ grgew & qaw Adr g 2 faw
|/ 3w & qrav # mEw # w4
AO % wwA ¥ 9 faaq o,
% = A gy €, wAA sZwAY 97
WA AFY 9FAT, TWE w7 AT wnEw
gf—fma 39T 73w A g =W
famrz 7 & frar 2 gy Bt
qrfzat & wi€ 577 ¥ B 2o & wgem
g qome @1 & mrAAr A v
wgmré wiv adrwmy Fraw arow 7d 7
WA A gew ¥ FU WA R
A g W g ¢y fAw d
tay favdare 3

14.51 hrs

[SHR1 DiNesy CHANDRA GOSWAMI in
the Chair|

T wzmt A 3T VA T far,
qefenfs @t 27 7= & fag zord
fae 7t g2 & wAw wdw G
s, fomay @ew & it are fear 4
e fad & wod faw o0 St W e
T g, ¥ W™ iy a1 e

197476
v & fry gl e s @ &1 T
& o ¥ & g @ wfeqr g
wt §, gure qm & Fovely ¥ e O
wreat & awraer fray § wi wri f
IAT( qHTAAT FIN |

FIT AN F AT WO AFEEAEY
g wrav g T & qaft Iz
R &1 A3 3, fww gwre w2a ®
arg 7 w7 2 fr ag Ferwad) gEma
) wargy wavAY gl & fad ww T Y,
WP gwa 7 ag A fr gz #9 qweeed
mMEHF ¥ ) R 90 G TG A9
&7 @ 2, A% Ave A fegfa =qrz
T Er Ay & arrar g fr i
A7¥17 gAY g7 § fegfy s ok
9% AFATAl HAMT 2 AT EEIN
& q=rt 21 gF Avayg ¥ Az adr A
F1 Jyma e grar arfzo @ oW =
Agl arm &)

foed faumr ot & FAray & gard
ga ¥ wfafsrradt wisegr § o=
57 qv Fea famar 91 | gw 7 ¥H gy
7 TV FHIOE 9T TS "YRIT &
g7 fried @ an€ oy agr wAdw
fear qr fo @& T 7 I T FT
sfaw snd 7 Ffw qw az &
a9 g 9% T ¢ fE wft 1w wr
gt 7@ & 9€) & ;mear g fo
fagm T 97 T=91 FQU 9T, A%
faqes awe saxftoe & mes ar
TAT & qo? wrw g a7 @7 A
M w6 Wi ® ey frav fear
X arfe @ g AvE ® whafar
T AT TH |

¥rw X quefior g & 47 € aw
o7 g & | §W WA fF ey §7aT
I AETMTET W ¥, IWF  RIAA
TC FTT T S LT AW F 3§ W
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% 9@ wa wrfe gardt aEemTATgT
A wrAey g @% ) 20 AT ogw
Ty A gy FreredY oY, wfy Wy
o off =7 ot &, o wgme A wAAr
Fieargar w7 wrurfaar aaf o1 ot
&1 & wew g fr o e & ofrer ®
WS waw 33 W AF I TET
forer &

IAT QA FT AGHIT R JAE A
o ¥ wwra ¥ ;ow fawrw wat &
fad qufer gavifn ad = o &
FAT? T WTA T FEF &, gV 06T §
i 37 B I D7 gar FH A
ywifad 1 Ard w9 Frare g1 af
21 T 6 wER arT vt ) wET gy
® Wt ity T &) Wy g3 AT
U7 AT A [ WX WA AT
# ¥® T TR Ay e g
wam, T feafy ® g afeeer
gt o ¥ feafa oY foera & fodr
EF ET F W9 RO W AAT 7
TEY HER FX) wEr Fy qvafsmw
AT W A W@ afF IART TEA
faer @% )

o s ¥ fafy &w we anr
& fag s e A w9, Sfe
qrat N N ) g A A w9 A%
w61 gW R T “waa” o 9y
W WY FHT WIW! W I @, TOF T_A
¥ w7 IR fawell §1 7 Sz To Do
®1 & mifs g foet e & §9 varwr aod
qT A% )

A MOTE FAR AR T
ATA AW ¥ AWM G F YAA
§ gUTC WAF T TWT AT T P
g frqe § f sfer, o dic o &,
ot fegre o & v 8, e 4o o
§ faw€ & foy Ofed | afz g qar
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T A ik § o Ay wrt g, SEN
T T ATT A T O I A
& WA T q Y o faw S
Wi §o T § wHr

gy ger W faoreY G2 gt R
IAGT IIGT ARAY qYA A A TR
AT S ¥ seqrea wgen =ifgv
fawmt & oy w1z 812 TaTT o70 @A
¥ frx fawsft &Y wdfr =fg, &9
Jmr &1 ®w foam it IR ST
THEAT T FwvaTT #1 Ak | A o
T & fA7 MY TV A T w7
g, qTAE 19 ¥ SEsr 99T A
Qa1 7 =ifge afs 3767 sT@m
"E AT F I T G ED

IR sy § fawst € g
mEw aga suEr @, 20 sfovw 3
gart shfraer &1 ar & f g mdw
6~7 T78= ¥ wrer 7 g wfee .
Ty 9 I ge &, W e &, ax
Twr arr Fifge 1 afz gv e 0%
% @ o faady & T 7w %
w7 qfF # s Fw &)

ot Bfewe o8 W &
ST gUT 91 | AR ALHT F 16 AW
sqAT TV §47 et feny mon,
afww 27 mrewt & TR @ § faay
e ww! wo At 7@ e v A
FHVT ATTH A § W7 T TA6!1 W&
FT 1 AT TH FIEW &7 FTAAT &Y
[T AT TH ASH 1 U TN ¥ W@
Far Wig A R o o ¥ Afeww
AT G & (Y IWET W TATI
& T |

¥ agr ek go dte ¥ w1
Wiz WA A &) gt ag W
wew fgm ufene & wix § oo ol
waTs ¥ Wi qud a9 faaw
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3§, fer f=t qo o Wt FIW
go fto ¥ ol wrk frardow 7 & )
wfad o w0 § e gt aat
qmuaz AN g wfgr ) afy @
arad § A SAwT oy FTe ¥ fordea
ar wrfew ) fore s & few ofany
& fodr frwdwm fa T & sfra §
el o fsen wifge

ZaTe gt qF W ¥ MRY T 0
wifraw ey & ot wie af e
T ERA-OWES s 8, afew
oS AR Ty A g ¥ Wy avew
£ 1 % v wre ow e wY o, AfeR
oW ¥ T wrar fE wTe wTETT 9
#Aax w g, W dvgar agedr § AT
wTow ey Wt 81 &€ AT wgA
a ot gt oy agr SR W ST aE
T & wg wrfm w1 FTCT
gyl ¥ wyrA ¥ wwr wr W B, W@
FTaw T Wiy, wed € go fo ¥
avel W ey fadar W1 g awd
T &N

€Fe7 go o ¥ 90 wfmwer farr
¥ § for® qre o OwE ar SHY o &9
qfa & g 2w wR IS §,
e agey g A FH AW, AT B
Ffer gt Araw 30w T E 1w A
GfEaTaT ¥1 wTCA ATOAYT X @A
WQWMQaﬁoﬁm
9 wRm ¥ T e ¥ TE
wTearn f6F Qo fte ¥ Fuifum 2,
wafag & g g s wrg €t qo o
¥ o wfeeae @ T@ARY fowr
Hifad arfe agt o frami £ sfzama
fom &%)

@t gt e f v &
ayam & fol g g favafaarea o
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agy wrewwar §) afe weere e
yie fewaframey e 2 ot feaet &
&y & wrd # wfY oy e
WK & ¥fe ¥ wrrg @y el Wy
AEATHT & WATHIT FT GHA | W
It deTaTT A 7 age wae et

ﬁo@omcm! (m-
%) WA Iqren A, foew awe 7
arevard qr e TE ogdt wf agrd ko1,
e oz AR A T A} qF THA-
wafer wriz & af@ s ¥ WA
gt w2 | wW wved gt fe oo &
qg WIRAT F AAT AT 4T, A2
3@ ® w4} wwrar war | T e walt oft
ft & w7 ¥ fr ag ager TwT o= FRT
21 wmoEwT® W o anefad €
W ¥ | HETEHT AT FFTHTY A—WTRE
T ATEEA §, e § | A Y reward
I EEAATT S Y | T Ty
gart go dro ¥ ww A W TN
woTed) &, ¥ T wra) feTa SO
frdT & | ¥ %1 ez TR W
wiee WU ¥ ouarade ey L]
warad og AT ¥ ) o a1 =
TEZ T & @, TR E T/ 1 g
| o arorar ey awrA & oy o fe
gaTrRW i e ) work ww e
ol wAg R e everdr A ApT S
WMt ¥ OECATARE ¥ AAAT B, IW AT
W AT oA ¥ ) arvgaTd &
T sfgwr ML ¥ T §, O T
® o0 Sk ¥ ZEvR & N e L,
Sraaf<d ¥ ag wea g sy, wdife AN
Téva Ag W7 TN agT FTH FAY
¥ dwR g TE

15.00 hrs

w@ Wy ¥ gra G w7 T
woht §, TR ¥ et o e
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& T frare s afes W a5 IR
®rt wriardr afy ¥ §, & sy 7O
e aoz Qe 313 & 079 T g7 AT AT
Rar+ w4 fr amesTA 97 T VAN
29 1 nf & A2 5@ A

71 = 7€ g ag & o ovrT ¥
a1 ¥1¥ gfefidrze wdr ¥ wnfa ggT 97
w17 9O AEY Wr oS4 B0 ¥ AT
us Y « ST § W Ay & mvewth
e | 77 wga & £ A1 Avr = A
VT #Y TERGT SHIOTET AT | T ANE
7 5o g S gen § fx s aard
AT W AW aEaT G AR T ORI
quret fagy w7 7% | HegAt MENE
for TE TIRTT A1 AGA K7 709 farnrr
aTerT agAT 2 3% w1 =rfge ¥ oA
T | GATAE A G A7 RO
yoEt oz & 39 ok v oo o, A
aren Afys meeard g TQ@E A A
fag a1 ¥O8 # faAes-.- 1~ RIS A
¥ | | F7H17 &1 Ao 1 faw =
W &9 T REAAT Y AT AT ¥AET
a3 F1 7™ |

freamr & fao ey @@ I 2
WE1 97 GATALT AE ¥ AFY 97 AT
¥ faro &1 wer7 setaT fear wom €
afz ag SEE FATTE AT AL T
fapmTAT ¥ A7 TR AATA AT | A7
g7 "W & T4 & W@ i A 91
g faa7 w7 3 @ovAr A1 AW
&9 arem A | AT Fon ¥ fears weT
T8 AR AAAFARL N TWARAG
oTEE A1 30 4 Uy ¥gA {1 W
Nrmrf‘.q'rmqmmﬁﬂ{t
9% &1 wavey O ST 0
THE MINISTER OF PETROLLUM
AND CHEMICALS (SHRI D K
BOROOAH) Mr Chawrman Sir I

shall be briet as 1 psually am I
would only reply to some points raised

2010 LS
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by Mr Madhu Limaye because they
relate to my Ministry I had request-
ed Mr Limaye to stay on and also
listen 1o my reply But hike in the
Bible when he asked Jesus Christ,
What 18 truth® and he did not care
to lsten, he also put the guestion and
he did not consider 1t proper 1o listen
to the reply I am pot really con-
cerned about that

Sir he raised three powints and In
fact he had rdised them earlier also
He had raised them on orcasions w hen
1 had no opportunity to reply One
was on the No-Lonfidence Motion when
the Prime Minster had to replv and,
naturally she could not replv to sll
the point. raised by all the Members
Next ttme he raised some of the prnts
on thf Finance Bill and the Finance
Minister replied to one or two things
that he had raised Now this is an
opportunity for me to reply to the
points he had rawsed sometimes in thus
House and sometimes I have setn n
the press also

1 am one of those who believe that
public acts of Mimsters should be dis-
cugsed publicly and that is the basis
of parhamentary Government be-
cause m the ulhmate analysis Par-
hament 1s based on sovereignly of
discussions Therefore, T am always
grateful to hon Members when they
raise any pont any criticism or even
whatever they have fo say in respect
of any policy any action taken by the
Minister and particularly im respect
of mv Mmstry From that point of
view 1 am really grateful to Shn
Mndhu Limase Earlier dlso he had
raised one point and I had found him
to be constructive and I took action
on that He 15 aware of that

First T would start with the pomt
about caprolectum Today he men-
tioned that he had raised that earlier
But 1 had no opportunity to reply to
him

Caprolectum 1< not a controlled
commodity, neither the price nor the
end product is controlled It is pro-
duced m this countrv bv {he Gujarat
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State Fertiliser Corporation. 1t 1s
again a misnomer to call it so pecause
it is in the private sector and not in
the public sector, They fix the Price
in accordance with the market trend.
I will now come to the price of im-
ported caprolactum. The import was
about 10,800 tonnes. The highest price
during the period 1973-74 was Rs.
12,480 c.f from Hungary The quan-
tity imported from 1-4-1974 to the end
of May 1974—the price Bhad risen in
the meanwhile, I have got this figure
from the STC: 1t does not come uader
my Mimistry—was 2,100 tonnes; the
maximum price was Rs, 21,500 plus
75 per cent customs duty; the landed
price, 1e, the seling price was Rs
37,000. The GSFC started producing
caprolactum from 4 August 1974..

ot w foerlr :  w1f % AR
w &P oW 7 w® %)

oft tewrm o : A FE VAR
YT GTCq AT § ©AG 75 TFIR WL

ot 7y fow@:  What about STC's
charges?
SHRI D K BOROOAH' I will come
to that I am now coming to some-
thing more interesting than that

The GSFC started producing capro-
lactum from 4th August 1974 and they
have produced tll now only 200
tonnes, and out of that quantiv, they
have sold only T0 nes, Therefore,
there was no guestion of making any
deal with the businessmen elther for
political purposes or for other purposes,
They have sold only 70 tonnes, and
they started producing only from 4th
August 1974 The landed price of im-
ported caprolactum during the period
1-4-1974 tn the end of May 1074-~the
latest. the costliest lot—was Rs 37,000
The GSFC's price which they have
fixedy excluding the excise duty at 50
per cent, is Rs 26 320 a tonne in bags:
the excise duty 18 50 per cenl; it comes
to about Rs 13.000: therefore, the price
of caprolactum to the consumer is
Rs 39500 The selling price of STC
ang the selling price of GSFC are,

1874-75

more or less, the same, because they
watch the market trend. There is
hardly any difference in the selling
price. And the guantity sold was so
small as 70 tonnes. Therefore. I do
not think there was any chance of
making any deal for that, This 1s
the position,

Certainly there has been a delay
and it is not a good thing. But, so
far there wag no control in the privaie
sector. But the fact remains that the
price of caprolactum produced, what-
ever be the guantity, and the price of
the imporied materal 1s more or less
the same Certainly, we wrote to
Mr. Chavan that it should he increas-
ed and one of the members said some-
thing but ultimately thvesc things are
done at the governmenthl level. You
may ask how Mr Chavan knew. The
officers might have brought 1t to his
notice So, this is a decision for °
which the credit goes to the Govern-
ment and Shrnn Madhu Limave, o the
extent it goes to him  also gets the
credit for it This s about enpro-
Tactum

Next |Is DMT As you ajl know the
production of DMT is alsp vnder no
sfatutory conirol The price 15 fixed
by IPCL. which 18 a public sector
body Under the rules under which
1t functions it 1s their responsibility
. fix the price The prices ¢f DMT
like the prices of all other petroleum
products are  errati Therefore,
there hag been a lot of rhange in the
prices from 13-4-1973 when it was
Rs 6000 per tonne and ultimatelv it
was Re 18000 per fonne on 2-3-1974
tn 8-3-74 and from 27-7-74 1t has been
redured to Rs 16 000 per tonne  They
alsn watch the matket What about
the imported pnces” 1t varies from
time tn time and also from country
to conntry He gaid that the price af
DMT has reached an all-time high of
Re 38000

SHRI MADHU LIMAYE- This was
Mr Chavan's figure.

SHRI D K BOROOAH- I do not
know whose figure it is, but frem what
1 gather from STC, it never went that
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highh The maximum price pald by
STC was m fact only Rs. 10,200 land-
ed for a 200 tonne lot in June 1974.
At that time, the IPCL's prevailing
price was Rs. 12,000, higher than the
highest landed cost when the highest
price they paixd was Rs. 10.200 Two
offers of DMT are under consideration
now at an average price of Rs. 15800
against the IPCL's excise-exclusive
price of Rs. 20.000—Rs. 16,000 price
and the excise duty of 25 ver cent,..

SHRI MADHU LIMAYE What is
the customs duty on the imported
stock?

SHRI D K. BOROOAH: The same
75 per cent.

ﬂﬂ!m: A fEroe, Zio T o
st famt ®7 ferr B 2

SHRI D K. BOROOAH It is the
same  The landed cost always in-
cludes the customs duty When 1 say
Rs. 15.800 15 the landed cost 3t includes
the customs duty cf 75 per cent There
is hardly any difference The price
bag been changing As 1 sad. the
price started from Rs 6000 went up
to Rs. 18000 and came Jdown to Rs
16000. Agoin, as T said this depends
upon the imported price and (he mar-
ket trends whih have been changing
from time to time and fluctvating

So, there 15 a watch which 1s kept
Th:s 18 enfirely an uncontrol'ed com-

modity And if  the orice 15
fixed bv the ICPL it :c an auto-
nomous bodv and they do  ac-
cording to their decision Neither

in the DMT nor in the caprolactum
there ¢ basic variation between im-
ported and indigenous price It stands
to reason that there isx no guestion of
making any deal with industrialists in
this thing I will add one thing move
We have now decided that substantial
part of DMT would be given to co-
operative sector. In fact we have al-
ready floated the company. 51 per
cent shares would be held bv Govern-
ment and 49 per cent would be by
cooperatives. This company is being
floated and polyester filament things

1974-15
would be produced. Substantial part
of DMT will go to them. It was in-
augurated yesterday by Mr. Shinde
and Mr. Kulkarni. There is no chance

that industrialist will take benefit out
of this DMT

ot vy fomll : oo Wo KRG TAT
w¥¢ e aTETOR fEar T @
e feoT famars ¥ arv wY g
21,71 95 & 7O5 7T & =rH4 f@7 )

SHRI D. K. BOROOAH®: This is a
cooperative venture which has come
into being I cannot cover everything.
I can show all the papers to you 1if
necessary.

SHRI MADHU LIMAYE: I am pre-
pared to see them. I am a One-man
Public Accounts Committee; I am pre-
pared to see

ff W T (PRYT) T
LE

offt wy fowrd :  TE =1 T
4

SHRI D K BOROOAH' You come
from the tradition of Nana Fernaves
who keeps all his accounts, I am not
so capable; T come from a tradition no
accounts were kept ¥You will be tet-
ter 1n accounts

The other point made was about the
reduction in price of naphtha used inr
non-fertiliser use ij kecp the price
of fertiliser low, whicid 1s the end pro-
duct Therefore we keep 1t low That
1S 1o say, we do not iticrease the price
acrose the board for! certain items.
Take kerosene and diesel and other
common use items. Thev were not in=-
creased to the extent thev could have
been had it been under across—the
boerd formula B4t we thought that
whatever 18 used for non-fertiliser
uge. for petro-chemical and chemical
etc. it should be increa<ed on that
basis. And we increased the nrira Tt
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came to Rs. 2320 per tonne. That is,
from 1,000, it went up upto 2320, As
soon as it was increased we received
lot of complaints, I will briefly men-
tion about them. The first one were
from the industries because the plas-
tic industry was dependent wupon
them. Plastic industry needs substan-
tial parts of high density and Jow
density polythelene which 1s made
out of naphtha cracking They brought
this point. The State Government of
Karnataka said that so far as they
are concerned the sharp increase in
naphtha price has made serious crsis
with the high-density polythelene
bags and other plastic industries. The
Maharashtra Chief Minister came here,
he said if you don't do it, all their
plastic industries =will go to rum, they
have to be closed down etc About
300 thousand people were involved in
Maharashtra. in general ard Bombay
in particular. I think I am correct
statistically.

Au nese people whu camie tg see us
were 110m widharasntra. 1 asked them
how 1 1t that the piastic industry or
even the drug industry i» located only
in that pa:t of India/ They said that
it was because ot the availability of
raw materials that go into the manu-
facture of plastic goods. So, a large

number of people came from this
area

If we increase the production of
naphtha, the end-products from it
will be very high. We sent for the
study of it ong gentleman from the
Bureau of Indubtrial Costs and Prices.
I think his name 1s Shr1 Marathe; he
is the Chairmany of this Bureau He
went intp it himself and gave us a
report The study made by the
Bureau of Indus;ul Costs and Prices
revealed that on 'the basis of the re-
vised price of naphtha which is sell-
ing from Rs. 188 o 400, the cost of
the end-products will be going up by
Rs. 200 or so. The small scals indus-
try has a large share in the plastic in-
dustry because there are a number of

1974-T6

educated youths and unemployed en-
gineers who took {o thia kind of in-
dustry for which the Government gave
encouragement. It was based on avail-
ability of raw materials such as high
density polyester and low "density po-
lyester. What we are very much con=
cerned about 1s with regard to high
density polyester which is made use of
by the small-scale industrialists—the
manufacturers. That is why we sent
it to the Bureau of Industrial Costs
and Prices for a study to find out the
result

What we did was this, We went to
the Finance; we consulted the Finance
Secretary Shri Yardi who looked into
thiz carefully Then we sent it to an-
other committee presided over by the
Cabinet Secretary—I shall give out his
name In view of the very wide prob-
lems involved in this, the Ministry of
Petroleum and Chemuicals, 1n consul-
tation with Finance submitted a pa-
per which was considered at a meeting
presided by the Cabinet Secretarv on
18-7-74 wherein the Secretaries of
Finance, Petroleum and Chemicals,
Chief Adwviser of Bureau of Industrial
Costs and Prices and an OSD of
Prime Minfister's Secretariat were pre-
sent There it was decided at that
meeting

wft wy formdy  strew fafeet a%2-
otz gv v & @ @ arfge )

I fuety WOyt  TZ AT S AT
frs & &1

When you become Prime Minister,
you can change it

wiayg fomt et KT swaA
AT TETE |

SHRI D. K. BOROOAH: There it
was decided to reduce the price of
naphtha used for fertilisers produc-
tion from Rs. 2,000 to 1,000 per ton
That was also considered at a joint
meeting on the 25th March of the Ca-
binet and Political Affairs and Econo-
mic Affaira Committee.
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ot wy fonrd . w19 & xEgd & A
& fewm ®r oY wAT onifeew ar gwdr
XIFE 9T TEM, TH 07 WG A {AwIT
Ay faar av a3 7 9@ | aF 5YETT
7 wwfr 8 1 10, 15 v0¥ AT "TEAT
& ¥, 3z A1 1320 9f7 2% ¥ [

L 3]

w7l A ag ¢ fr W # g
W, waley W wATTE § wa
ams fag | & wrww e g fa wes A,
affa FrraeY 917 5 A5 7oA
I WD I A ANIET [T @A
& gr1 o frar ar 5@ ¢

=Y Tawia wswl TR o4 §
W9 E I

The manufacturers, IPCL, produced
a number of petro-chemmcals That 1s
the reason why their cost of interme-
diate products went up With that
their cost of end-products too had
gone up Then, theve people came to
the office I do not know whether they
came in deputativn They came to the
Secretary but they did not come to
me This should be done in a propo-
sal form T1he Sectetary 1tc'd them
that all these would be certainly taken
into account As I mentioned alrecady,
the industrialists were there We
were moite concerned with the manu-
facturers— the small scale industrial-
1st« the unemployed voungmen the
engineers who were encouraged by
the Government ta take up this job
Therefore, we took abundant precau-
tion to see that no improprieties were
committed and 1t was done strictly in
accordance with the bu<iness rules
and took into account all the advice
available to us

ot wy formd : 53 97 3 frowd
qrEyTavE waw A & e mferad
qrEtY WY ATIARY W A AT AFEOT
e AR Ww ¥ g-gre Tl
sfaegs #1 A foer &0
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sY Tawiw weer  TE H A &
WI9H TgA & ¥ 10 | (srasa)

Siaq fom@: 7w iy
& gaverar Ravoif oo afafe-
fidia 7 4w § w5 7 W s
T OHER |

SHRI D K BOROOAH Certainly,
they would be beneficiaries and along-
side them IFCL also will be a benen=
cuny  The Agncuture Mimstry also
wrote 1o us that the price of the in-
secticides will go up and, as such,
they said price shouid be reauced.
BHC 15 also a product of naphtha.
Naphtha 1s used 1n the manutacture of
many drugs If naphtha prices go up
piices of so many things go up. We did
not do 1t at the instance of big muus-
tries but we did 1t at the instance of
th¢ Government ot Karnataka, Maha-
rashtra, small scale industralists and
IPCL If because of them others are
benefited 1t cannot be helped So, 1if
Mr Limeye makes any insinuation of
that type I repudiate it 1 am not
usiny harsh words but I would say
certamnly Mr Limaye ha~ done no
good {o anvbody by malking these al-
legutions which are of a wild nature.
As the facts he had yaised de<erved
reply, <o I was sitting the whole day
here to give a reply /I have held Mr.
Limrcve 1in great res becauce he
bring, facts before  us and 1 have
tuken a lot of intereét in whatever he
savs  But I would submut in all hum
W'\ that we are co-workers in Parha-
ment and shonld not start doubtinc
eah other's honafides It does not
help us

T am preparea'/to place all the
facts before Mr, Limave Let him
lock 1nto them a{'bd tell me this 15 the
mistake here I am a humble per-
<on and all the wisdom of God has
not gone into mv head. 1If I make
mistakes T have the courage to cor-
rect them and if I am held guilty
of them 1 plead guilty,
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Sir, the first question he raised was
about oil supplied to Defence Min-
istry. 8ir, this is a matter which
took place at a time when the whole
country was engaged in a life and
death struggle. This is a matter
which the Defence Ministry could
say whether whatever oil they used
was suitable or not. If I am not mis-
taken the Defence Minister has issued
a statement that whatever oil was
received was suitable and there was
nothing shady about it. He issued a
statement also on this. Since Mr.
Madhu Limaye has raised this ques-
tion again, I will certainly take it

up. I will let the hon, Member
know and the House know all the
facts that we have. But, Sir, be-

cause the Defence Minister issued a
statement, a public statement, I
thought that the issue has been clos-
ed and there s no point in my rak-
ing it up. But if the hon. Member
wants that I should look into this
question sgain, I am willing to ook
into this gquestion, in consultation
with the Defence Ministry. If he
thinks it proper, certainly, I will

look into it
SHRIMATI PARVATHI KRI-
SHNAN (Coimbatore): Mr, Chair-

man, Sir, speaking on the demands,
1 want first to refer to this demand
of the Ministry of Irrigation and
Power where we are being asked to
vote a certain sum of money for new
power projects that are being brought
up. Sir, this chronic power crisis in
our country, which we see vear after
year, is crippling our national eco-
nomy and hitting also at the earn-
ings of the workers year afier year.
But, I find that Government’s policy
as regards power is just not changing
at all. Time and again, we, from
our side of the House, have been
raising this fact that industrisl deve-
lopment is getting inhibited; workers’
earnings are affected; there ls loss in
production year after year because
of power crisis and power shortage.
Sir, this year, the shortage has
caught up all imagination and we
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have already, on the @oor of the
House, discussed this whaole matter,
This is a culmination of years and
years of defective planning. When,
Sir, is the Government going to
gettle down to examining this in a
dispassionate and logical manner
and work out a Central- Grid and
Central Electrical Authority? It is
the absence of these two that are
leading to these repeated shortages
and repeated power crises, There
has been bungling year after year
throughout every scheme, that has
been put on the map. Again, we are
being asked now to sanction more
money for new schemes. What is
the guar  tiat’ e buneling
i+ not going to continue? We have
sven this. Every time when Thon
Minster  poee T sttention
-tatements and other statements, he
just answers in his usual generalistic
vay and usually his answers go on
preity long, but, nothing practical
has emerged either from his answers
or actions of the Government. That
1s why, nothing seems to be happen-
ing in the world of power within
this country, except that this in-built
system of corruplion is flourishing.
If there was time to go into it, one
could detail tales after tales, how
much corruption is rampant, right
from the lowest to the highest eche-
Jon; in the construction work that is
curried on and even im such matters
as for instance, collecting nf tariff
arrears. For instance, the arrears
are increasing year after year. Now,
n the name of fighting inflation, Go-
vernment comes forward with Bills
such as the Compulsory Deposit Bill
and they are going to eollect Rs. 450
crores throuch this. But. nothing is
done for collecting arrears of moneys

aceumulated arrears in, for instance,
provident funds efc. go on increasing
year after year. There is the ques-
tion of tax arrears. 1 think Nr.
Ganesh would know better than L
Certainly, tax arféars that are out-
standing are far more than the Rs.
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Rs. 450 to Rs. 500 crores that you ex-
pect to get from this hair-brained
.schemes that has already been thrust
on Parliament's throat. Then, Sir,
there is also, as far as irrigation and
power is concerned, delay m amending
the oYsolete vrovisiong of the Electric
Supply Act of 1948. Time and again
the Electricity Workers' Federation
put forward this and pointed out how
this delay leads to many Stateg re-
fusing to yleld to any Central autho-
rity or to any planning at the Centre
and insisting on their own policies
and insisting on carrying on what.-
ever they want, with the result,
there is no coordination; there is no
cooperation. TFor instance, when
there is shortage of power in Tamil
Nadu, a great quarrel takes place
between Tamil Nadu and Mysore in
regard to the discharge of water,
This goes on. Meanwhile, factories
sremain  clved, workers out of jobs
and production is affected.

Since this is a sort of seasonal
disease that the co at~ <uffer, {rom
suddenly when the production picks
up again the workers are called upoy
‘to increase production. Every time
production goes down it is the wor-
ker who 15 responsible and not Go-
vernment policy, not the banrrupt
policy particularly where are powei
shortage 1s concerned Therefore,
this matter of eleetricity policy and
policy towards bulding a Central
grid in this country is a matter of
tremendous urgency

Another reason why I am con-
strained to talk about this i1ssue here
is that when the crisis is already
there West Bengal, in Tamil Nadu, in
one State after another, and sheed-
ing of power is taking place and
rationing of electricity is there, and
factories are nof working full
throughout the days of the week and
the workers are being laid of for
some days of the week, when this
critical situation is there, the Elec-
tricity Workers' Federation has
pointed out how they are also being
ereglected, and since their voices and
their demands have fallen on deal
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ears, we are today faced with the
possibility of a strike on the 18th
strike in order to press for their
absolutely just demand. What is the
September, an all-India one-day
demand that they are pressing for?
The prices have been rising for the
past two years long before even this
wonderful hair-brained scheme of
compulsory depoaits was thought
of, and they had raised the question
of the irritional system of wapes
existing among the clectricity wor-
kers. at the same time demsanding
that wage negotiations should take
place since the wage board recoms-
mendations were gomng oul of date.
Therefore. the Labour Mimstry in its
wisdom had set up a certain machi-
nery; a wage guidelines commutiee
was i1n the process of carrying on
discussions. But now because some
State Government was opposed to
this and some Statc Government
said “We do not like this’ or some-
body else does not like it, o~ they
are allergic to this, that or the other,

an attempt 15 being made to
scuttle these very impo. t negotia-
tions. 1 am not going intp the ques-

tion of whether the workers are go-
ing to get their wages ¢r not, be-
cause both the Prime ister and
the Finance Minister have said that
that price of legislation was not go-
ing to affect negohations. That 1s
all right. Then, why is this attempt
being made to scuttle even the
negutiations, because the clectricity
workers are  being 1d different
scales m different S , apart from
the fact that the workers of this very
important industry inlvur country are
also paid very depressed wages?
That is whyv it is extremely impor-
tant that Government should imme-
diately take up these negotiations
and see that a success is made of the
Wage guidelinres Commuttee so that
no crisis comes up, and the ewmsting
power crisis does not further dege-
nerate into a labour crisis 1n the field
of power.

As regards Demand No, 76 relating
to Shipping and Transport, there is
a problem that has been there in
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the ports, particularly in the Mad-
ras port for a long time. The pro-
blem is that the Port Trust has not
accepted the code of discipline; there-
fore, they have got their own pecu-
liar way of choosing whom they will
Tecognise or whom they will not re-
cognise, This is not conducive to
smooth imdustrial relations and not
conducive to setiling the grievances
and problems there at the shop or
floor level itseli.

For instance, these unions who got
their representatives on to the Port
Trust Boards as a result of verifica-
tion are not recognised by the Port
Trust with the result that their del
mands cannot be discussed with the
Port Trust authorities, and so, they
go on strike. Then, it has to come
to Delhi; in spite of all the talk of
economy, they prefer to have the
strike and when this is taking place,
they have to pay the air fare for the
representatives of the workers who
are on strike to call them to Delhi
and settle the demands and so on.
Why all this? When can the Port
Trust not immediately recognise the
unjon that has shown through verifi-
cation process that it has got a maj-
ority and that it has a right to
recognition,

Today take, for instance, the Mardag
Port United Labour Union The Presi-
dent of that Union 18 a member of the
Port Trust. But it 1s not recogmsed
The demand for redcogmtion has been
pending year after vear and it conti-
nues 10 be 1gnored, These are the
small irritants that militate against in.
dustnial peace and aganst the worker
throwing his all into th. nationel
effort, because all the tim W:re are
this sort of humiliating tact.cs of the
employers, particularly Government.
After all, Government should be the
model employer, but unfortunately
Government is a model employer,
whethar it be in the Railways, ports
and docks or electricity, only to
gencrate sirikes, mnot a mode] em-
ployer to show how industrial rela-
tions st ould be byilt up end how the
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workers should be taken into confie
dence and given the facilities to play

their fullest role in building our
national economy,

1 would like to say a word on De-
mand No, 38. It ig very strange that
the Ministry of Finance which talks
of curbing inflation today comes be-
fore the House asking for money
which will be required for the im-
plementation of a measure which 1s
suppOsed to be for savings. It is Rs. 70
lakhs for the remaining part of the
year for administrative work that has
to be carried on this wage freeze
scheme of Government; Rs 70 lakhs
only Gcvernment are going to spend;
over and above this, Government
alone for their administrative work
have to spend, 1 would like a calcula-
tion as to 1s going to be spent by the
private sector employers throughout
the country who will also have to do a -
certain amount of extra accountng
und so on, unless of course they choose
not to do it and run away with the
money which most of them are cap-
able of doing, Therefore, in the name
of fighting 1inflation, create another
head of expenditure—strange logic of
which only this Government is cap-
able,

With these few words, I thank you
for the patience with which 1 was
heard.

WY nudy g a9t (7))
=qmi(* wPEw, & WA AN A
saUR F£O7 § AT WA PIEN A
RIFIT ¥ AHI FO I TATT DEVE
& ererr ot e faRe Ay am A
s Y AR A F 5 o
T4 H1 AT Tt TR T g AR
TR s g (T A R wer e ad
g gy Al g, wyAr s Ot A
B Wy ym qa0 37 § SRR RS AW
T 2 1 A | AW TR TR A
HIAT§ | AT A I F(CT AH
FamT § et ¥ wfy A OwA & wew
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& Ty oY 9T7 AT F | W9 FAT AF AV
¥7 70 wxA fr 9t garAr Y% 2 TR
&1 q77 Wy q7 fawar w4 wdr ghea
oY THFTTA R W FT 5 wLREA 5 WE,
qrx ¥ ol AaTe &Y wrHY 10 A7 qam
qzi | at frafs & <78 w47 79
gz1 RN 7 srret fErfrar T @) §
mlﬁﬂjal{ﬂ'c ‘rﬂn‘l’ﬁq’fq 1‘18‘1
frry oY Fefe W THET WA 168
wqo & | gE A aryEt ggAt 7A€ et
g1 q77 gfg A1 wm g 7 @ R
for v wef § fe wverd A
& g weT 7f A R § ) wA vy
gt A e gAY § 7 A Fogw wy
677 T arr gr ATy 37 15 1Y A faw
AE 7T ¥ | FY ATy feefrar § g
a7 ¥ & | A g qfE wdt 9 ol
ard ¥ wor 7 gra frafy ff quv asAt
(4

wigr faqrk Amet & fag 125
vy @ Hfer awegry awl § W@
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vy fir weyp wwire & A vl wtw a7
@ ¥ sEy waeqr wy ot &1
wrq T &t faroreft were swdwr avei Wy
& 2 sy, TroeqEr A Ty ¥ age 3T
& qg Y grwar &) owy wew &
W AT TAT 7E B AT F TG HY
fawrfy faseft | 7w wed & T ®
weifas Qa7 == 4T AT B, T
ary ¥ azr & faodt o fam ot 3
14 7 gy am wrw faez gl
ot Y a7 ar | ww Y Wiy el arr
& i et afr gE ¥ 1 T@T o AT AR
& fam faeer @ & Sfga mroeam &
@ anr ofar g-—amedy, ST,
ANGYT Y ARE TT—FZT AN TF 0
T A ¥ o & fAm Aveaww g7 oAy
@ & 1w AR AT e & e
ATH AAAT T, §AA GT  qAAT 307 1w
nwegrE 7 fAvz s & 547 geT
Zr g ot gy 97 fas At A 3,
®ZX & wrR FEHIT ¥ A9 A R
a7 & ot 2

A A7 ¥ ¥ wro#) I SqrAAT
gfegranmseiwTNgE a2z
1 & A7 " s woE Avg 97
g7 ST 7@ &, wrer € ¥ F97 AT
XM TR E | WAT UF G IF WAT ¥ AT
qfaar qzift &, gt # 1 gafAT Wy
Y 7 wE TRE At Ady Ay
Frer #7 N X AW F7 XA | w0
TIREGTA "IET §F cATNE 7 a1 ey
avz 7 wfgT fe 5+l & sedt o gfiar
Y TATH |\ WAT GIAWA AT AT
AY SR F1E TRE ALY GG | Hiww
IH AET Y, TH AT ®T A { qFps
WU TTRAATT RATH £ AATE AT AZ AW
a1 5 At 2 g9t ¥ g A
HNE AT FTH F wTR AEY S,
a1 ¥ fer & wmok s
Wy g @ ¢ &eT o 3o A
faeqr
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oft woxr wrew woft forerd : (aeemw
q7) : aarafr o, s o7 aww F v -
B o1 s 3 fmr gk fam srwt
A | X frdaw & o wrowe
wd st PN A fare € &, SR
O ¥ OF W TREY 9g F A0
EAMQ KT w1 wAT g § 7 AR
WAl AF FIHT ¥4 G G E 7 W
AN AN 7 IR F 7RI Q@
& 9% a=1 7} § Hfw=s A7 @ W 59
gt 7€t 79 ? wEvn A 8 ow
8 ¥% ¥ feara o=t gy & AAr ¥
w3t g1, Y F odt g 97 ot Ty
9o ga7 frags fwar & e fem g &
ST WTHES w4 swaeqr fawzs oy @
FaF qurTR & fAT F2m o3I WF
&7 gnq foar  wgw¥ 1 w4 A
& ga%1 fazgr war wifgw ) f93 ot
&7 ¥ & 9% w3 A% T i 1 Aw-
#q IR N v Ay A Faard § g
I AT g wifge 1 fw wiST gt
& W% T P A Gy s vy
#1 fgrra feama % & AT Wi d% o
wr & & wvi w1 fear o faror
WOy F WIIH AN FAT 989 | 0g
®ifY art #4139 P § qaa & #9
& ARANT § T AFIT FT TRAC G511 7
T SAwTAY FTr 71T & IAF qgw N
TITAZ QAT | EF TTOUTY § 76T F76)
AT §057 @A ¢ Afww g ¥
a1 Fifware o & sy § ag v ey
& oY ot ST Sy Eadraf Ay
& 1 33w vg g0 & % 1de ot adm
7Y WA § A4 GAR 9 WA =y
FA & 1 ¥ W fArga & fr o woey
frad 4% & Sx&T wiew 7 ¢7 awr &7
wrEnd 3 TwY & fory w2y 35 a0
sife & Imw fdeq oo g

2 ol woft Frdot ¥
waT qF ) gEre Y sgnie § ag W
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a% fwRThr & % W Y § 57 9%
ot wIoE! A o § ) g W X
T SEY M@l ¥YC &) qiY
freft &fwr & grew S wifwarw,
a7 w2w & qor fr w1 aw fren @
I ¥ fagr vl Tmd ) @ Ry
A8 & 1 3@ O ) T Wiw 0 TR
W ®1§ sma =g faar § 1 w7 REww
¢, w7 Ag Wit MeEe s A 8 7
(swaens ) 1 fadaw § fe gaTer €a-
#5 dag fawrw, §sq &aw fawrw oy
TR ¥ WIE fwww  edwadr
g a1 A7 21 § I&F fav AvETe
ITE! FATAAT T WP T A AR
TATETET & w17 w7A & fo7 2057 )

it A ¥ 9 fet o7 Aarw o
R A § | gW a1 09F X9 F gAA
& fau, wov & e a<\e &, &1 =T
wg § ¥few gt O awew wiewrd
9T AT 97 &3 § AT AW §Y
Q¥ 1 3 & w7 gE O v,
w17 A & w1 NF TS ANT F
w W § e fweRrd i St A
g &) & frdTw aw E A AT
FEE T E g |

uw arr % e frdww wvar g
g fe awe drsre #1 fr ¥ TmT 31T,
afz srverr yarfers waw, NfE 7T ovw
st frarg v 1wy ag e e,
TTETT XY THTROR X W qORIT IR
qv garfag wrard) wF ) o e 8
ag® WY 2 g1 97 FfEs wiw aw war ek
q@y FE1 g | Ik & ®Y 97 Oy
fyar vaft o€ & 7t AT gETS ATETT WY
s ¥ T 91 gAr FUe €9 g
wff wr < d, B v wew § fw

wg et ATy ot g T O
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ERTR T 3 Yoy wrew & fwrt oY
W ol aat gE & e gk anfie
wrefY 1 3 eyt i ame & for Wy
a1 & awarw § fiv aror ww oy wrldr
el wglf 7Y § 1 WY 3w AT wiw
arz oy o § oY Wy o et ¥
gaRai & forre) e sad we-
VEwET 74T 9T | gHIR AT TR wifead
§ 3 & arw =g whiw 7€ § 1 o
812 fvar anfe wor sy & fanere
& S% | g oreflw AT ;TiE )

# ag WY frdew won wgan § e
ot g A ¢ T o Aw e
AR A o worht @ qwr 9X e
W amtw & gfear O wfer o
T ANy ST AT g AT AMET # °
o &fdw w@y 97 AT 7 IAEW
W 7R B gfaan gL §

oft wy fored : WY FTEA @ ST
INTET FT A FANT g7 IA faa=
g |

oft Rwwry wewy: Az At &)

ot wy ool : w7 A3 o1 AT
T4Y T3, 97 frdt a1 e =AY sv
A 50 gv= v |t =€y £t

st w W Wit frardy g
TUT WHT WEIAT ¥T SATR AT AR
EH AY B0 ¥ & o fREA & fay
Yo §7 7¢ § W7 IN A A A wrATde
Aafi 7 A DTy ER A
faer weft & ag wiv Ay oft fe Rm A
fooet wtwelt § ag @ | IFEA N
fere €t 3@ %1 w9 IR € R
FT & FTT w1fed a7 fig g Wl
¥ firarar 8 ) oY woTa 3 iy § ag dw
ot % § 1 Afer wedffey ard few Soft
wgew & whr femr | g www
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e e YT wer A wgAr amger
§ fr @ X 3 s avonfa séh wet
AT ATHE B AAA I6E AA 97 L
fear s wfed, om ®mT W
TR | w=a9T W F F17er &7 AT AT
®r g & Fow o awg & gy @ @
TEIY | §FH JAT AT AT A
2 W TE
THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): Certain points were
raised by two hon. Members regard-
ing tha functioning of the Defence
Ministry. Shri Madhu Limaye and
Shri S. M. Banerjee are not present
in the House now. Even then I would
like that these points raised by the

hon. Members should not go un-
answered.

Shri S. M. Banerjee has raised the
issue of setting wup of an experts
classfication committee for Defence
civilians. A decision was taken by the
Government in this regard many
months ago. He has raised a doubt
that tha formation of this com-
mittee has now been shelved. I want
to assure this House that there 1s no
question of shelving the formation
of this commttee. There has been
some delay in ruceipt of the names of
the representatives of the fcderations
end of the official representatives
Secondly, a panel of Retired Judges
from which one 15 to be selected for
appointment as Chairman has yet to
be called for from the Department of
Justice under the Minisiry of Home
Affairs For these two reasons, the
formation of the committee has been
delayed But I would like 1o assure
the House that within two to three
months’ time this committeg would be
formed.

Shri Madhu Limaye has raised e
number of points. His first point was
about an alleged theft in COD, Kan-
pur. I would Hke to make it clear
that there has been no theft in COD,
Kanpur, On 21st March, 1974 it was
reported that about 700 kgs of brass
was missing. After a thorough search
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of the surrounding area with the help
of the security staff, this brass was
found and the quantity was Jocated

and it wag purely a case of mispiace-
ment,

PROF, MADHU DANDAVATE
(Rajapur): Where was it found?

SHRI J. B. PATNAIK: In the sur-
rounding area in a sub depot. It was
replaced in the store. There was no-
case of any theft there. It was a case
of musplacemeut.

He made an allegation of theft. He
said, a lunatic was brought inside-
the depot and was shot, This is also
not correct. On 4th May night a De-
fence Security Corps Sentry was on
patrol duty; he was in no man’s land
lying between the road and the mner
perimeter of the depot He noticed
some intruder who ran and climbed
the inner perimeter of the fencing
with a view to avoid arrest by the
Sentry. The Sentry  challenged
the intruder and since there was no
response, fired at him. The second:
shot fired by the sentry hit the in-
truder in the leg He was apprehind-
ed and handed over to civil police. The
matter is under investigation by the
local police So there 1s no question
of a lunatic being brought inside the
depot and being shot ete.

He said, wagons were taken away
by conspiracy of some people from
the depot

PROF MADHU DANDAVATE:
About the lunatic having been shot
at, this item appeared in the Press. In
that case. why did <you not contra-
dict it? It appeared in the Press.

SHRI J. B, PATNAIK: I am mak-
ing contradiction now.

PROF. MADHU DANDAVATE:
Events took place some time back.
These news-items appeared in the
press. Why was it not contradicted
earlier?
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SHRI J B PATNAIK Every news
item need not be contradicted Wu
need not contradict every item ap-
pearing 1n the press. Because it was
raised by the hon Member here |
am contradicting it on behalf of the
Government

Wagon No CR 54069 was received in
the depot on 5-6-7¢ 'The endorse-
ment ‘seal of ane sde of the wagon
was knotted' exists on the wagon
check List of that date It was pre-
sumed someone had tampered with the
seals and depot therefore did not un-
load the wagons nor did it reseal it,
as it was requirei to be unloaded in
the presence of rallway gtaf On
7-6-74 the orderly officer of the depot
found that wagon was bemg drawn
out from depot by the railway pilot
engine when 1t was nut included 1n
the drawing out list of loaded wagons
for that date Actually along with
this wagon 53 other wagons of Which
33 were lying loaded and 20 empty
were being taken out The guard
who was interrogated by the orderly
officer admitted that he ha. connected
thus particular wagon by mistake with
the others mentioned in the drawing
out st The matter was brought to
the notice of concerned rallway autho
rities

He raiced the 1ssue of residential
accommodation for the married o
cers in the armed forces [n faut a
decision was taken in the Emergency
Commuttee of (abiner on 9-12-65 that
married,separate families accommo-
dation for defence services should be
bui't up in a phased programme, over
2 period of 15 to 20 years Accoid
mg to this phased programme since
196667 to 1973-74 married accommoda
tion has been buwlt for the armed
forces As a result of this construc-
tion of accommodafion the percentage
of satisfaction has gone up to 64, in
the case of officers and 53 for the
others In the army It 15 42 for officers
and 51 for others in Navy It is 68
for officers and 89 for others in Air
Torce, Even then the situation is not
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safisfactory There are number ot
officers and number of others who are
not finding accommodation For thus
purpose we have made budget prowvi-
sion this year But as the House is
aware we have to function under cer-
tain financial constraints I am afraid
the 1965 programme would not be
fulfilled 1f thege financial constraints
continue to operate Even then ac-
commodations are being provided

Officers are permitted to hire mar
ried accommodation of their own and
to claam reimbursement of the differ
ence between rate of accommeodation
and the rate that would have been
recovered from the officer had he occu-
pied a Government accommodation

Beside, this JCOs and other< of
the army and equivalents in the Navy
and Air Force are ulsn allowed to
hire mairied accommodation and then
claim compensation in lieu of quarters
Besides this 1t has peen decided that
in A-class «itv  accommodation has
to be found out for the officers in
terms of construction of hostels
These are the means by which we try
to find out accommodation for those
officers and men who are not finding
accommodation because of the factors
stated by me earlier

Shri Limaye again raised the issue
of higher v.scosity of furnace oil Ths
hag been clarified to by the hon Shn
Borocah As far a, Defence Ministry
15 concerned, he had correspondemce
with the Finance Minister He must
have got the answer from him He
ralsed one point to-day He said that
the Navv was using higher furnace
oil—furnace o1l of 100 c/¢ viscosity,

ot au fermlt a7 ¥ T W)
¥ wgr e oft dfro arfo Trx ¥ 20wy
¥y qa a7 o7 3W A 100 PreMind
 was wow & g wgr ar |
¥ forg & ady wgr
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1 have given you a copy of the docu-
ments. I do not know why you are
not replying to the matters raised by
me point by point?

SHRI J. B. PATNAIK: You do not
patiently bear me.

SHRI MADHU LIMAYE: Have you
got the document?

SHRI J. B. PATNAIK: 1 am reply-
ing to the points. So far as Defence
Ministry is concerned. a reply has al-
ready been given to the pointa raised
by you by the Defence Minister He
has also replied to the same in his let-
ter to you.

So far as the Navy is concerned,
there 15 no question of their using fur-
nace oil of a higher viscosity than
prescribed

o wq ford ¥ 797 Firs fae-
fadi 31 79 WY AT ¥ TEE |

SHRI J. B PATNAIK 1 have told
you that you do not have the patience
to heur me I said that at present
Navy 1s using furnace o1l of 80 C.8.
viscosity which has been prescribed
by the 1.S.I. and not more than that.
He 1aised another pomnt regarding
sending of cur MIG aircraft to the
USSR for overhaul and repair. Con-
struction of MIG aircraft was under-
taken 1n the early part of saxties, But
the overhaul faciity was not umme-
diately available. That was created
in Jate sixties and, by 1870-71, Hin-
dustan Aeronautics Ltd. was in a posi-
tien 1o undertake overhaul of the air-
craft and they have started ther
overhaul works. Of course, m the
meantime, there was some accumula-
tion of MIG 21 series for repair and
a few MIG 21 aircrafts have been sent
to the Soviet Union for repair work.
1 think I have answered the questions
rafsed by the hon. Member.

SHRI P. G. MAVALANKAR: Mr.
Chairman, Sir, when this debate on
supplementary demands....

2010 LS5,

197476 __
MR, CHAIRMAN: Mr. Mavalankar,
you please be brief because the time
for the Independent Members has

been exhausted. Have only fifteen
minutes.

SHRI P. G. MAVALANKAR: When
this debate _on supplementary de-
mands involving a sum of Rs. 352.72
crores is going on, I gsee that the at-
tendunce is very thin partly because
thus 1s the week-end, a Saturday, on
which the House §s sitting and also
because already various severe objec-
tions by the Oppasition have been
effectively voiced. I do not want to
repeat all those arguments. I have
also moved severa] cut motions. and
one of them 1s about the Govern-
ment’s faillure to control effectively
and efficiently the inflationary spiral
in the economy.

I came across an arficle recently
written by my friend, Mr. Dandavate,
which has appeared in the magazine
‘States’ of 31st August, 1974 wherein
he has given interesting facts, namely,
in cther countries the rise in prices is
accompanied by a rise in wages. If
you take mauy of these western coun-
tries, you w. . find that if there 1s rise
m prices there 15 a corresponding rise
in wages too, In our country, how-
ever, 1 am sorry to say that not only
the rise in wages s not corresponding
to rise in prices, but that the Govern-
ment have instead come forward with
a Bill—unfortunately, already passed
—whereby all extra things they get
by way of wages will have to be de-
posited compusarily for a period of
one to two years. This is very unfor-
tunate and 1t hits adversely the la-
bour and the working classes and the
middle classes. Further, Sir. India ac-
cording to the International Monetary
Fund's statistics of December 1973
happens to be the third country in
terms of largest rate of inflation, the
first two being Chile and Vietnam.

1 am sorry to say that in our coun-
try today, the food situation, the flood
situation and the scarcity situation
have all become very critical, and I
wonder sometimes %ow we all are
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carrying on in this great country in-
spite of this critica] situation. Now,
even il people have feelings of des-
pondency and helplessness, 1 should
say Government cannot go on re-
maung heipless. Recently, the Pnime
Minister has beep, making a number
of trips to various States. She visited
Guwarat on 2nd and 3rd August. No-
body dmsputes the right of the Prime
Munister to go to the various parts of
the country with a view to exploring
the augmenting of agricultural pro-
duction, but I would like to ask Shri
Ganesh or the Food Minister whether
such wvisits of the Prime Minster to
various States are bringing any ap-
preciable concrete results, or are they
merely explorations in some ~ther
activities than agriculture? There is
alsg the defective public distribution
system In Gujarat, for gxample, one
finds not only the system is defective
but the grains supplied are inade-
quate and the quality is of much lower
quahty. That 98 very unfortunate If
you really believe that the economi-
cally backward people must be given
foodgrains then surely it must be ade-
quate and of at least modicum gqua-
lity.

I have two points to make about
floods ang river projects. What is
happening to irrigation network? Are
Government spending enough in terms
of massive control of floods? The
other day Dr. Rap was complaining
about it but he complained only after
he had laid down his nffice Let us
know what the Government is doing
for having effective flood control.

In regard to power, there is the
atomic power station at Tarapur which
gives electricity both tn Maharashtra
and Gujarat Although this power
station i+ financed jnintly hy Gujarat
and Maharashtra, I find recently there
is & move to divert some electricity

" supply to Andhra Pradesh. If elec-
tricity goes to Andhra Pradesh we are
happy, but it cannot be at the cost of
Gujarat and Mniuruhtm, especially
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when Tarapur plant is jointly finang-
ed and put up by Gujarat and Maha-
rashtra. For a long time Gujarat was
paying 5.8 paise per unit. Then
Tarapur authorities wanted Gujarat to
pay more, so from 5.8 paise per unit
It was raised to 6.27 paise per unit.

But, they want eight paise. Ulti-
mately, Sir, there were some negotia-
tions, I believe, between Gujarat, Ma-
harashtra and the Centre and the
Tarapur plant authorities were csked
to compromise at 7.8 paise per unit.
But, they are refusing to do it; they
are insisting on eight peise There-
fore I would hke the hon Minister
to tell us something more about this
matter as to why ghould Gujarat and
Maharashtra suffer, especially Guja-
rat, because the switches are in Ma-
harashtra? Since the switches are in
Maharashtra, it can really stop the
supply Sir, Gujarat is thus kept n
a particular predicament, which 1
think is very wrong and unju-t, espe-
cially when we know that Gujarat is
very short of power suprly We do
not have yet the Narmada Project,
and we do not have other sources of
fenerating power. It 1¢ difficult and
more expensive to get coal from the
distant areas of Eastern Region We
have to depend on this source. There-
fore, Sir, I would like the Minister to
reply to this point

Sir, since my time 1s limited. I
would mention only two more points
before I rit down. One is about scar-
city and drought 1 shall have an
occasion to speak about this in a lit-
tle more detail, when I ahall be able
to speak on the Gujarat Budget But,
I do wish 1o make it clear that it is
not a point concerning only Gujarat.
Sir, unfortunately, today, we find that
—some Members mentioned about it;
Mr Sethi made a reference to it—
Orissa and Gujnrat are particularly
hit with floeds on the one hand and
scarcity on the other. It is a very
terrible irony of the situation that
some arear are flooded with water
and vast areas of State have no water
at all! Most of Gujerat has not
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water, and according to the metereo-
logical experis, Gujarat is now in the
last calegory of rainfell, ie., below §
inches, and since more than half the
monscvon is over. there is no possibi-
lity or likelihood of any appreciable
rains coming. Therefore, Sir, Central
Government’s massive financial assist-
ance must come forth for those States
which are hit by auch unprecedented
scarcity conditions, I would not like
the Guvernment of India to take shel-
ter under the recommendations of the
Sixth Finance Commission. It is par-
ticularly tragic that the first year of
operation of the recommendations of
the Sixth Finance Commission should
comncide with the first year of drought
and floods in Gujarat and Orissa.
Therefore, Government of India can-
not say ‘because of the recommenda-
tions of the Sixth Finance Commis-
sion, we are not able to help you and
you must depend on your own re-
sources’. But, where are the re-
sources? If we are to divert annual
plan resources to expenditure on scar-
city rehef works, that can be done.
But, that will be a very small per-
centage, a drop in the ocean. We just
canrot stop the schools; we just can-
not stop other projects; the projects
which are about to be completed can-
not be kept hanging. Therefore, we
have to depend on financial assistance
for the State from the Centre, and I
hope Shri Ganesh will do that.

Finally, I wish to say this Shri
Ganech has been continuously, not
once, but repeatedly coming to us
before the House and talking about
his hilplessness to stop smuggling. I
am prepared to accept his sincerity,
that he is sincerely concerncd about
the problem of smuggling. But, if a
Minister of State of Finance of the
Government of India comes re-
peatedly before this hon, House and
expreweés his  helplessness all  the
time, I would like to ask, 18 thiz Go-
vernment? It is we, on this side. and
the country and the people st large
who can feel helpless in this mater.
But, if Government also begins to
say ‘We are helpless; we cannot do
anything’, then, it is not helplessness,
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but surely there is something “wrong
in the State of Denmark”. We begin
to suspect; we begin to have our own
inferences. Therefore, let the hon.
Minister not come again and a air
with this attitude of helplessness.
Then, Shri Ganesh talks about his
jdea of ‘Satyagraha’. Of course, it
it a good idca. But, let him leave
this to the opposition parties and the
people, As part of the Government,
let him take effective steps in this
matter, and not just offer ‘Satya-
graha',

Before I conclude, T would also
like to say something on the de-
mand—Police. There shall have to
be very sincere and honest efforts
with regard to proper understanding
and relationship between the police
and the public. Sir, on the 8th and
9th August, in Ahmedabad, 25 news-
men were lathi charged at the resi-
dence of Mr. Sarin. Adviser to the
Governor. Since that day, the Guja-
rat journalists, unanimously, have
been demanding a judicial enquiry
into this incident. But what the Go-
vernment did was to appoint Shri
Chandramouli, one of the Govern.
ment Officers to conduct the enquiry.
I am told that he has not yet started
that enquiry. But, we are not go-
ing to have an enquiry by Govern=-
menta]l agencies for acts of Govern-
mental departments, We want,
therefore, a judicial enquiry and I
support this demand for a judicial
enquiry, made by the journalists. and
1 hope Government will do it. I say
this because I feel distressed that
even after 27 years of Independence,
the relationship between the public
and the citizens on one side and the
Police on the other, is far from satis-
factory and far from what jt shovld
be, in a democratic set up. In a de-
mocratic set up, people have a right
to protest peacefully, democratically
and forcefully. As Iong as they are
not violent or unconstitutional in
their protest, the Police must be
trained to behave in a manner which
is in tune with the conditions that
obtain and that ought to obtain in a
democratic set up.
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wTaft § 1 v fewfold ¥ gad oo
o Tz dwr fare & o gt wore  qady
& oft Syrar dww QR g AW A
212 wO% & ®MT ¥ 9 gL A X
232 ®OT & T § | §O WA s
¥ wwierg v % g o firdem | e
s WA ¥ wweE g 6 A 2
WE TRy W g | & geeT
ol & d5% aven wwew g oww Ay &
g fs ¥o @ aww &7 € wrR
v Wy g 1 W EEY § owoe
T G5 AT Ay @ FH g ag oft
U W §, T A wweATg) ¥ A
AT, §8 AEWE WS X W[ wTOAT
TO I & X ad wa v fawet
IR § fag w4, W ¥ IEmn I
R ®@ qFft & Tw e 7 g
sforom @2 oT T | geqrET deev
N fom A erdr A f smh o
¥ v ag fawr 1w & | wre & gramy
& sy welt 7 w7 Ay w1 oy fr
faow ady @ wifair | & o, s
g fr frrwr sl @t =nfedr | Afew
g o § fa & ogr ol oft g g
WIS W W R I g1 AEr
e = T & A s A R P
wfgd ag A7 7@ v @ ) ¥ AR
BT %) @ 5 frawn §r deft &)

oA §6 sfeas frame e
ot TG ) 9N Wy F w7 o7 fr were
9% 74T, @A AW Ay wwrt g wf,
Wl W1 g gEfar wET eRfE g
of 1 ®faw wa gw 73w £ 4 | 7K
X w296 ww e fav W o
Y wwwT WA i 5 g Afew g
aff gor 1 dvreh wY Se ey ¥

» T
. e e

e ey g, el arer o arer
s ot Brfeer g oft o8 oY 8 0

Tg AT AT ot w1 § Foare
off w0t & fr 2or oY qor Y, A B
BTSN B GETA ¥ foq @ ¥ qgdy el
#tx ¥ wfw s wwem | wfw o7
IRTER TR & fAg gard T fordt
arh g anfgd wd & o fewma
g T Y ok &1 we & Wi qud
¥ g & §, faard & Yo wy wrn
g Faasr ¥ gAY A ¥ o
T 1T ¥ qTX 92 777 S @ fymnr= Ay
fr wras gy Gar & 7 S ¥ o
7Y TdT | g AT v & A A
ST qrT qEr EAl § oAy fanw =6
T d% ¥ §i7 faeq ¥ oA
Wq IAAT AN BT OIRE A At
=t 71 ferdmmm o gl T 7
g 2 = FaT A7 Areey oY o, AT
? | gfq FTTER ¥R ATET A DA
A1 7 w1g BRI T AW A ROIW 2F
T 71 | Jawt 7 O B 5TEAE
Awv =¢r wrfr @ 1 wmeR IEF fAT
TR T ¥ /7 a7 fava fe & o
g adt e &1 A TR ¥ T
&7 WATY 700 S P oy faf
& qrrAeWT fewT ¥ @17 ] AT T
¥ anr gt 1 3R |t T wrdt
fag afyn Sowr Sow 780§ oM
7g 571 o If=w ¥ foex fawed,
WA IR ew A fraraf ™
¥1 faar wrm & @ & a1 & Ao O
ar frwrefr ot oy T Wy aE ¥ v
& el @ o di fem & ST O W ¥ A
€1 s & o oy femer o Tl
arfr & 1 fex Ik am oft Y K
T &% S AR W W AN S
TN §, wodt aprt o ek § wtw
T Y amr o<y §, anfr gt ot oy
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T AHTA A AT wR Y A o
X w7 Feqrew 1A qvaAr A oA fy
@ wig w7 wiw §, 9 § @
m & ww wfe gdn §
&5 rours 7w foe Y § | wa ag
faga & a7 o7 g W & oW
w frael & @ ¥ Ay &Y 78 §,
faare & 7t s & 99 SvqErAy ®
ar a W St A fag g | W Eag
ama g, 2w fawedt wenfr & @n
a7 & Afea AT W oady T qeE
¥ oft ag s 78 & fe S A wA
TH A ATET KL, IART "W fFww
76 R F6% § | wa wig 29 Fr Ay
wfez &Y forear & 1 &TE F WAy Wy
1A a7 fam ) faod @ W 28
are F a&ne faar 9r Wi @ A 30—
32 A@ ¥ &0 1 AFFA @z anE
i wrawy A&y fason 1 o a9 &t
wfer dfafaft wrs feam) & am
@t & O A A A T A,
FT A@A F W A P AC §, Faws
Fft & 1 wT waA A7 Haw F 994
AN G J E X AT AT 7 /A )

TweqrA & 19 qra fa|r ¥ wae
wri & feqfr & | 39 @ W T
R 1 TaE w7 A ¥ %A & AT wToer
foqrs oy €1 & 1 7 ArEAT WA AT A
R ®T A E TTIHEqE AR AT
%9 a1 ¥ fawmr a1 1 9 e o
WITR) FAE)  SIGIEE FEAT TN
AN BT 1A W1 R 2, T A wrew
o FT W\ ATA T T 4§ qR-
W 7 & ) feam B IwE s R
R are ¥ HE AW T ¢ | a9 wg
fs SmAT  SEww A 7q FIAT wIAT
TR ATHIT ® W wa & fag
fear § | wfen @@ fag 3040 w0
fHrasa | WEW A TN A
& Fud froed & G ot sgerder wfgd

(Genl.) 133
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‘mtmtwf‘m Ragr 2 § 1 dvam

ot o A aqe At g ¥ 1 & few
ATE N HTHTH A qwar § 7 wgy oy
ATART TAT  FTH A THT AAL  FYAAT
TG W I wE FOT T srear L
wifaz 3a%r a9 37 feamr & o
TEIRT TG IO § ar fy ag o
ot S qaT § ? gwa wriaAe wwT
& fre 79 Y g gark, it qrew
N W ofvT & drwar  FArg, oF ardy
AT T A ¥ wq7 fegry dfew
AR w Arfaery o ¥ e feedy
¥ F 7 2@AT § 1 whawee & e oo oy
Iq W werarg I Fooiet & @k &
& f ® drorn wrahr & ST
g i gA Y A A FETEA Tgar @ 6K
IATEA AR AT A FrA A i
arT  faar &g met SR g
Y7 79 F 47 IrQM, wry w7 v o
ZT & wryar @Y gw fead far g &%,
21, T, U IT &TA AT, WA ¥ %7

oz 9T AT WAy e WY 73 7T g9
wgFH W A qaA wfgg, I A F os
oY T A WTAT ) OF WA R g
war 3 dm ? fewfwd §osaR &
TAEA  HATH & A A FEAT AT
E | X9 AT & e & e fod aa
q¥ 2, AMAL, NGAAL, ATAVL, qrAY,
seqT, @t g ) e
#ar ¥ fag are s7ar agrq | Y daw
wrs A1 w33 faar & 1« oz ey &
fg 3T FTT 97 FIH FTATG | THwT
#& §CT | AT FHT A www X A
w%3 & | TH 92T WIA KT AIAT THA
Tart | 37 ATCHTHY BT I T
ser , fravg st & o 3w fewy &
1§ ST A FET )

ot ¥ ek W W dwre
X h'!mlml W &
B IsstimEn SRR e
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[« wreg et vt

we W o X way faar ) ger g
a1 wTw T WY grer AW | N
nd QA @ §, arn o o Y
w1 O ¥gd & fo g T @ & afea e
A iy, qER, W, adr wifc a7
B 1 aekga sum d, v o Wy
g

o9 ¥29 & fF e aer mere
g & 9= w7 34 fr A P
HTAETY EY AT R | W F AL FARAAT
¢t A & v fow B ot ww el 39
& frra e a7 gt Mo g g
¢ fr fe o grod g wTT A AT
A R A I TINF R0
FrEET AW R WG H AT ARA
&\ fad qifeform wifer fag v =rgq
g1 w1 Tt w9 T v g
g wogmd ¥ WA 0 EmET & g
o TER dzr AR wd ww A
& wEX W A gfewe wr Ad 0 ¢
&% 7§ at 9% frara & v a1 w5
AT G T g T AT T WA E
A ITHATR L . (engum )
# wry & frdes wvar wem g far
sfew o %1 favar &1 7 & W) 3@
ofy ST ) g5 A w1 AT ET ¥
ot & fwar B, Afes it ot 37
£t g gfames At o § | qona
&, g &, awre &, faw &, gdar
q g7 wg = #ar s 1R o a7 9w
*T qERRYE AL § | W gt grea
w 2w ¥ gfy veqrza € w2 ot ol
T & W @R, 7 Wfae N sywear
Toft 81 w7 3w 7 g@ *, $9 WW
T, §Y WA AT S Wi $F weer
w gy fadft ? gg e ogmEn )
& fadenr wom wge g fe oo el
e ¥ Wt w1 AR T N
v WX agt T2 W T Fe

. {General), 140
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¥ Brdwr qT TrordaTwY & dar wT | wr
TwAET 398 9F § Wit W wEed &
w AW ¥ wEr w1 W § pareRde
7 &1 wwar o A wrE wwe aw
a%ar ¥ | %9 Ay ¥ wrf o O
7§ T wwdy | gafag 3@ araTaTe A
T Y wravgear & Pom ¥ 3T A0
gTENE g | arwy v At form o
WIS A AT R, WO AEY ATH W
Iq A, w7 FATAT AT £ AT W Fqw
& 1w Fy g § g § T w1
T awror £ fewwa sna B 2w
IETAT &, W AHTAT B AW AT AW
TR EAT Y | Wy #Y A S afeEe R
¥ af= e F (g 7=y &1
AFATA AT Few 3 Al A A
ATIIB TR ATAR N @IATAN FT
FAA FIT AT A A TrA 70 A0

v a4qr 3 & aweam o=
Faar #1 a7 fAad 94T Aregra 3
T4 KATT TT GAFAFH Y
AT My I A IAAAM &
NI FIH Y ) WI935 T AT gy M
at 2 faa®r fawar @ifza ) afwd
wrod ara gegfafa w1ar7 7@ 3
yISA 75 w0 & 521 5 Fam
feaar wer wawr 2.1 § g8 B,
a1 7g4 g1 w7, feaan w1 wie 7 fzan,
feaaT arv a1 17 2w 37 wAI F fa-
WA YT EIT TTHFGT 7 35-40 gAY
g faoel & aw a8 &1 IWE gL
¥U FTAT A ¢, gAY A 9w, fagiz,
Jmgrez ¥ ot § | @few o
¥ qg faoell w1 ot
qfafran =ft §1 fecddsfaw
1A a7 Fgrarey T ¥ fararely
Ofed 37 g & fay wixpfa &
ford W) o afawa fawdt g au &
¥R W 8-10 W2 WY faorw) waTATYC
Tww ¥ ogt 3¢ feorelt & Q¥ d
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wiv wgt wt 93 & wyr o ) aw
FoTRA AJUT | WITH qrE Ao g,
A7), #fez 4@, dar o, ¥ ot
a1 % g1 Eamdrmor 7, 46w gq
| FTH WY FT AT AZY | AT
w¥M AG, FIHA A oY WiT
aar #axf w=d( 9@ Sy ) w4 s
wifa: @i 1% &1 2, 3 41 99 WA
qzm A1 fw7 #27 fF Argr dar

Al 7 T B9 7 I T HI 370 AT

Im F1 g fasr9as 730 ga-
for mz s wEwalEr 2 ot mieAr
WY A97T 7 81, TB Al THE gD
F2wA WA &1 WIT IT FT OqWANT
g1, &Y Sy W ognniedr groow
at =@t AxwgArg frar rvaamey
oI TAE AT 1T RIG &1 AR
L] ¥ WIT AT ZTH 414 FT
gEY @97 43 WAl g |

ferart wtr foma fawm ¥ gqut
(st fegsar w@w) : Fami7 @ oY
aaTm fagig via smam §oouerq
® ®q grag 1 =W %1 pfa F e
feafa ¢ 9% a3g 7 | fasmv
® @rdy arar gr M7 frgr 2 o9
dar fr g™ 3a1qr wfe grgm
3 fafwm a3 T awaEr fawrfor ot
FETHr AT B 0 3AW 8§ WY
# %am o1 fawifro st a1 fasso
Tgm fam &1 ®aw oI &0
weqfs §1 fawfa a7 @ 20
g%t faur o< sfa mar sz qQ@
fgwif warsg & @y faam & 7
qir oo & fawrewT g & o
398 M Wi wm frm g s
wfl St Toregr LA e § 3%
A HT A QATGRE & I 7 oY
Sy azw fgqr ww | AW RAAT 4
a9 Wt T g
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ford w1 & € wfew der w0
fe 571 aw xu ¥ avraar ¢ frsw
4 G AT HTH @ F 4R qvEmms
TG A AEAT &1 F o% A A
W N 97 wgar ARW fw gAY
facitr feafr a1 gevrem & w1 &Y
wa ¥ 3T 7 pm wEm€ W &
afFT 37 Fr Ay aE A § f®
feafa fomga fmmrsms ¢ v gw
71 fam %7 wfar =afy g =
M AT T IPT TR IAH
FEr 4 ™ st fEeq A@y
feard zdt | oAt avy wHr g -

wit Aadrg 7aeg 7 @ fear
o7 4491 ¥ a3g & AT +A 337
€ % 3 7 A A K oG AP
FTA AR |

frem aw &t a1 7 fa=ar 7
faxdt moqr? W wrar g gwr 2
AT 9FT A FTHET WA e v
INF A A1 fagF AT g R/
ZMET ardr fam #7 fagsr Ao
q FME DT gAT 2 | THEAE &Y
afrz & 7@ A foem o4 i geeT &
7 79 7w & "4 g4 ¥ e qft-
afq gm ¥ afz & f&7 femelt @
FaTET 3 N Ot %9 wHEA g foedr
¥ 1 faF~T 71 - 27 FI2 A9 FA4-
ST g FAFT AT A W AT T FAA
faq1 fw 3 ox 57 aF fefi oo
1 gETH A& T WIA ATH &1 3F
# AT ) ATq Er I FT aga 6@ aq
St wfaarfwy & Araa agr Ak & qfy
N AN T FAF fa¥ ey Ay
FvER IA M £ | TR T AW
&7 9@eT A §7 @ § fo faadt ar-
T ST A wEwrE g wfesfot
N foelt sw dwd T 8, Todw &
o1 FARIY & GTU GAEATT B GERTAT
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[ wvy. tw firef)

TR & ¥ oft amel gure v B
T gt ¥ ¥ firwrefly @7 ey WA
o g ¥ | gAY & weat faoef
FeqreA w1 e freely dyarrelt oY gerAr
# gt Tay ¥y Wifow ¥ § 1 il
dw ety Aot % gw wgd § fe ot
o ¥ fawed I R § Pt
wfs g€ & 98 W geon ¥ A
faorelt vavar dar &% | W IEW AN
qfer # oy srawaw  fr o Faoreft
U & 3q w1 grieT ST 1w A
fawely SO w1 qridsT T ¥ Al
damr e v o g d 2w &
Ferur€ st farorefy siferdi w1 oY @w
gWT w1 I & qw ¥ faorefy e farn
dferdy & wo arr ¥t where fwar R
WX g ¥ 37 ¥ arn fawfon o
woft & 1 & wrrfig weeY T oA ¥
am W W W FTA AT g
fir farwsy U Frfig aoeC & gy
T T EHETAN A I *
grTEr & foll wrewE  ww IIA
N yeor § | Afew wgt o T
geare * faodt o e waTag
¥1 FEmY &, T X T A & Gaen
¥ frar @ WX g o dsgA i
A T W E, W & Ag Ay A
azv UE qrEv wAwE WY i gatfer
s Wl W& aETar S gifag-
fadt weamé ow ¥ oW A qvitaR £73 w7
TW A G fear ¥ 1 Iw dwiva W
w1 e g, W 9Y fawr v §
fatga v fafedi Y w1t o0 =1
3 WA W AT & fawr ¥ R
g o g el won § s g e
wr i qm pifegfedt sart o
& quew B ¥ fod far Wl
waw & w s ¥ oowwy

fowre & o 4§ wgv www g

SHRIMATI PARVATHI XRI-
SHNAN: 1 Wili the Bill that you
referred to, cover the question of all
India central grid?

ofy frdwwre sty : wgt o wre xfewar
gra< fox wr warw § I ¥ faq fedy
SETT, wetat oY orecy w1y § | At
qram # ff wror gowT X g any wv
waerr faar 8 fr g ogt wex &2
ghadfira gt & Ty o oew §,
I B BT FW F FFT TGANE
wT% tiuxar w40, Afew @ & fag
79 aqifcd ®Y seva 7t § 1 v
¢IT  wWZ A A wanga
forr forr =221 & e § ag r2x =22
arer ot agr daa gdfezfed ord
™ TR N w6 ) qwe el awg &
& ifeyfedt aif A dararew
7g ot " 7@ § B gw Wf o dega
QT T o1 §FIT €2T qITT BT AT |
Different rates are there. For
instance HINDALCO of Birlas are
given electricity at a concessional
rate, leading to a loss. Should there
not be a central authority which lays
down certain policies whereby this
kind of distortion does not take
place?

awraf off, S fe ot & aeramr 8-
faasft w1 g ww T §TE &
B9 A ¥\ WIR wqA T ¥ fawdT WY
N emgA EId e aeag &
Furn # fawdr Fraefr§ | agraw
oqfietn &1 qure &, ¥ fpverew &
wraer ¥ agey faeene iy oy AT g
g 1 ofara Sam wr ardh gfaar &
wZT gE wgagw fom aer f, §W
farg gar? dw X Wt 70 w1 gfies st
7 ¥ forg weft faosht & ot £
agT o FrowTew) wt avave §, forer s
wyi feweft warg nf o 3w froeft o
¢ ol A @, ¢w frg o®
WY AvT oW w oW fear war
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Werqw Rt A it iy T @ &
T ¥ firefy oft g@ % fieft o g
wY 3T ¥ N FTET OTE SrEewE & SW
R o A A § 7w ww fyverewy
¥ w19 N AT guT 9 7 25 W &
ferg Favay rar @, wrar @AY awwT A
L L

1656 hrs

[SErt NAwWAL KISHORE SINHA in the

Chair].

qw apelt eYw A §A IT W

foray gur & f& 97 & awdiefr &t o0
gl 2 0

ot fedwre wem W GAT gETA
B ot I N3N & wEn welt w1 frwre ¥
e it | afex wgr o ot faoe
* rqrEw ¥ AT w1 waAe @, fafow
o) ¥ faoreft % Seamaw A 9@ A
qafer gurT A& #, W dvaer
¥ N weq T 4 I A O & g gw
At 7 waw A IBA WX 7@ 7F I
o< § ¢=1? T80 fawsft Y moard gaa-
ww AR & A, ow o gefe W
o wfea, fam & fasrelt Y sooft 3evm
quft ¢, g 70 W ¥ faeet A 2
q @k o fE gaaer fafew
o ¥ ford faod oepfams A g
gonawdt @ mE gw Hfew
®r € W7 gw A fafew T
TR F NG W ATE" W q9l AT
fe gt N 7F  ofew @
T OTET ¥ A ey wgRA
ey ¥ feFa® o, wiewry,
wd e ®  I0W, @ RN
¥ g A wafwen fr Y, oW
vty W WY srafien 37 o Sfow
& g 1
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ot =t FmEmEre KT FAW
Jerar fe warw ey oft fafaw ooy
w T v oty q femaiw d
®T E ¥ v WA wee
® qr Ak frE Wl wEw X ow
Ieifawrr  afafr awg & form
e Surr et oft § 0 7E s
wWht fe By g A e
IqER EmET T wew § o ww
frd fafew 7@t & a1 v @
T wA A T oA W R @ e
T W T R Ayt & ger wie,
gt wfd, gemfawtar s
friet & w2t T A E Feda
Tt A i F7 Iraree AT I AFAr
1 o oot afz & aed
#fwa el FTont Ay A & wH Y
gt frark & e oft §, Faroreft o
feqr 91 T Y R @ I@M A
arg® @ & | waw welr A & vy qwf
¥ aGA WS TV T A AT AW
T wTa d fEamr WM ¥ aal X
gfr Tamm ¥ afz oefr)

ot @0 s wTEHET W
¥ fagwrf Slawqg ISTE°?

ot fegve s 3 Faw
wE 1 Aw am feenr ad
w1 afew agr faed aut & s
AFE T NA FERGT T
w1 W I W g1 wae fewng
¥ gfrz 3 #1€ evre At AT E
faa samr 351 e e S famiog
# R G @ fm F aww
¥ frdt awg 3 deen adt fwar o
g a1 I A% & saq ol @ g
fafiw T A @ wEE A W@
D Y, W ey feww A
T A TEU g gL
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1974-18
[t et wame]

Wl ¥ §wAre |3 ¥ 39
am At o7 gaa e fs g+
g Gam & g o faa
Prawte F fad ar faxdr i Qg
* for foort wanfor &1 amsTr
vy ST SHOfw HET & Wt
gt & @ frr oy A &/
arx fagaw F1 Arvwml awrd FET
dt T &H T AT Ag R A
PR R Fgv A W Hark &
dwam &AE o1 7 ¢ I T faq
qray & vHT Avas o faqAr &
TarEw & fqg gw a7 favr Aem
far w4 g TYA AN A8 A ad
g% | gw a1 ¢ fa (a7 feafrar 4
g9 T ATAATRI TR A3 B AT
¥F7 W?E A A T §T KA
ga R T KARF O FA R/ qFE
gaafta Frd-1 #1 oTwi o gt #
ag wEr A1 @ fr gmr IR
NErdt 4T W P T AT T
¥ wnr A ST §ifvm e Afes
Hgg am FTE AT TN ARATE
f qraqr d@vawr K faefrta argn
N wizart & AAJT WE FHT @AW
# arér ¥dr gt &1 Afra fraré
oy faweft @ WA ¥ ALAT
aft @ v E W oI oAt W
wtfowr & a1 T @ fr farad W
faadl @I a FATA ALG Q1 TART
qfer ¥ far foma an €1 w® 1
& s wnaAl A g &Y o W@
& mrefra ATE &1 SArET AN A8
WMy, W g wgW wgm
3
17.00 brs.

st fto o wWEwY : P,
araqe qIifEs qrec e ¥ ad ¥
¥ amed |

1974-78

[Mr DzPUTY-SPEAKER in the Chasr}

ot ofwfy odR T 3
T f a1 s e ogw oww
sfear fax aamm wimy & 1 we W
g wia gfem  fay aft awmEd @Y
AT 30 7 #w efam orav qomd T@y
FART | FET, WAT AW Wy &
fr mT & & v d1 vz o fawd %
Atfrar fr &% nw v oqv fawdr
o oard &0 Tl powy
wx a7 fuz oy far @ &
wid zfeq fax a3 § fm S
wEH FEE TR A7 A4 44 grr
¥ EWEl g7 71 A e fr &9
wyeqr §1 tayAr arferne &Y
Tl € & W7 &1 Afaee & faash
ofrem ama wA 0 @ Fa ofeey
ImA ) faxdt yop wodtr w4 0f )
Y FaT of Aren qim foowgt
a At freft =2z %1 fawredt Ford—r ey
7 9y fad A aaw g e
@11 I AEEw o T g
AT W ST A Tw gu g @Ay
gim fe qwra & faosht o aiy & @Y
MUY 7 A W A §, mwraer
¥ faoeft o W} A ar owwow
y fom aedft 30

gr aw frwnt w2 & qfg v wow
faaf oft & wftc doar ot &
, B% XW T WY s ¥ ven
fewr & Qe g o)
§ 9 aem ¥ fow
w dfr g

i

fw
arefy
T

#gg

w
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fararet o 2% ot 36y fpmrar 3w WY §)
ot feafe ¥ o fr g7 0w o o =%
€ o W § W oEw AamA § e
wmrm 7w feaf & e

ftoag #n =AreF Ffr saEr |/
st fyw1. & b @ A&
ar  fadr oty amt ab

®€ FH 9z dnzenA Afwfr a4 4@
fawesh & &7  7erw 7 oy /WA
ageqrat 97 {awmy w9 & A giv
qudY Fr =9 & fan frafwaor ofgis
= 41, 7= adr afafra s o
Y 7qr A1 WMF & VI T 37
fawrfont 51 =t fia 4 fr oo
fawft st fgaf gt =1 71 77 T
oy gagAt ¥ afz A ¥ far Ay
& | =TT DT AT AT 4AIT WT qv
71 sfafrar g 0% veEm o ger
sfadt ¥ qrwAT 7 I 1A T oRAAT
fam fr anft a7 fawsdr & = #5r
T TT MU w1 T3 F oo Ame
1 Y oA ¥ oI oA W AT T
amgq Fiat wifeq o zAfm & T
& w71 AR g fr o g g
AFT T § TAZ A TMATT FT T ATA
my foor s o AET T v
TAL W T S AR B owR F4
TFFYA AT ® AL WA W
AFEAR F G R A q@gHM |
T GTAAT § AT E T R A,
AR ATMT A g9 7 AT
WA T ST qEAAT | W TH T &Y
g wfaw ®% f& o A€ g a
¥ XY Fgr ¥4 o7 sa% fag
Ml € e TR gEa os fawe

wfwfr @€ § O ™ T w1 T
fe forr Q) & fq o W o
8 @ & Afew T W T & fg
o & o & ot I i ot
#h o ghe B & o grafe &
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a1 ew afafr o fawrfar o
#Y wwIT 39 9% fase w99 )

ol AT gEE awi A ¥ wgr
g @ 8 g7 Wy feafr F wroo
Fér faaz frafamarata 81 =50
Waw F1ogrr ot ema fArm
fF avf wzra | fadm zanfr g
FEar aqdr ¥ E | wast v
71 7 2 v svfr Foavz gAY w4y
2 & faEre gvvT o I AR
T TRM fr s 73 oarEr R
it WY GET T grEEe w1 oA
3 W= swtfEt g @ oA

SHRI S M BANERJEE As we

laimed 1t mm our speeches, Mrs
Parvathy Krishnan and myself want-
ed to know the reaction of the Go-
vernmcnt regarding the proposed
token strike of the Electricity em-
pluvees  throughout the country
They have been having some sort of
a wage commiitee The committee
was appointed during the time of
Dr Rao But somebodyv has scuttled
1t with the result that they are go-
g on strike I would like to know
whether you are going to accommo-
dafte their request

sit fegware s : 7 ATIRY WAt
7 ymdrarn wgm 5 oaw S
¥ fawd! 3am & 7@ T9w AT
FEgawE TTAR ¥ mAE WY
gF Age 7 T w7a % fao gt
st s aar § ot T9a Wl ag gw
AWEaT 1 %@ T g Qv g favar
¢ fs fafuw osat & adle &%
TR GWEqT §1 ORI W A §RY QY
ani |

wt faaf ot 7 qregfrgw &t et
% At & sqrw wipsw fear @ @A
aw W gETE /g, faad wds
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[ fegvnc wew)
gegfaan 7o §, & arm Mg wY
mﬁﬁmmﬁmtﬂa fawslY &

ge fad w=x frel & o QY W
o 70 fafredy & @ ¥ v W §,
IAH WA A A wifw wEAr
o fautlt wfx gOfeg oY & wfe-
any? ¥ aga S FRA T F A
fow fer & 1 & wrver g wfemTE
S grag e T &
wored va  gfeat €Y fhww asdar
Qg€ v g H AT
wrgat g e wx e faas $iaa oF
N ad qgE 2 TMT g5 Az Y UW
& &), O 39 BTy ® QR AW
A w10 T 1YW
& 1 Avar & awen @ gfrar Wl IEeY
s d91 ¥ o9 fear, 2 wEw
85 AT ¥ TWET 10-11 FAT 3L LR
t 1 zufeq amwT 9 gw TR
s § ey Iaw shw W
w€ | w9 sfeAmewe, I gfen
g9 ITgT ® AR ¥7e § 39N S
FOT sgAT AT Sr v Egn 2 i
3 EATT BIUL W TA 7o «ArgT 4 ¢z
7% [ am %1 2 8917 50 H T R E
I A® T AR ¥ 1 garT war
Nt mAfTrT e T ¥ A
g WA AN T fT ST R E,
ag wfeanaT & fag g s
g M 3@ Awr & ¥waess s
vy § WX W dEew it gel

winf & frg Jour o Tud § N ved
vy goT Tt Ew g 1 oY ag W o
t e o ofewrew e ¥
e v §, 39w wheeme w9
1 & wz o fema g, § wrn
g ofeamur W ma g o X
fewamal ot fear AW qur § dfew @
ag oY s g fF weere 3 gwET
T W oW ¥ g w2 g
o = femr S 7 ofr d

off /eweaw q@w  (HgETAT) .
AWy ¥ oy Gy grew T R 0
oIy SEmdnT s a9 § faw
TAYT 600 WY 7 wATET A W ¥
g fag o ag #% vg & fr gw
freral ®) sfeamew & vy 3 3}
Eradt Femamw W ifnfae
" Iaw) W sy & fAg wma
dsrldve wW FATm g WA
ag g1 f& feam 51 ey 2
w® ¥ A% e A gy

Mo wt: 3 @I EH
am @O FITRTI @E

ot wewcewr qdw 37 sfwfaz
! {iz 774 & fan wed s aAmEn
gur & foT wiv yEw wedrdy #%
FET & 0
You ere not prepared to spend
even a single paise from your pocket
or from the treasury The entire
burden is on the kisan and you are

going to collect every paise from the
kisan.

ot mprerw Wt ;A o & WS
FTYHT § | g 717 qg § i YA
WIS ¥ siem ag8 Y o9 wQ
o owe & A ofrr v ag Ak ¥
dfeq g & Y & s At wré
¥ s gt qulr it o SF
§ sirex fafe, .,
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ot sy wi 3@ ¥ A
| @war § 1

SHRI D, D, DESAI (Kaira): The
difference has been of the order of 3
dollars per barrel or Rs. 400 per
tonne. That should not be nlayed up
1o an extent to justify this extra
charge that is made on varnious pru-
ducts by the Petroleum Ministry.
The difference the Petrolcum Minis-
try has got to make up because of
the rate difference iz smaller. The
crude oil we are receiving is from a
neighbouring country, I have to say
this because wé& do not want to get
any incorrect information. We have
got an internal crude oil production
of nearly 8 million tonnes. There
again, we are not paying anything
extra either to Assam or Gujarat. In
other words, the whole money aris-
ing out of both these receipts has
been completely taken away by the
Centre. There 1s already a pending
demand from Assam and Gujarat
governments....

MR. DEPUTY-SPEAKER:
are making a speech,

You

SHRI D. D. DESAIL:
rupting him because....

MR. DEPUTY-SPEAKER: It
should not be too long.

I am inter-

SHRI D. D. DESAI: Thcre is al-
ready a case made that we should
charge a higher price.

fema @Y WE WY a9 wEd

gEdnTe A ¢ ar 39 & fed
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substantial part which is indigenous
and on which no extra amount is be-
ing paid by the Government.

St g wt ¢ SO AR
fond fag, ag wgr = & 1 gurer WY
fefome s & ww owmw &,
ag aa1 a1 fafeaw zq &, wic amngx
§ 2% 13, 14 fafags zq qama &

SHRI D. D. DESAI:
have to interrupt you
not 7 nor it is 8. It is somewhere
around 7.7, Therefore, the current
year 1s still in progress and this vear
will ¢nd up probably with 8 mullion
tonnes.

I am sorry I
again. It is

SHRI SHAHNAWAZ KHAN.
Between 7 and 7.5 million tonnes 1s
our indegenous production and our
imports are 13 to 14 million tonnes
and we are paying a much higher
price for the imported crude and we
are supplying naptha for fertilisers
at a very much cheaper rate of
Rs, 486,31 per tonne. That is why
the fertiliser that we import at
Rs. 8,000 per tonne is being given at
Rs. 2,000 per tonne to the farmer and
there is this element of subsidy
which I mentioned. Price of diesel
is also kept as low as possible and
farmers are using high speed diesel
for pumping sets also.

= wie Trw fewf ;o sar difaa,
grAfez Agr frmma gv ) wR W A
S AW AW ATWE N EF g )
my famer Far srg sfsm

ot mgmw W FF gAY
FEAT & |

SHRI SEZHIYAN (Kumhakonam):
Sir, I raised in my speech certain
points about the information to be
given on the exact dates of the with-
drawal from the Contingency Fund.
Plcase see Demand No. 48. Certain
amounts are withdrawn from Con-
tingency Fund, Date is not there.
Item B states that advance was
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[Shri Sezhiyan]
granted from Contingency Fund of
India in March 1964. The exact
date is not there. In Demand
53 also it is stated that the amount
1s taken out of the Contingency Fund
and there also it is not stated when
the amount was taken and al] that.
In Demand 53 also the date is not
given. My point is this. If it is
something before 31st March, 1874,
1t 15 not belonging to the financial
year 1974.75 Please take the Con-
:}t:i;ution of India. Artirle 115 says

The President shall—

(a) 1f the amount authorised by
any law made in accordance
with the provisions of article
114 to be expended for a
particular service for the
current financtal year 15
found to be insufficient for
the purposes of that your or
when a need has arisen dur-
ing the current financial year
for supplementary or addi-
tional expenditure upon
some new service not con-
templated in the annual
financial statement for that
year,

That means, supplementary budget
is visualised on two occasions. When
the amount sanctioned in the annual
financial budget presented is found
to be insufficient., Specific grant can
be asked. Also supplementary ex-
penditure upon new service not con-
templated 1n the financial year's
budget. Therefore 1t can give either
a Grant for Account already voted
but not sufficient or a New Service
for current year. Supplementary
Grant can cover only for the finan-
cial vear Here we are considering
supplcmentary grants for the ycar
1974-75. 1t can cover only expendi-
ture for the yvar 1974-75. If there
is any expenditufe before 1974-75
then my point is that they cannot be
covered We therefore have to go
for Express Grants. Supplementary
Grants can cover only the financial

1074-78
year 1974-78, If there is any expen-
diture earlier than the 1974-75 finan-
cial year, before that date—this is
not covered, Please see Demand No.
48 item B. Payment in satisfaction
of court decree, charged expenditure
There the advance was granted from
the contingency Fund in March, 1974,

That means that the expenditure
from the Contingency Fund has been
incurred. That expenditure has been
incurred tn the month of March 1874
Therefore, 1t cannot come for the year
1974-75

Thercfore, as far as this Supplemen-
tary Demand for 1974-75 1s concerned.
one item 1s very explicit For all the
other items they have not given the
dates If thev give the date prior to
31-%, then all the i1tems may not come
under Supplementary Demand [ am
sure that at least ome item wh.ch 18
explicit cannot come under Supplemen-
tary Demand This can come under
Excess Grants For one ifem, that 1s
explicit. For the other items foo I
want the dates If the date: are “elire
31g March, then they cannot come for
the vear 1974-75 Take (irant Nos
48, 53 and 55 One item s verv oxrli-
cit But, for other items, the dates are
not exphait

st aq fed  TInw WEER,
% ufafrer aml & 67 11 F (dY)
av g v %1 Afey w7 777 § aaifw
adY WErR H ¥ A g A @ A 4
&4 £ f& o€ @t vww g 4 9o
T KA F oad frr a0 ®
R nge 177 FY a1 w7 WIR |
¥ T F1 AT WEUT Q17 FIE AT
frama Y 77w Ararsremz)
AW 640 F mmd dvme w1 "M
29 | 3q 7 fomar 2 -

“Demands for monev  alraady
spent 1n excess of the voted grants.
are not. therefore, met by way of a
Supplementary Grant. But, never-
the less, all Excess Grants and De-
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mands for Excess Grants have to be
presented to the House in the same
session in which the Public Accounts
Committee presenis its Report there
on or in the following session”

g% W9 W Wgy e
Sergmw frar & 1 RAY wgRw A
F7a 2 fr qoma fan fadvg ad
B, A§ ®gmr & (dY) #tam owv
QI 1 9w Qo aaiarg smfr
I T qT7 ATH ZT ATQAT |

“The payment being in salislaction
of court decree for a charged ex-
penditure for which the advance was
granted from the C'uni ngency Fund
of Judia in March 1974 after the
last budget of supplementary de
mands for 1973-74 had heen present-
od "

ar A wEEw, TR oW

Faditz a7 ad wr g ¢, 97 faw
¥ 7 &4 zar # | 99 Afry
8T 115 & (n) "7 (41) 1 39
(&) = fzar za7 2

“It anv money has %een spenl on
any service 'ne to financial year in
excess of tne amount granted for
that serivice and for that year ”

A7 FI7 AT grfrgz § )

“It 1s for the
year’

‘sz’ wm () B A 2 @
WEeATH A ¥y

zafn #1= Al swrat &) frar
& warr 7 o7 RfgamA ® oyt
115 (A1) Fwmarrqv g g a7 famig
wigal 2 fFag A sy aree 3z
® 357 97 w1 #Y waEfy & o
wir 2 wrv 9fF 77 oz qamhams
fam 7 4 mwrat &, gafan oumgwy
faw 77 AT 3 A7 T §Y I Ay
&1 wfm 1 33w @A gdar
gafem nanflume faq ®r  ewfi
Tw AU | AY THA AATE AT AR,

current financial

al IW W g oy gw &9 W7 Ay
ferrew a7 Y 3 arfer sar agd at
U @ affy fedl oY grog & ag
gEnitaers faw oA AET g1 awa |

% AFZ T3 [T AT § ATHN ATGAT
g, faagwr w1 imue #7995 fam
a 31 43 g, afsq nwa A1 ¥ &9
TET AE RW AW |

SHRI S M BANERJEE Sir, if you
remember miany a tume when we are
diswussing 1o this House suplementary
grants and extess grants and when we
discuss excess grants we ire told that
supplemeniary grants are “eing Jiscus-
sed now and you should speak and
criticise and move cut motions on the
supplementary grants only I must
congtatulate my friend, Shr1 Sezhiyan
and Shri Limaye for pownting out in
thi> House something which if 1t was
passed we would have been held res-
ponsible for passing something which
does not relate to the year 1974-75. It
I have heard Mr Limaye correctly the
Minister Shri Ganesh, has also con-
firmed that 1t was pawd during the
month of March and what we are sup-
posed to pass, that 1s, an amount of
Rs 372 crores relates to 1074-75
Therefore I request you 1t be removed
from the supplementary grant as it 1s
not a supplementary grant but an
excess grant

MR DEPUTY-SPEAKER There have
been many submission made by
the Memlets 1n the courze of the
general dehate Naturally you wall
hate ts roply to that But this 1s &
specific po nt of otder It vou like to
1enly to the fust ther we shall take
up tms poni of orler ir which you
will have vour say

oY wg fewn  Au amE @ ?
fron farz gar &, 729 g% & Iwwr
q W AT & WINRA AZ 9T ¥ W
W g2 TEaT &k ¥g Afew tF faw w1
e w1 fagr @1g )
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MR, DEPUTY-SPEAKFER: We shall
see about that.

THE MINISTER OF STATE IN THE
MINITSRY OF FINANCE (SHRI K.
R. GANESH): As advised by you, I
will first take up the points made in
the genera] debate.

Mr, Deputy Speaker, Sir, thus has
been a very exhaustive jebate, Nor-
mally, when supplementary demand
come i1n the course ot the year the
debates are not as exhaustive as we
had in this case. It has come as a result
of certain constitutional ang procedu-
ral discussions that took place in the
House and under the specified direction
given by the Speaker. A very large
number of hon Members have parti-
cipated in the debate both from !his
side as well as trom the other ride.
Many distinguished Members have
made their submission n the debate.
The debate has been of a very wide-
ranging scope. Apart from the ques-
tion of inflation which 1s the most
dominant question as far as our coun-
try's economic and social lite 1s con-
cerned, many other specific points have
been raised by the hon. Members. The
debate has also been very vseful and
meaningful because my senijor col-
league Shri Borooah, Minister of Pe-
tiocleum and Chemicals intervened and
replied to sume of the points which
Shri Limaye had been raising for the
last one week.

Sir, my colleagues 1n the Ministries
of Irrigation and Power, Defence, Pet-
roleum and Chemicals have already
intervened in the Debote and gave
answers to the very many specific
points that have heen ralsed in this
debate relating to their Ministries. Sir,
the Food Minmister 15 not available
today here. He has gone with the
Prime Minister on her tour. He was
mvallable till yesterday; he was sitting
{ill late in the night yeslerday, But,
unfortunately, he had to go. and there-
fore, he could not be present. There-
fore, with these interventions, my task
has become lighter and 1 will concen-
trate on some of the major points that
have been raised in relation to the
question of economy.

1574-T8

Sir, these supplementary demands
themselves, the approval of which we
are seeking, indicate the earnesiness
of the Government to meet the situa-
tion squarely and to concentrate om
some of the important requirements
of our people as well as the economy.
For instance, thesc demands relate to
subsidy on food-grains, which 1s of the
highest order of about Rs. 125 crores:
Defence services—Rs. 25 crores which
15 due to the iroprovements in emolu-
ments of the defence personnel and
about Rs, 152 croreg for investment in
the core sector, which has been indi-
cated there

Now, therefore, Sir, this break up of
these demands itself indicates that on
the one hand, Government 1y serious
about maintaining the public distribu-
tion system and on the other, Govern-
ment fcels that 1nvestments in the
core sector, despite the constraints on
economy today, despite the constraints
on resources today. should be stepped
up and whatever requirements are
there 1n 1egard to the core sector,
have got to he met This 15 1nd.cative
of the earnestness of the Government
that on the one hand. inflation has to
te met by taking varnous fiscal and
monetary measures, and on the other,
it has alvo to be met by stepping up
the production in the core sector This
has also to he met by having a publie
distribution system, for which as much
as Rs, 125 crores have heen provided.

Sir. on the general question of infla-
tion and on the :tate of economy,
which has heen discussed m the [House,
the Finance Minister while replying
to the debate on the Finance Bill No. 2
as well as while replving to the debate
on the three Ordinances. which came
up for the appraval of the House, which
have now been passed by both the
louses of Parliament—two of thetn
have been passed—indicated the vari-
ous measures that Government has
taken, Now, Sir, I will just indicate
very broadly the various measures
that have been taken; the supplemen-
tary budget; the railway budget; the
ordinances to immobilise large amounk
of money supply so that jt does not ge-
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into circulation so that the excess li-
quidity in the economy is removed—
these measures indicate the earnest-
ness with which the Government 1s
going about this matter.

There is no dispute with the hon,
Members on the other side that infla-
tion is the single biggest problem that
this nation is facing today. Unless we
are In a position to control inflation
and bring it to a level which is desir-
able for the economy, 1 would submit
that it is not a question of this side or
that side saying it,—the whole system
will be weighted down by the impact
of these inflationary prices,

No democratic system hased on the
kind of democracy that we have, with
the kind of extreme hardships which
the people are facing, with the kind of
percentage of our population which is
always ai a level of depression with
depressed living, to use a more res-
pectable {erm, can bear this inflation,
There is no dispute with hon Members
on the other side about that

The point mow 1z that Government
are making earnest cfforts, which are
known the world over for fighting in-
flation, eflorts which have made an
impact on inflation in other parts of
the world I have tried to indicate
that the various steps that to have been
indicated are serious and earnest
efforts that Government have made {o
keep the nflationary spiral at a re-
sonable and controllable level

It has already been sa:d by the
Finance Minister 1n his  speech on
Finance (No. 2) Bill and also on the
ordinances that the impact of these
measures can be seen and will be dis-
cernihle only after a period o! time.
But it {s the hope of this Government
that all these measures will go fo re-
duce the excess liquidity in the system.
The effort made in physical terms can
also be seen from the central supple-
mentary budget, the increase that the
rallway budget has praposed, the
increase in the P. and T. rates etc,
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through which Government are expect-
ing to raise Rs, 666 crores during
1974-75 and Rs. 01 crores in a full
year, Then, these ordinances to with-
draw the excess ligqudity from the
economy will also make an impact,
because we expect to collect as much
as Rs 450 crores due to the Additional
Emoluments (Compulsory Deposit)
Ordinance, ghout Rs. 50 to 60 crores
due to the ordinance relating to com-
pany dividends and about Rs. 50
crores due to Compulsory Deposit (In-
come-laxpayers) Ordinance or Bill
These arc very large physical targets
which will draw the lquidily away
from the economy The other steps
that have been taken relale to the in-
crease in the bank rate. That would
also curta)l public expenditure, In
these very Supplementary Demands
themselves it has been indicated how
economics have got to be effected two
high-powered committees of the Gowv-
ernment are examining the scope for
the curiailment of non-productive ex-
penditure, both Plan and non-Pla®.

Then, cftorts taken to increase pra
duction have also been ndicated in
these Supplementar® Demands. The
core scctor has to be stepped up in
spite of the flnancial constraints, in
spite of the fact that the single g
target of Government is to keep the
deficit financing at a level which has
been announced to Paritament, because
that 1. the single biggest question te-
day It 18 not a question of whether
this sector 15 going to be neglected or
that sector 1s going to be neglected,
whether four million jobs or 20 million
jobs are going to be created. The
queslion is that we have committed
ourselves fo thiy Parliament to keep
the deficit financing at the level
which has been indicated to it.

Apart from all these factors, the
steps taken fo increase production, the
steps taken to maintain the public dis-
tribution system, all these total in-
tegrated efforts that Government are
taking do indicate the earnestness of
Government to tackle this problem.

How, a question may be aghed ‘What
is the other way?',
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Debate in this House goes on a man-
ner that wvery serious questions re-
main unanswered. What is the other
way out? There are two other ways.
One 15 to take complete control of the
economy, which means procurement,
which means the public distribution
system, which means taking commodi-
ties from where they are produced in-
to the hands of Government, which
means austerity, which means slashing
down an Inessenlial things and return-
ing back to an economy of complete
austerity. That Is one way out. Here
certain attempts are being made and
if these do not produce the desired re-
sults, this Government has the neces-
sary capacity, resiliance and democra-
tic tradition even to go to the next
step where complete control of the
economy has got to be taken 1! we
are to be true to the people of this
country, if we are to save the system
from being weighed down by the very
force of inflation by the very force of
depression of the people’s hiving, by
the very force of the tremendous hard-
ship which the poor are facing.

The other way 1s to keep the econo-
my completely free, to free everything,
allow free market, allow free prices,
allow free production, have no prori-
ties. Probably India is too large a
country with too great a tradition to
allow such a sort of thing.

Therefore, these steps are earnest
steps and whatever else may be the
criticism of hon. members, I hope they
will earnestly help Government to
see that these efforts which are well
known and are taken the world over
have got to be tried so that they make
an impact on the total situation.

Shri Sazhivan, veteran member of
the House who in recent weeks has
been making interventions on congtifu-
tional and procedura] matters and has
made a very distinctive contribution
to debates in this House, particularly
when the Finance Bill was introduced,
has raised certain points. As for one
of the points he .niled. as you had

54
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kindly indicated, it is better I take it
up later and give a reply.

He raised another point as to what
is going to be the nature and extent
of the deficit. In these supplementary
demands themselves, we had indicated
about the question of DA that the Gov-
ernment would have to pay. On the
basis of the present trend of the aver-
age consumer price index, jt would be
necessary for Government to concede
DA to Centra] Government employees
on the basis of the recommendations
of the Third Pay Commussion which
Government have accepted. Therefore,
it may be necessary fo come later this
year with another batch of supplemen-
tary demands. That is as far as DA
is concerned.

The point the hon member has rals-.
ed is whether with the demand of
Rs 353 crores for which we are seek-
Ing approval of the House and the DA
which we have indicaled here for
which supplementary demands will
have to be brought, the hudgetary gap
would be more than the Rs, 126 crores
deficit which was indicated It is also
hefore the House that additional re-
source mobilisation has been made to
the tune of Rs. 123 rrores in Finance
Bill No 2 and economies have been de-
cided iz plan and non-plan expendi-
ture to the extent of WRs. 200 crores.
Over and above these, further econo-
mies have got to be effected for which,
a3 I indicated, two high power com-
mittees have been set up.

It 15 also the intention of the Gov-
ernment tfo see that the public sector
undertakings increase their profits and
decrease their losses. With all the
steps that 7 had enumerated earller,
It is the earnest hope of the Govern-
meént to keep the hudget deficit at the
level which has been indicated. But
one has to watch the increasing prices,
international factory in terms of com-
modities which we have got to import
and the price situation baving an im-
pact on dearness allowance and other
things. As on date that is the plcture
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of public finances, With efforts al
addifional resource mobilisation, with
better revenue accruals and with eco-
nomieg in expenditure as 1 had indi-
cated earlier, the position will become
clearer, It is not a question of deficit
suddenly rising to u« high level of
Ks. 500 crores or Rs. 600 crores. The
price situation being what it is, we
have come with Finance Bill No. IL
with efforts at additional resource
mobilisation, an attempt is being made
for better realisation of faxes. It is
not that Parliament will be taken un-
awares and the deficit will go on rising
because deficit financing cannot be
allowed to mse. Once deficit financ-
ing 15 allowed to go up, the total
strategy of anti-inflationary drive, the
kingpin will get dismantled. There-
fore, 1t is absolutely necessary to keep
it at the level indicated earlier.

I think this partly meets the points
made by the hon. Members, The ques-
tion of black money has also been
raised. In the anti-inflationary stra-
tegy an assault has to be made on the
citade] of black money and black
markeling and various other anti social
practices. On this matter there is no
dispute between members on that side
and this side. What 15 the strategy
which the Government has to adopt to
meet thus problem of black money?
Thal 18 the central question. As indi-
cated by the hon. Finance Mimster and
also by me on various occasions in
reply to questions, etc,, there is to be
an integrated approach in this matter.
Black money generales al the level of
commodities and the assault has to
be made at that level. It generates at
the level of commodities such as food-
grains or steel or cement or paper or
drugs or textiles. There are various
agencies in the armoury of the State.
Whether it is income-tax, eentral
excise, sules tax or other regulatory
mengures, they have got to coordinate
their efforts to see that ardent is made,
Income-tax is a sort of beneficiary of
the black money generation from vari-
ous sectors, because all that goes
into the income-tax net. There an in-
tegrated approach of stepping up raids
has been adopted As hon. members

know, in recent weeks and months
several raids on the sources and ac-
cumulation of black money have been
conducted. It is not my case that by
these raids you are going to solve the
problem, The question is of making
an impact and ereating a psychologieal
fear in the minds of these black money
operators and putting a secrew from
all sides so that they can be bemmed
in. Apart from raids, intensive inves
tigations will have to be done into
the manipulations that take place in
the larger sector. This is being done
by a special cell set up by the Central
Board of Direct Taxes. Various in-
come-tax and wealth-tax cases have
been instituted and some have gone te
the High Court, Those who have
escaped by superior tax planning and
by superior methods through charter-
ed accountants and managerial and
other expertise available to them have
been subjected to wvery Inlensive in-
vestigations by this special cell which
has done very good work. It ask this
opportunity to pay a tribute to the
very fine officers, handpicked officers,
who have| been doing fine job, matching
their ingenuity and earnesiness with
the best that was available to these
la1ger concentrations. They have been
able to locate the various manipula-
tions that take place which are slight-
ly different from just black money.

The third is the question of black
wealth. Black money converts itself
into black wealth in the form of
buildings, gold and oastentatious liv-
ing. An attack has to be made in on
this—how buildings are built and they
change hands very quickly, An
attack has to be made on these three
centres of the wuse of black money.
There has to be coordination between
various agencies, It is the determined
strategy of the Finance Ministry to
attack black money from the various
sources which I had indicated.

Mr. Sezhiyan asked about gelf-em-
ployed persons. Recently we have in-
formed the House that it is a fact
that they have been evading taxes. A
survey was done during the last two
years. A special survey was also done.
It has indicated very large evasion of
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taxable incomes by these sectiona
It is @ tragedy that in our society,
people who are in such responsible
posiffons, who have all the benefits
of society like education respectabi-
lity and various other things should
be the ones who have béen evading
taxes. Now they have been brought
under the tax net. A very large num-
ber of notices have been issued in
different parts of the country and
some of them are voluntarily also
declaring their wealth.

The hon. Member asked about
something that was done in 1964. I
do not have any information about it.
I wil]l look into that,

I would very humbly submit to Shri
Mavalenkar that when I spoke in the
House or outside about smuggling, I
did not speak with any sense of help-
lessness. If that js the idea that I
have conveyed, there is probably
something wrong in the expressions I
used. 1 did not plead helplessness, I
had indicated the wvarilous measures
that Government have taken DIkc
providing staff, fast boats, wireless
network, equipment, having separate
preventive formation, increasing the
staff and giving more teeth to anti-
smuggling formation, I had also in-
dicated that on the basis of the Law
Commisgion's Report, the whole gamut
of economic crimes have to be gcen in
a new way by setting up special
courts. Even the use of MISA js under
exsmination. So, I have not indicated
any helplessness.

1 take this oOpportunity to clarify
very briefly, without getting into 2
controversy, that when I referred to
the gquestion of satyagraha, it was a
question of creating vigilant public
opinion, It is not that the public is not
aware of it. Yet, public opinion has
got to be mobilised. For instance, the

Working Committee itsell
has said that dehoarding has to be
done. Why did it say so? There is a
State machinery. Still a call was
made to Congressmcn to encourage
and injtiate d‘e.haa:dlu‘. Why? The

1874-75

resson ig that, apart from the usual
administrativa machinery, political
parties have got to be used, the
peoples’ machinery has got to be
used, we have got to mobilise the peo~
ple and expose the racketeers, It is in
this context that I talked of mobilising
public opinion. In fact, the Wanchoo
Committee Report says extensively
that these people should be exposed
before the people as the enemy of thg
public. It has gone on record that
their names must be published. I nave
only quoted what the Wanchoo Com-
mittee has said and used it in con-
nection with the smugglers. Some-
times bitter truth hurts. 1 can assure
Shri Mavalankar that I am mnot a
helpless person, nor a big person. I
said it dcdiberately to bring home the
dimension of the problem, because 1
know that it has gone into tihe very
root of our system. So, I wanted to
place before the public the mani-
festations and dimensions of the pro-
blem.

Shri Banerjee raised the question of
the CRP incidents, which has been
discussed here earlier. The manner in
which he placed it before the House
should have roused the conscience of
this House. I am sure the Home
Minister will give a reply to this.
Whether on this side or that side of
the House, all of us will agree that
such atrocities on our people cannot
be tolerated.

18.00 hrs.

It also belongs to a part which is
a sensitive part of the country, I
have also come from a very far off
part of the country, We have our
own individuality; we have our own

Home Minister will reply.
bring the views of the
his very strong and bitter views, his
feeling of anguish, to the notice of the
Home Minister and, 1 think, he will
bﬂl’b}ltﬂllﬂlfy him.
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He also safd gomething about the
delegations to be sent abroad. As you
know, there are certaith obligatory
functions which this country is to
perform. There are international con-
ferences and meetings on which India
is represented, whether it is UN. or
U.N, organs, whether it is 1.1.0., whe-
ther it is UNESCO or various other
things, and these are obligatory things
from which India stands to gain
much. Therefore, our delegations have
to go abroad. Then, there are pur-
chase and trade missions and other
project studies, signing of collabora-
tion/loan agreements, etc. These are
obligatory things. A strici procedure
has also been laid down which re-
qatires the approval at the high level.
There 18 a Committee of Secretaries,
very senior Secretaries to the Govern-
ment of India, which processes all

. these visits abroad all those delega-
tions abroad. The Minister in-charge
of the Ministry has to approve of the
delegation. Then, it goes to the
Finance Minister. It is at the level of
the Finance Minister that these dele-
gations are finally sanctioned. As far
ag the Ministers are concerned, it has
to go to the level of the Prime Minis-
ter,

An attempt is being made to keep
the delegations to the minimum level.
But being a large country, being a
country which has contributed its best
in the internationa] fields, the coun-
try whose voice in the international
world is today respected because of
our size, because of our traditions, be-
cause of our contribution to interna-
tional affairs, to the international hife,
certain things become absolutely obli-
gatory as far as delegation are con-
cerned.

Most of Mr. Limaye's points have
been answered by my senior colleague,
Shri D. K. Barooah, He had raised
the problem of milling. I shall try to
give some facts about this. The point
that he raised has been sent to the
West Bengal Government to find out
the correct position, about the milling

margin that has been allowed by them.
The Government is expecting their
reply. 1 am sure, when the, reply
comes, the hon, Member and the
House will be informed.

Apart from this, the point that I
may like 1o mention here, because it
is necessary to mention this, is
a perticular formula has
and this formula is based on a
mittee known as the Verma Commit
tee. It is on the basis of this that
the formula is sought to be revised
Because of the increase in the issue
price of rice and wheat that this for-
mula is continuously being revised,

There are two points which I wish
to make. I will not be able to go
into the entire detaily because the
West Bengal Government’s position has
not been indicated to me. It is based
on a formula.....

SHRI MADHU LIMAYE: For every
dirty thing, there is a formula.

SHRI K. R. GANESH: That is &
view. I thought, because once a point
has been raised by the hon Member
—he is a very senior Member—serious
attention has got to be given What-
ever information now 1 have, I am
placing before the House. It is based
on a formula. There is a differential
of the formula which the Btate Gov-
ernment can fix: The State Govern-
ment has been asking, not only West
Bengal but other States also have been
asking. that thig formula has got to
change because of various factors: As
regards the specific point about West
Bengal is concerned, when the reply
comes, the hon. Member will be in-
formed about it. He has also raised
about U.P. Cooperative Societies’ pur-
chases....

SHRI MADHU LIMAYE: 1 have
given notice that 1 ghall raise that
point when I speak on the Appropria-
tion, Bill

SHRI K, R. GANESH: Shrimatl
Parvathi Krishan has mentioned
about Demand No. 38, Rs. 70 lakhs
This amount of Rs. 70 lakhs, for which
we are seeking the approval of the

L]

1
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House, is for meeting the expenditure
of the Employees' Provident Organisa-
tion which will look after the deposits
as far as the private sector ig con-
cerned. She raised the point that the
Government had spent so much and
private sector also would have to
spend. As I have said, this ig as far
as private sector i concerned.

Bhri Nathu Ram Mirdha hag raiged
a number of points, He is connected
with agriculture, he is an expert in
that, To some of the points, my col-
league has rehed. I would only men-
tion two or three things,

There is no dispute that we have to
bulld our agricultural economy and
provide food because food economy is
the crux, the central point, of the
Indian economy. Unless the food eco-
nomy ig managed properly, the entire
Indian economy cannot be managed
because in the day-to-day budget of
an average Indian 1t plays a very
important part. Therefore, all help to
the farmers—credit and various other
things—hag to be given.

In the present inflationary pressure,
when deficit financing has to be kept
at the level at which it has to be kept,
every other thing hag to be subardinat-
ed to it; the question of increase of
electricity rate, the question of increage
in fertiliser prices, the question of
increase In prices of other inputs
become germane and have to be
linked up with this central task, apart
from whatever other explanations
Government have given.

There is another problem, the pro-
blem of resources. Resources have to
be mobilised, They cannot be mobi-
lised from a smaller sector. For
mobilisation of resources, we have t0
have a larger sector and, I think, hon.
members will agree with me that the
agricultural sector will have to play
fts own part in this mobilisation—not
the smaller part of the agricultural
sector, but the larger part of it, the
affluent part of it

AUGUST 31, 1974 ., Buppiy G, (Uml).m
| 1974-75

With the new sirategy, with seeds
being given, with fertilisers being
§iven, with all other Inputy being
given, the Green Revolution is coming.
One of the most important questions
of agricultural economy. is land re-
forms, It is my conviction that, un-
less there is a large scale land reforms,
unlegs the land reforms aré done in
a manner that we have pledged to the
people, unless the milliony of hands of
agricultural labour, now unuped, are
uped for production as it has been
done in China-—just because we have
a quarrel with them, we do not reject
everything that is good theére—, unless
the millions of handg are used for
production on the farm front, so that
there is increase in terms of coverage,
1in termg of the number of people used,
I think, the Green Revolution will
remain only in smaller pockets, in
smaller area. Therefore, this is a
very major quesiion.

As far as droughts and floods are
concerned, apart from what the Fifth
Finance Commission hag done, the
Chief Ministers of various States have
come and they have beem meeting the
Finance Minister and have been dis-
cussing with him. The Governor of
Gujarat also met the Finance Minister
and discussed with him. This matter
of Central help to the States ig m the
procesg of discussion, but it has to be
gseen within the natural constraints
that are there in the economy as such
(Interruption) Thig is a proLlem which
the States and the Cent:e cannot
neglect. If we have to keep the eco-
nomy in ity even keel, if we have to
keep the deficit at a particular level,
there has to be some gort of harmony
between the two, Discugsions are
taking place. I am not in a pogition
{0 say anything further.

With these words I request the
House to pass the Demands.

SHRI P. G, MAVALANKAR: Do
you want ts leave Gujarat to fate?

MR. DEPUTY SPEAKER: We have
had enough,
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SHRI P. G. MAVALANKAR: Let us
have some concrete reply.

MR, DEPUTY SPEAKER: Now
about this point of order...

SHRI K. R. GANESH: We can take
it up on Monday,

1974-75

MR. DEPUTY-SPEAKER: He says
that he will answer it on Monday,

S0, we now adjourn tp meet again
on Monday at 11 am,
1811 hrs,

The Luk Sabha then adjourned till
Eleven of the Clock on Monday,
September 2, 1974/Bhadra 11,
1896 (Saka),
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